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DIRECTORATE GENERAL OF FOREIGN TRADE
(DES‐II SECT10N)           、

RATIFIED ⅣIINUTES OF THE NORⅣIS COⅣ IⅣIITTEE― II ⅣlEETING NO.09/81 dated
26.07.2016 HELD ON 28.07.2016

Plcasc Notc

(1)  IrOr information of cxporters,Norms Committee― H handles aH cases pertaining to

flxation/ratiflcation of norms for Export Products falling under lTC(HS)Chapter 72 to

76,78 to 80,85.Conlrnunications in respcct of cases/pertaining to NC― II Inay be sent to

email addrcss:nc2.dtttの nic.in

(li) In certain cases the decision of the Norms Committee refers to the Recommendations/
Observations/1Deflciencies received frorrl thc concerned Technical Authority. Whercver

applicable,a scanncd copy of such document has been placed at the end ofthe Minutes,

in running scrial orders. Thc conccrned flrm/company may go through thc same and

respond accordingly.

(lii) Similarly,a scanned copy of the blank Standard Deflciency Format,which may flnd a
rcfcrencc in卜JC decisions,has also been attachcd in the end.This may also be referred to

by the concerncd ttrrn/company and rnay be responded accordingly.

(iV) 
´
I｀hC Norms Colllmittcc has takcn decision only wtth respect to technical aspect/wastage

norms. While rcdccrrling thc applications, RAs should chcck that thc applicant has

fulflHed aH requirements as prescribcd  in policy/procedure including those in Policy

Circulars NO.50/2009… 2014(RE 2010)dated 28th Dcccmber,2011,Policy Circular
No.14(RE-2012/2009-14,  datcd  4th  February,  2013  and  O.M. No.
01/92/180/Misc./AM.13/PC― V1/10 dated 15.04.2014 or any other provisions undcr

「 TP/HBP for EODC.
´
「 hc Meeting No. 09/81 datcd 26.07.2016 of Norms Corninittee¨ II fOr the year 2016-17

、vas actuaHy hcld on 28.07.2016 under the Chairrnanship of Shri Jaikant Singh, Additional

Dircctor Gencral of lforcign Tradc tO cOnsidcr thc foHowing applications fOr ratincation of

norms in respcct Of advance authorizations under Duty Exemption Scheme(Chapter-4)of

lrorcign′ I｀radc Policy 2015-20.´ I｀he fol10wing members were presentin the rneeting:―

]判―淋叢:等器ξ面高
Department

DHI
つ
４ Shri K.S.Sodhi,Asstt.DirectOr(ME) MSME
つ
Ｄ Shri tlaljit Singh, DDG DGFT

4. Shri Vinod Kumar Kashyap, FI'DO DGFT

Minutcs ofthe Mecting lヽ 0.o9/81 datcd 26.07.2016 held on 28.07.2016 arc conirmed by the

membcrs.
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Mcct No/Date:9/8卜 ALC2/2016   Status:
26.07 2016                        Dcferred

Lic.No/Date:2510003250

25.05.2011

:ision : NC observed that reply of the firm has been rel'erred to DeitY
ided to wait for their comments and defer the case.

for

case stands deferred to 06.09.2016.

2

Case No.:8/17/81-ALC2/2012 Party Namc:GRAVITA INDIA
LTD,

‐Meet No/Datc:9/81‐      Status:
IALC2/2016           Deferred
126.07.2016              1

Lic.No/Date:1310041387  Defcr Date:

18.10.2012 .06092016

iciency letter. NC decided to allow extension of time and
ision :NC observed that company has sought extension of time filing of reply to MSMI:

defer the case.

case stands deferred to 06.09.2016.

―
１
１
１
１
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4

: NC observed that reply of the firm has been referred to DeitY for comments. NC

to wait for their comments and defer the case.

case stands deferrcd to 06.09.2016.

Case No.:57/10/81‐ ALC2/2014 Party Name:HINDALCO     Mcct No/Datc:9/8卜      Status:
INDUSTRIES Iッ IMITED     AL´C2/2016          Defcrred

26072016

HQ File               RLA Filc              l´ iC NO/Datc:3410040236  Detr Datc:
:01/81/050/00314/AⅣ l15/       :34/24/040/00058/AM15/       1006.2014              06.0920161/050/00314/AⅣl15/       :34/24/040/00058/AM15/       1006.2014              06.092016

ision:NC observed that case ofthe company was referrcd to M/o Mines for corllrnents.

C decided to wait for their comments and defer the casc.

case stands deferred to 06.09.2016.

:

:

|

CONNECT10N SYSTEMS
INDIA LIMITED,

Lic.No/Datc:1010058625  Defer Date:
14.07.2014              06092016

Decision : NC observed that reply of the firm has becn referred to DHI for comments. NC

' HQ File RLA File
' :01/81/0501002891AMls/ :10/2410401000321AMlsl

Case No.:32l10/81-ALC2/2014 Party Narne:DIILPI ll

蜘 .‐ =■ :、 斎
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1

Mect No/Dtte:9/8ト

ALC2/2016
2607.2016

Status:
Deferred

|´  :| `,」 ¥写 耳 ≡ キ

ー

―

Dcfc・ r Datc:

06.09.2016

HQ File

:01/81/050/00337/AMi3/

HQ Filc

:01/81/050/00265/AM15/

RLA Fllc

:13/24/040/00030/AM13/

RLA File

:09/24/040/00640/AⅣ l13/

‐Case No。 :8/10/81‐ ALC2/2014  Party NamciVEM
TECHNOLOGIES PVT LTD.

Mect No/Datc:9/81-

ALC2/2016
26.07.2016

Lic.No/Datc:0910055685

Status:

Defcrred

Dcfcr Datc:

06.092016



dccided to、vait for their cOmments and deferthe case.

The case stands deferred to 06.09.2016.

Case No.:18/22/81-Al」 C2/2015 Party Name:LAXMI

Decision : NC noted that DeitY deficiency letter was issued to the company on 31.03.2016
followed by remirrdcr dated 13.06.2016. Since, no reply was received from the company
despite reminder, the committee decided to reject the case with direction to company to pay
customs duty & applicable interest for EODC.

RA may take suitablc consequential action accordingly 
\

I

HQ Filc

:01/81/050/00455/AM16/

HQ File

:01/81/050/00532/AMi5/

Rl′ A Filc

:02/24/040/00090/AM15/

RLA Filc
:07/24/040/00259/AM15/

Lic No/Date:0210204856  Defer Date:

25.082014              06.09.2016

Lic.No/Date:0710106893

28.10.2014

Meet No/Date:9/8 l- Rejected
ELECTRONICS MOULDS&  IALC2/2016
PRECIS10N ENGG P.LTD.  26.07.2016

RLA Filc               .Lic No/Date:0710106187
:07/21/040/00359/AM15/       .25.07.2014

Status:
Deferred

Casc No.:25/13/81-ALC2/2014 Party Name:JUPITER SOLAR  Mcct No/Date:9/81¨
POWER LIMITED         IALC2/2016

.26.07.2016

HQ File

:01/81/050/00441/AM15/

Decision : NC observed that case was referred to MNRE for comments. NC decided to send a
reminder to MNRE to expedite their comments and defer the case.

l'he case stands deferred to 06.09.2016.

Casc No.:7/16/81-ALC2/2014  Party Name:LM WIND POWER MeetNo/Date:9/8ト
BLADES(INDIA)PVT.LTD  ALC2/2016

26.07.2016

Approved

Decision : 1'he personal hearing of the firms was held by the Chairman on26.07.016 wherein
Representative, DIII and DDG(BS) were present. The following representatives of M/s L M
Wind Power l]lades (lndia) Pvt. Ltd have attended the Personal Hearing with the Norms
Committee:

i)   Shri Chandrashekhar Patil

li) Shri Mukcsh Kumar C.
Manager Engineering
Logistic Executive

'l'he matter was discussed with the representative who explained the manufacturing process
and details of export products / models.

After discussion, NC decided to ratify the norms for the above AA as under :

Import Items - Inputs for the export product are allowed as applied as per C&PC comments.

〉
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Description LM47.6P Rotor Blade

Blade Lensth 47.6 Meter

Max root Chord 3.108 mm (Largest chord)

Blade weisht 8064 kg+/-30/0

RA may take suitable consequential action accordingly.

9

Status:
Deferred

RLA Flle

:03/94/040/00906/AM15/

Lic.No/Datc:0310792364

24.12.2014

Ｄａｔ

２０‐ｍ
ｍ

Case No.:23/1/81-Alコ C2/2015  Party Name:AMARTARA PVT Mcct No/Datc:9/8卜      Status:
LTD.                  Alン C2/2016           Dcfcrrcd

2607.2016

‐HQ File               lRLA File              Lic.No/Datc:0310793133  Defer Date: ‐

:01/81/050/00023/AM16/       103/94/040/00977/AM15/       2001 2015               06.09.2016

‐Decision:NC observed that case was referred to C&PC for comments.NC decided to wait
0

Decision : NC observed that reply of the firm has been referred to DHI on 09.06.2016 lor
. NC decided to wait for their comments and def-er the case.

The case stands deferred to 06.09.2016.

for their comments and defer the case.

The case stands deferred to 06.09.2016.

Case No.:16/1/81-A LC2/2015  Party Namc:TOSHIBA       Mcct No/1)atc:9/81-     Status:
TRANSMISS10N&        Alン C2/2016          Defcl・ 1・cd

DISTRIBUT10N SYSTIじ MS   26 07 2016

Decision : NC observed that reply of the firm has been referred to DFII on 09.06.2016 for

ments. NC decided to wait for their comments and defer the casc.

case stands deferred to 06.09.2016.

Status:
Deferred

HQ Filc

:01/81/050/00006/AM16/

Defer Date:
06092016

ision : NC observed that DeitY deficiency letter sent to firm on 31.03.2016 followed by
dated 14.07.2016.N(〕 decided to、vait fbr the reply and dctrthc case.

:01/81/050/00021/AM16/

・｀ |ヽ―

V-..-J
':j--'<

': 1" "'''

Export ltem:

RLA Filc

:09/24/040/00617/AM15/

Lic.No/Datci091 0061 590  Defer Date:

04.02.2015              10609.2016
HQ File

:01/81/050/00016/AM16/

RLA Filc

:07/24/040/00402/ANl15/ 11.02.2015

PRECISION ENGG P.LTD.   26.072016



The case stands deferred to 06.09.2016.

Case No.:54/1/81‐ ALC2/2015  Party Namc:LM WIND POWER MeetNo/Date:9/81-
BLADES(INDIA)PVT.LTD  ‐ALC2/2016

126.07.2016

Approved

HQ File

:01/81/050/00054/Aヽ 416/

RLA File

:07/24/040/00392/AM15/
Lic No/Date:0710107626

1802.2015

Decision : 'l'he personal hearing of the firms was held by the Chairman on26.07.0l6wherein
Representative, DHI and DDG(BS) were present. The following representatives of M/s L M
Wind Power []lades (lndia) Pvt. Ltd have attended the Personal Hearing with the Norms
Committce:

i) Shri Chandrashekhar Patil - Manager Engineering
ii) Shri Mukesh Kumar C. - Logistic Executive

13 The matter was discussed with the representative who explained the manufacturing process
and details of export products / models.

After discussion, NC decided to ratify the norms for the above AA as under :

Imporl Items - Inputs for the export product are allowed as applied as per C&PC comments.

Item:Export
Description LM40.OP Rotor Blade

Blade Length 40.O Metcr

Max root Chord 3,250 mm (Largest chord)
Blade weight 6290kg+/-3%

RA rnay take suitable consequential action accordingly.

Case No.:2/1/81¨ ALC2/2015   Patty Name:JUPITER SOLAR  IMeet No/Date:9/81¨
POWER LIMITED         IALC2/2016
1                            126.072016

Decision : NC observed that case was referred to MNRE for comments. NC decided to send a
rcminder to MNRE to expedite their comments and defer the case.

The case stands deferred to 06.09.201 6.

Case No.:12/13/81¨ ALC2/2015 Party Namc:JUPITER SOLAR  IMect No/Date:9/81-
POWER LIMITED         ‐ALC2/2016

126.07.201615

HQ Ili

:O1/81

HQ File

14 :01/81/050/00002/AM16/

RLA File
:02/24/040/00219/AM15/

RLA Filc

:02/24/040/00033/AM16/

Status:
Deferred

Lic.No/Date:0210205584  Dcfer Datc:
19.022015 06.09.2016

Lic.No/Datc:0210205883

12.06.2015

Status:

Deferred

Dcfcr Datc:

06092016

Ⅲ仰̈

Ｃ

０ M16/

,  ■●モll



Decision : NC observed that case was referred to MNRE for comments. NC decided to send a
reminder to MNRE to expedite their comments and defer the case.

The case stands deferred to 06.09.2016.

Case No.:27/13/81-ALC2/2015 Party Namc:ISOvoLTA

(INDIA)PVT.LTD.

HQ「 ile RLA File

16 :01/81/050/00260/AM16/       :o3/94/040/00236/AM16/

Decision:NC observed that reply ofthe flrrn has been

decided to wait fOrtheir comments and deferthe case.

1｀he case stands deferred tO o6.09.2016.

IMeet No/Date:9/8ト

・ALC2/2016
12607.2016

.Lic.No/Date:0310796934

29.062015

referred to C&PC for comments. NC

Status:
Deferred

Lic.No/Date:0410160773  Dcfer Datc:

08.07.2015               o609.2016

Status:

Deferred

Defer Date:

06.09.2016

case No.:9/9181-Al,c2/2016 PartyName:NEXUS ELECTRO MeetNo/Date:9/gl-
STEEL LIMITED, ALC2/2016

26.07.2016
HQ Filc

:01/81/050/00176/AM17/

HQ File

18 :01/81/050/00242/AM16/

RLA File

:04/24/040/00027/AN116/

ENGIN EERING&
TREATMENT CO PVT.LTD.,

RLA F‖ c
:02/24/040/00060/AM16/

Mcet No/Date:9/8ト

IALC2/2016
.26.072016

1Lic.No/Date:0210205966

.09.07.2015

IMcet No/Date:9/8ト

ALC2/2016
26.07.2016

1Lic.No/Date:3410041368
‐10.07.2015

dated 14.06.2016、 vas sent

Decision : NC observed that hard copy of the application for the above AA not received. NC
decided to request concerned RA to send two set of application alongwith necessary
document for consideration by Norms committee and defer the case.

The case stands deferred to 06.09.2016.

Case No.:9/l3l8l-ALC2/2015 ParryName:METAL

19

Decision :NC observed that MSME deficiency letter dated 14.06.2016 was sent
decided to send a reminder and defer the case.

'fhe case stands deferred to 06.09.2016.

Case No.:22/16/81-ALC2/2015 Party Name:L&T
‐HYDROCARBON

HQ Filc

ENGINEERING LIMITED

RLA File
:O1/81/050/00297/AM16/       :34/24/040/00110/AM16/

Decision:N(〕 obscrved that DIPP dcncicncy letter

NC decidcd to send a renlindcr and deferthe case.

stands dcferrcd

“

Status:

Deferred

Defer Datc:

06.09.2016

to Arm.NC

Status:
Deferred

Defer Date:
06.09.2016

to company.

|ヤ

'l'he case to 06.09.2016.
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Case No.:29/22/81-ALC2/2015 Party Namc:HONDA SIEL    .Mcet No/Date:9/8卜       IApproved
POWER PRODUCTS LTD.  IALC2/2016           1

‐26.072016               .

HQ File               lRLA File              Lic.No/Date:0510395001   1
:01/81/050/00466//ヽ M16/       105/23/040/00126/AM16/       20.07.2015
20 Dccision:NC decidcd tO ratify tAさ

nor品 :for thさ ab。↓e AA oAれ hetitoinet basis↓ ith
accountability clause"as per General Note… 4 for Engineering Products as per the advice of

rcpresentativc of I〕 HI present in the meeting.

RA may take suitablc consequential action accOrdingly.

Case No.:19/22/81-ALC2/2015 Party Namc:SIECHEM       Mcet No/Date:9/81-      IApproved
TECHNOLOGIES PRIVATE  ALC2/2016           1
LIM ITED                26.07.2016             1

HQ F‖ c                 RLA File                Lic.No/Date:0410160831   ‐
:01/81/050/00456/AM16/       :04/24/040/00105/AM16/       .23.07.2015                1

21 Decision:NC decided to ratify the norms forthe above AA as per the written comments of
thc DIPP vide UO No.12/61/2016¨ TSW/21 dated 26.07.2016 as underi

l.Quanjty Ofimport item at Sl.No.l mり be a1lowed as 7594.4 Kgs.as claimed by the nllll
taking clue from Engineering Tables 4 2貶  5.

RA may takc suitable consequcntial action accordingly.

Case No.:16/16/81-ALC2/2015 Party Name:JST STESALIT   IMeet No/Date:9/8卜      status:
TRANSFORMERS PVT.LTD。, IALC2/2016           Deferred

i26.07.2016

HQ F‖ e               RLA File               Lic No/Datc:2210015272  .Defer Date:

22 :01/81/050/00291/AM 16/       :22/24/040/00025/AM16/       28.07.2015               06.09.2016

Dccision:NC dccidcd tO send deflciency lctter to nrm as per DHI UO No.3(213ソ 15-
TSW(B)dated 13.07.2016(copy enc10sed).

The case stands deferred tO o6.09.2016.

Case No.:27/22/81-ALC2/2015 Party Namc:INDO C00L     Meet No/Date19/8卜      status:
COMPOSITES PRIVATE     ALC2/2016           Deferred
lンIMITED               26.07.2016

HQ Filc               RLA Filc              tic.No/Date:0410160874  :Defer Date:

23 :01/81/050/00464/AM16/       :04/24/040/00114/AM16/       105.08.2015               o6.09.2016

Dccision:NC obscrved that C&PC deflciency letter was sent to flrm on 3.5.2016 fo1lowcd

、vith rerninder l l.7.2016.NC decided to waitfbrthe reply ofthe flrin and deferthe case.

1｀he case stands dcferred t0 06.09.2016.
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Lic No/Datc:0310798012     Detr Datc:
07.082015                  06092016

:NC observed that firms had sought extension of time 4-5 month in March,2016
for completion of import and export obligation for the above AA. NC decided to reiterate its

ier decision and deferred the case.

case stands deferred to 06.09.2016.

Case No.:4/16/81-ALC2/2015  Party Namc:PHOENIX FOHン S  Mcct No/Datc:9/81-     Status:
PVT.LTD.              ALC2/2016           Defcrl・ cd

26.072016

HQ Flle               lRLA File              Lic.No/Date:0310798004  Defer Datc:
:01/81/050/00279/AM16/       :03/95/040/00048/AM16/       107.08.2015               06092016

う
４

一

|

Decision : NC observed that firms had sought extension of time 4-5 month in March,2016
completion of import and export obligation for the above AA. NC decided to reiterate its

lier decision and deferred the case.cr occlslon ano oclcrrcu trlcじ asc.

case stands deferred to 06.09.2016.

Case No.:5/16/81-A LC2/2015 Party Namc:PHOENIX FOILS
PVT.LTD.

: NC observed that firms had sought extension26

for completion of import and export obligation for the above AA. NC decided to reiterate its

ier decision and deferred the case.

case stands deferred to 06.09.2016.

Ｆ
Ｉ

つ
４

Case No.:7/16/81-AI」 C2/2015 Party Name:PHOENIX FOILS Mect No/Datc19/8トCase No.:7/16/81-AI」 C2/2015 Party N乏

I                   PVT.L¬ ALC2/2016
26.072016

I)eferred

06092016
|

|

HQ File

:01/81/050/00282/AM16/

PVT.LTD

RLA File
:03/95/040/00215/AM16/

Decision:NC observed that flrrns had sought cxtcnsion of tirne 4-5 month in March,2016り じuSiUll:1、 し υ υ bし iVじ u ιllaし 11lHis l14u Oυ uる 11● しALし 1101υ H υ l しHHし ‐
~ジ lHVllし 11 11■ 1▼ ■‐■ν l■ ,ん V=V

for completion ofimport and export obligation for the above AA.NC decidcd to reiteratc its

earlier decision and deferred the case.

The case stands deferred to 06.09.2016.

Case No.:24/22/81-      Party Name:ALSTOM INDIA McctNo/Date:9/81‐ ALC2/2016
.ALC2/2015            LIMITED,             26.07.2016

″

Status:
Deferrcd

Dcfcr Datc:

06092016

HQ Filc RIッ A Filc

Status:
Deferred

HQ File

:01/81/050/00280/AM16/

RLA File
:03/95/040/00152/AM16/

Lic No/Dtte:0310798003  Dcfer Datc:

07.08.2015 06092016

Lic No/Date:0310798005 Dcfer Datc:

つ
４



Decision : NC observed that case has been referred to DHI for comments. NC decided to wait
for their comments and defer the case.

The case stands deferred to 06.09.2016.

30

RLA File
:34/24/040/00137/AM16/

RLA File

:11/24/040/00003/AM16/

RLA Filc

:05/23/040/00207/AM16/

Meet No/Date:9/81-

ALC2/2016
26.072016

IMect No/Date:9/81‐

:ALC2/2016
126.07.2016

1Lic.No/Date:1110028157  1
‐19.08.2015

for comments.NC decided

HQ Filc

31 :01/81/050/00309/AM16/

HQ Filc

32 :01/81/050/00463/AM16/

Case No.:23/22/81-ALC2/2015 Party Name:ALSTOM INDIA
lッIMITED,

HQ Filc RLA Filc
:01/81/050/00460/AM16/       :34/21/040/00225/AM16/

Decision:NC observcd that case was referred to DHI

their comments and deferthe case.

1｀he case stands deferred to 06.09.2016.

Casc No.:17/22/81-ALC2/2015 Party Namc:ASTA INDIA
PRIVATE LIMITED

HQ Filc

:01/81/050/00454/AM16/

Lic.No/Date13410041452  Defer Datc:

‐12.08.2015               06.09.2016

for comments.NC dccidcd to wait for

Mcct No/Date:9/81-ALC2/2016 Reiected

26.07.2016

Lic.No/Date:3410041462

17.08.2015

dated 22.03.2016 、vas issued to the flrm

reply was received from the flrm despite

、vith direction to Arrn to pay customs duty

Status:
Deferred

Status:
Deferred

Defer Date:
06.09.201 6

to wait for

Decision : NC noted that DIPP deficiency letter
followed by reminder dated 13.6.2016. Since, no
reminder, the committee decided to reject the case
& applicable interest for EODC.

RA may take suitablc consequential action accordingly.

Case No.:34/16/81-ALC2/2015  Party Name:COMMERCIAL
ENGINEERS&BODY
BUHッDERS COMPANY,LTD.

Decision : NC observed that case was referred to DIPP
their comments and defer the case.

'l'he case stands deferred to 06.09.2016.

Case No.:26/22/81-ALC2/2015 Party Namc:JINDAL SAW LTD 'Meet No/Date:9/81-

IALC2/2016

:26.07.2016

Status:
Deferred

ILic.No/Date:0510395407  'Dcfcr Datc:
‐24.08.2015               0609.2016

referrcd to DIPP for comments.NCDecision : NC observed that reply of the firm was
decided to wait for their comments and defer the case.

'l'he case stands deferred to 06.09.2016.

論で三角士



Party Name:POLYCAB WIRES
PVT.LTD.

HQ Filc

:01/81/050/00453/AM16/       :03/95/040/01099/AⅣl15/

IRLA File

l16/       :03/95/040/01( 6.0

Decision :NC observed that DIPP deficiency

send a reminder to firm and defer the case.

letter sent to firm on 14.6.2016. NC decided to

case stands deferred to 06.09.2016'

Case No.:4/22/81-A LC2/2015

34

PartyName:DIAMONDMETAL MeetNo/Date:9/81- Status:
e.DEE\rQ /D\ r rn Al .c)Do15 Deferred

HQ File

:01/81/050/00441/AM16/

SCREENS(P)LTD

RLA F‖ c

:07/24/04

ALC2/2016
26072016

Lic.No/Date:0710108756  Defcr Datc:

:07/24/040/00202/ANl16/ 21.09.2015 06.092016

Decision : Firm has informed that reply of DIPP Deficiency letter sent through courier on
I - I 1^ ^---^l+ rL^ -^-1., ^f +l^^ +:-* ^-,{ .lofa* iha nace

25.07.2016. NC decided to await the reply of the firm and defer the case.

The case stands deferred to 06.09.2016-

case stands deferred to 06.09.2016.

Case No.:1/19/81-ALC2/2015

:01/81/050/00359/Aン 116/ :04/24/040/00157/AM16/

Decision : NC decided to send a deficiency letter as per DI PP UO No.12/61/2016-TSW/36

26.07.2016 as under:

IRLA Flle

,/       104/24/04

by the firm vide letter dated 2510512016 has been perused

and they may be asked to submit the following information :

Reply submitted

complete/proper

、vhich is not

1. Basis/calculations for the weight of input material for

Blank size and size of Finished Good.

2. Information in respect of Sl. No. llA of Standard Deficiency
wise.

case stands deferred to 06.09.2016.

each export item, supPorted bY

Irormat, export product

御 10

升

Status:
Deferred

Status:
Deferred

ICase No.:37/19/81-ALC2/2015 Party Name:GRAVITA INDIA  IMeet No/Date19/8ト
:LTD                 IALC2/2016

126.07.2016

Meet No/Date:9/8ト

ALC2/2016
Status:
Deferred

PRODUCTSINDIA PVT.LTD, 26.072016



Meet No/Datc:9/8ト

ALC2/2016
26.07.2016

HQ File               RLA File              lLic.No/Date:3210077722  1Defer Date:

37 :O1/81/050/00276/AM16/       :32/24/040/00024/AM16/       108.10.2015              '06.09.2016

Decision:NC observcd that reply ofthe flrm was referred to DHI for comments.NC decided

to、vait for thcir comments and defcr the case.

The case stands dcferred t0 06.09.2016.

HQ Filc

38 :01/81/050/00360/AM16/

HQ Filc

39 :01/81/050/00362/AM16/

HQ File

:01/81/050/00393/AM16/

HQ Fi

:01/81

RLA File
:09/24/040/00421/AM16/

DISTRIBUTION SYSTEMS

RLA File

:09/24/040/00422/AM16/

RLA File

:56/24/040/00032/AM16/

RLA「 ile
:10/24/040/00064/AM16/

Mcct No/Date:9/8ト

ALC2/2016

Lic.No/Date:0910062760
21.10.2015

Mcct No/Date:9/8ト
:ALC2/2016
.26.07.2016

Lic No/Date:0910062759

21.10.2015

Mcct No/Datc:9/8ト

ALC2/2016
26.07.2016

,いiv

Lic.No/Date:5610004726
23.102015

Mcet No/Date:9/81-

ALC2/2016
26.07.2016

Lic.No/Datc:1010059305

3010.2015

Status:
Deferred

Approved

IStatus:

I)eferred

Defer Date:

06.09.2016

NC decided

Approved

Rejected

レ

Case No。 :1/16/81-ALC2/2015  Party Namc:SALZER
ELECTRONICS LTD

Case No.:2/19/81-ALC2/2015  Party Namc:TOSHIBA
TRANSMISS10N&
DISTRIBUT10N SYSTEMS   26.07.2016

Decision : NC decided to ratify the norms for the above AA on repeat basis with AA
No.0910061 536 dated 16.01 .201 5 as per advice representative DHI present in the meeting.

RA may take suitable consequential action accordingly.

Casc No.:4/19/81-Al」 C2/2015  Party Name:TOSHIBA
TRANSMISSION&

Decision : NC observed that reply of the firm was referred to DHI for comments.
to wait for their comments and defer the case.

The case stands deferred to 06.09.2016.

Case No。 :35/19/81-ALC2/2015  Party Name:RSAL STEEL
PRIVATE LIMITED

Decision : NC decided to ratify the norms for the above AA as per the written comments of
the MoS vide Uo No.2(23)12015-TW-vol-l dated 12.07.2016 (copy enclosed).

RA may take suitable consequential action accordingly.

Casc No.:6/22/81-ALC2/2015  Party Namc:FCI OEN

CONN ECTORS LIMITED

lc

/050/00443/AM16/

御

41

11



duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:3′ 19/81¨ ALC2/2015  ‐Party Name:TOSHIBA      ‐Meet No/Date:9/81‐      Status:
TRANSMISSION&        ‐ALC2/2016           Deferred
DISTRIBUTION SYSTEMS   26 07.2016

´
，

HQ File               RLA Filc               Lic No/Date:0910062830  Defcr Datc:
:01/81/050/00361/ANl16/       :09/24/040/00463/Aヽ 416/       03.11.2015               06092016

Decision : NC observed that reply of the firm was referred to Dtll for commcnts. NC dccided

to wait for their comments and defer the case.

The case stands deferred to 06.09.2016.

‐43

iCase No。 :5/19/81-ALC2/2015  Party NamelTOSHIBA
I                     TRANSMISSIOnl&
‐                     DISTRIBUTION SYSTEMS

IHQ Flle               RLA Filc
l:01/81/050/00363/AM16/    .:09/24/040/00462/AM16/

ALC2/2016
2607.2016

Lic.No/Date:0910062829 1Dcfer Datc:

03.11 2015               06.092016

: NC decided to ratify the norms for the above AA on repeat basis with AA

o.0910062433 as per DHI UO NO. TSWB31112016 dated 29.06.2016.

RA may take suitable consequential accordingly.

comments and defer the case.

case stands deferred to 06.09.2016.

45

IRLA Fllc

:05/23/040/00363/AM16/

Mcct No/Datc:9/81‐        Approvcd
Al´C2/2016

26072016

Lic No/Datc:0510396451

2711.2015

AA as per SION C-323 as advised bY thc

t夕 :―:: r ,′ :1ィ  ゃマ 1.

.       1、 , ,=^■ 1.:

: NC decided to ratify the norms for the above

ve of DHI present in the meeting.

RA may take suitable consequential accordingly.

12

HQ File

:01/81/050/00412/AM16/

RLA File
:05/23/040/00324/AM16/

Approved

Status:
Deferred

Lic.No/Dtte:0510396433  Defer Datci

ICase No.:25/22/81‐ ALC2/2015 Party Name:LS CABLEINDIA Meet No/Date:9/81-
PRIVATE LIMITED,        ALC2/2016

26.07.2016

:HQ File
101/81/050/00462/AM16/
44

26.11.2015 06.092016

Case No.:9/21/81-ALC2/2015  ‐Party Name:JAYBEE
LAⅣllNATIONS PVT LTD



Rejected

Lic No/Datc:5210041712
:01i81i050/00442/AMl6l :52/24/0401000661AM161 15.12.2015

ou Decision : NC noted that DIPP deficiency letter was issued to the company on 26.04.2016
f,ollowed by reminder dated 13.06.2016. Since, no reply was received from the company
despite reminder, the committee decided to reject the case with direction to company to pay
customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Casc No.:5/22/81-

ALC2/2015

HQ Filc

Casc No.:30/6/81-

AIッC2/2016

HQ Filc

HQ Filc

48 :01/81/050/00450/AN416/

Party Namc:KJ V ALLOYS
CONDUCTORS PVT.LTD

RLA Filc

RLA Filc
:07/24/040/00322/AM16/

IMcct No/Date:9/81‐ ALC2/2016  1Approved
126.07.2016                    1

1Lic.No/Date:5010002256         .
115.12.2015                   1

above AA as per the written corninents of

26.07.2016 as under:

ILic.No/Datc:0710109189

‐22.122015

Party Name:NAVGRAH    Mcct No/Date:9/8卜 ALC2/2016
FASTNERS PVT LTD.    26.07.2016

RLA Filc

:01/81/050/00096//ヽ M17/     :50/24/040/00005/AM16/

Dccision:NC decidcd to ratitt the norms for the

the DIPP vide UO No. 12/61/2016-1｀ SW/47 dated
47

l. "UOM' of export items at Sl. No. 1 &2 may be corrected as "Kms"
2. Quantity of import item at Sl. No. 1 (Aluminium Wire Rod) may be allowed as 62.687 MT

as per Engineering Table- 5.
3. Quantity of import item at Sl. No. 2 (XLPE Compound) may be allowed as 1.05 Kgs./Kg.

content in the export products.

RA may take suitable consequential action accordingly.

Case No.:I3/22181-Al,C2l20l5 Party Name:TTP Mcct No/Datc:9/81- Approved
TECHNOLOGIES PRIVATE  IALC2/2016
LIMITED               26.07.2016

Decision : NC decided to ratify the norms for the above AA as per SION C-274 for item no.l&2 and
3-l9 as per SION C-1647 as advised by the representative of DHI present in the meeting.

RA may take suitable consequential accordingly.

Casc No.:29/6/81-Al“ C2/2016  Party Namc:R.R.KABEL
IンIMITED,

HQ Filc               RLA Fllc
:01/81/050/00095/AM17/       :03/95/040/00709/AM16/

Dccお ion:NC decided to ratitt the norlns for the

the DIPP vidc UO No.12/61/2016-TSW/49 dated

Meet No/Date:9/81‐

ALC2/2016
26.072016

Lic.No/Datci0310801 720

1201.2016

Approved

comments ofabove AA as per the
26.07.2016 as under

ｎｅＷ
　
。・

words may be suffixed with the description of export productFoHowing

御 13
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``lC xl.5 Sq.mm― Quantity 5200 Kms.(109720 Kgs.),

lC x2.5 Sq.mm― Quantity 4700 Kms.(151340 Kgs.),

lC x4 Sq.mm― Quantity 3200 Kms.(150720 Kgs.),

lC x6 Sq.mm― Quantity 360 Kms.(24120 Kgs.),

lC x10 Sq.mm― Quandty 300 Kms.(33450 Kgs.)&

IC x16 Sq.mm― Quanthy 60 Kms.(9846 Kgs.)''

Voltage rating of "l100 Volts" may be specified with the export items.

Quantity of import item at Sl. No. I may be allowed as 326311 Kgs. as

¨

-1

1.01 Kgs./Kg.

157535。 7
content in the export Products.

4. Quantities of import items at Sl. No. 2 & 3 may be allowed as applied for i.e.

Kgs. and 8360.1 Kgs. respectively as 1.05 Kgs./Kg. content in the export products.

50

may take suitable consequential action accordingly.

: NC decided to ratify the norms for the above AA as per SION C-274 for item

.l&2 and as per SION C-1647 for item S.No. 3-19 as advised by the representative of
HI present in the meeting.

may take suitable consequential accordingly.

HQ File              iRLA File
101/81/050/00069/AM17/       :03/94/040/00825/AM16/

Meet No/Datc:9/8卜       Approvcd
ALC2/2016
26.072016

1:^ヽ T^/ヽ 0+o・ n21n9ol父 17Lic.No/Date:0310801817
15.01.2016

Decision : NC decided to ratify the norms for the above AA as per the written comments of

DIPP vide UO No. 1216112016-TSW/51 dated 26.07 .2016 as under :

l. Net Weights of export products from Sl. No I to 3l may be specified as under:

Sl.

No.

Nct Export
weight(MT)

SI.

No.
Net Export
weieht (MT)

SI.

No.
Nct Export
wcight(Ml｀ )

1 211.399
う
４ 3.29

う
４ 4.146

つ
乙 83.788 3.29 24 1.497

22.08 14 3.29 25 1.257

4 18.733 0.741 26 7.253

23.751 16 0.903 27 4.02

6 29.494 17 1.O16
０
０
う
ん 1.473

7 12.991 18 0.643 29 2356

8 9.544 19 1.481 30 0.506

9 2.049 20 0.7H 2.483

14

:01/81/050/00451んへM16/

Case No.:3/6/81-ALC2/2016 Party Name:APAR
INDUSTRIES LIMITED

Case No.:14122/81-ALCZl2}l5 Party Name:TTP 4ヽect No/Datc:9/81- Approved



10 2.049 21 0.849

ll 2.049 つ
ん
０
乙 1.933

2. Words " Copper Conductor" may be suffixed with the description of export items at Sl. No. 9
to 14.

3. Quantity of import item at Sl. No I viz. Copper Wire Rod(8 mm dia)(E.C. Grade) may be
allowed as 69163 Kgs. for export products at Sl. No. 3 to 6 &9 to 31, taking clue from
Engineering'l'ables No. 4 & 5.

4. Quantity of import item at Sl. No 2 viz. Aluminium Conductor may be allowed as under on
net to net basis:

"Size 95 Sq. MM: 570 Kms.
Size 50 Sq. MM: 522Kms &
Size 25 Sq. MM: 332 Kms"

5. Quantities of import item at Sl. No.3 viz. XLPE Compound may be allowed as
1.025 Kgs./Kg content in the export products at Sl. No. I to 8, 15 to I 9 & 28 to 30, as
claimed by the firm

6. Quantities of import item at Sl. No.4 viz. PVC Resin may be allowed as 1.01
Kgs./Kg content in the export products at Sl. No. 3 to 6 & 9 to 31, as claimed by the
firm.

7. Quantities of import item at Sl. No. 5 viz. Plasticiser (DOP) may be allowed as
1 .01 Kgs./Kg content in the export products at Sl. No. 3 to 6 & 9 to 31, as claimed by
the firm.

8. Quantities of import item at Sl. No. 6 viz. Hot Rolled Alloy Steel Wire Rod may be
allowed as l.0l Kgs.iKg content in the export products at Sl. No. 3 to 6, as claimed
by the firm.

9. Quantity of import item at Sl. No.7 viz. Zinc Ingot may be allowed as applied for i.e.
535.58 Kgs .

RA may take suitable consequential action accordingly.

Case No.:18/6/81-ALC2/2016  Party Name:POLYCAB WIRES IMeetNo/Date:9/81‐

PVT LTD.             ALC2/2016
.26.07.2016

Approved

HQ Fllc RIン A lrilc Lic.No/Datc:0310801932
:01/81/050/00084/AM17/       :03/95/040/00655/AM16/       120.012016

Decision:NC decided to ratifb/the norms forthe above AA as perthe written comments of
52 thc DIPP vide UO No.12/61/2016-TSW/52  datcd 26.07.2016 as under:

l. Description, sizes, quantities and net weight of export items at Sl. No. I to 14
Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. copper wire Rod may be allowed as r.0r
content in the cxport items at Sl. No. I to 9 & I I to 14.

3. Quantity of import item at Sl.No.2 i.e. Aluminium Ingot may be allowed as l.0l

under the

Kgs./Kg.

Kgs./Kg.

Ｖ
．
【
　
∝
珈
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content in the export items at Sl. No. 3.,7 &.10.
4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be allowed

ui t.OS kgs/kg content in the export items at Sl. No. I , 3 to 11 & 14.

5. euantity-of iilport item at Sl. No.4 i.e. COGEGUM Compound may be allowed as l'05

kgs/kg content in the export item at Sl. No. 6,8,13 & 14'

6. q-uantity of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed as

1.05 kgs/kg content in the export items at Sl. No' 4 ,7 & 14'

7. euantity oiimport item at Sl .No. 6 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg' content

in the export products at Sl. No. I to 5 & 9 to 1 l.
g. euantity of import item at Sl. No. 7 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.

content in the export items at Sl. No' I to 5 & 9 to I 1.

g. euantityofimportitematSl.No.8i.e.GalvanisedSteel Wire maybeallowedas 1.02

kgs/kg content in the Export items at Sl. No. 4 to 6,8,9 & 14'

10. e'uani"ity of import item at Sl.No.9 i.e. Copper Tape may be allowed as 1.01 Kgs./Kg.

content in the export items at Sl. No. 4 ,7 &. 14.

ll. euantity of import item at Sl. No. l0 i.e. Glass MicaTape may be allowed as l.0l kgs./kg

content in the Export item at Sl. No. 8.

RA may take suitable consequential action accordingly.

Case No.:20/6/81¨ALC2/2016  Party Name:POLYCAB WIRES Meet No/Datc19/8ト
PVT.LTD.             :ALC2/2016

26.07.2016

HQ File

:01/81/050/00086/AM17/

RLA File

:03/95/040/00729/AM16/

Lic.No/Date:0310801971

2201.2016

Approved

16 under the

1.01 Kgs./Kg.

Decision:NC decided to ratify the norms forthc above AA as per the wntten commcnts of

the DIPP vide UO No.12/61/2016¨ TSW/53  dated 26.07.2016 as under:

l. Description, sizes, quantities and net weight of export items at Sl. No. I to
Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.1 i.e. Copper Wire Rod may be allowed as

content in the export items at S1. No. I to 14 & 16'
' 3. euantity of import item at St.No.2 i.e. Aluminium Ingot may be allowed as 1.01 Kgs./Kg.

' content in the export items at Sl. No. 7, 6, 13, 14 & 15'

4. euantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be allowcd as

53 t.OS kgilt<g content in the export items at Sl. No. 7 ,3 ,4,6, 8, 9, ll, 13, 14 & 16.

5. euantity o1 impor item at St. No. 4 i.e. CoGEGUM Compound may be allowed as 1.05

kgs/kg content in the export item at Sl. No. 2 &.13'
6. quantity of import itemat Sl. No. 5 i.e. Semi Conducting Compound may be allowed as 1.05

kgs/kg content in the export items at Sl. No. 1 , 6 & I l.
7. quantity ofimport itemat Sl .No. 6 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg. conte

in the export products at S1' No. 3 to 5 , 7 to 12 & 14 to 16'
g. euantityof import item at Sl. No.7 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./K

content in the export items at Sl. No. 3 to 5 , 7 lo 12 & 14 to 16'
g. euantity of import item at Sl. No. 8 i.e. Galvanised Steel Wire may be allowed as 1.02

kgs/kg content in the Export items at Sl. No. 3, 4 ,'1, 8, 9, I 1 & 16': 
10. Quantity of import item at Sl.No.9 i.e. Copper Tape may be allowed as 1.01 Kgs'/Kg. content

in the export items at Sl. No. I , 6 & I I '
ll. Quantity of import item at Sl. No. l0 i.e. Class Mica Tape may be allowed as 1.01 kgs./kg

content in the Export items at Sl. No. 7 & 9.

12. Quantity of import item at Sl. No. I I i.e. HDPE Compound may be allowed as 1.05 kgs/kg

井
16



contcntin thc expon iteln at sI.No 7《 た9.
13.Quantity ofimpolt itcm at SI.No.12i.e.Lcad lngot may be a‖ owed as l.01
ill thc expolt itcms at SI.No.4.

ItA lnay take suitablc conscquential actiOn accOrdingly.

Casc No.:23/6/81-AIフ C2/2016  Palty Name:POLYCAB WIRES Mcct No/Datc:9/8ト
PVT.1ン TD ALC2/2016

2607.2016

HQ F‖ e

:01/81/050/00089/AM17/

HQ File

:01/81/050/00094/AMi7/

RLA Filc
:03/95/040/00466/AM16/

RLA rilc
:03/95/040/00495/AM16/

Lic.No/Date:0310801982
22.01.2016

Lic.No/Date:0310801985

22.012016

Kgs./Kg. content

Approved

1.01 Kgs./Kg.

1.01 Kgs./Kg.

Decision : NC decided to ratify the norms for the above AA as per the written comments of
the DIPP vide UO No. 1216ll20l6-T5W/54 dated 26.07.2016 as under :

1. Description, sizes, quantities and net weight of export items at Sl. No. I to 3 under the
Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as l.0l
Kgs./Kg. content in the export items at Sl. No. 3.

3. Quantity of import item at Sl.No.2 i.e. Aluminium Ingot may be allowed as 1.01
Kgs./Kg. content in the export items at Sl. No. I & 2.

4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be allowed as
1.05 kgs/kg content in the export items at Sl. No. I to 3.

5. Quantity of import item at Sl .No.4 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg. conte
in the exporl products at Sl. No. I to 3.

6. Quantity of import item at Sl. No. 5 i.e. PVC plasticizer may be allowed as
content in the export items at Sl. No. I to 3.

1.05 Kgs./K

7. Quantity of import item at Sl. No.6 i.e. Galvanised Steel Wire may be allowed as l.O2
kgs/kg content in the Export items at Sl. No. Z & 3.

RA may take suitable consequential action accordingly.

Casc No.:28/6/81-ALC2/2016  Party Name:POLYCABヽ VIRES Meet No/Date:9/8ト
PVT.1ン TD.              ALC2/2016

26.072016

Approved

Decision:NC decided to ratify the norms forthe above AA as per the wrhten comments of

the DIPP vide UO No. 12/61/2016-′
「 SW/55 dated 26.07.2016 as under:

55    1・
  Description, sizes, quantities and net、 veight of export items at Sl.No. l t0 1l  under the
Advance AuthorizatiOn may bc specincd as pCr enclosed Anncxure.

2. Quantity of import item at Sl.No.l i.e. copper wire Rod may be ailowed as
content in the export items at Sl. No. I to I l.

3. Quantity of import item at Sl.No.2 i.e. Aluminium Ingot may be allowed as
content in the export items at Sl. No. 2, 4,6,8 & I l.

4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be allowed as
1.05 kgs/kg content in the export items at Sl. No. I to 8 & I l.

5. Quantity of import item at Sl. No.4 i.e. COGEGUM Compound may be allowed as 1.05
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O.- q*ntity of ilp".t item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed as 1.05

kgs/kg content in the export items at Sl. No. 2,3, 5 , 6 & 8.

7. Quantity ofimport item at Sl .No. 6 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg. conte

in the export products at Sl. No. l, 5, 8, 9 & 1 1.

8. Quantity of import item at Sl. No. 7 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./K
content in the export items at Sl. No. l, 5, 8, 9 & I I .

9. Quantity of import item at Sl.No. 8 i.e. Copper Tape may be allowed as 1.01 Kgs./Kg.
content in the export items at Sl. No. 2,3,5,6 & 8.

10. Quantity of import item at Sl. No. 9 i.e. Galvanised Steel Wire may be allowed as 1.02

kgs/kg content in the Export items at Sl. No. 1,3, 5 & J.

RA may take suitable consequential action accordingly.

,Case No.:26ノ 6/81¨ALC2/2016  1Party Name:POLYCAB WIRES ,Meet No/Datc:9/81‐
IPVT.LTD.              IALC2/2016

.26.072016

Approved

Decision : NC decided to ratify the norms for the above AA as per the written commcnts of
the DIPP vide UO No. l2161/2016-TSW/56 dated 26.07.2016 as under :

Description, sizes, quantities and net weight of export items at Sl. No. I to 4 under the
Advance Authorization may be specified as per enclosed Annexure.

Quantity of imporl item at Sl.No.l i.e. Copper Wire Rod may be allowed as 1.01

Kgs./Kg. content in the export items at Sl. No. 4.

3. Quantity of import item at S1.No.2 i.e. Aluminium Ingot may be allowed as l.0l
Kgs./Kg. content in the export items at S1. No. 1 ,2 & 3.

4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be allowed as

1.05 kgs/kg content in the export items at Sl. No. 1 ,3 & 4.

5. Quantity of import item at Sl .No. 4 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg. conte

in the export products at Sl. No. I to 4.

6. Quantity of import item at Sl. No.5 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./K
content in the export items at Sl. No. I to 4.

HQ File

:01/81/050/00092/AM17/

IHQ File
:01/81/050/00093/AM17/

RLA File

:03/95/040/00576/AM16/

RLA Filc

:03/95/040/00589/AM16/

Lic.No/Datc:0310802041

27012016

Lic.No/Date:0310802042

27.012016

2.

56

7. Quantity of import item at S1. No. 6 i.e. Galvanised Steel Wire may be allowed as

kgs/kg content in the Export items at Sl. No. 1 & 4.

RA may take suitable consequential action accordingly.

Case No。 :27/6/81-ALC2/201`  Party Name:POLYCAB WIRES MectNo/Date:9/8ト
:PVT LTD              ALC2/2016

26.07.2016

l.02

Approved

57
Decision : NC decided to ratify the norms for the above AA as per the written comments of
the DIPP vide UO No.12161120I6-TSW/57 dated 26.07.2016 as under :

l. Description, sizes, quantities and net weight of export items at Sl. No. I to 12 under the
Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as 1.01

Kgs./Kg. content in the export items at Sl. No. 1,2,4,6 to 8 & l0 to 12.

3. Quantity of import-item at Sl.No.2 i.e. Alurninium Ingot may bc allorvcd as
.4o IfQq 18 V;-l _
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Kgs./Kg. content in the expo( items at Sl. No. 1,3 &. 5.
4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be allowed as

L05 kgs/kg content in the export items at Sl. No. I to 3, 5 to 7 & I l.
5. Quantity of import item at Sl. No.4 i.e. COGEGUM Compound may be allowed as 1.05

kgs/kg content in the export item at Sl. No. I & 9.
6. Quantity of import item at Sl. No.5 i.e. Semi ConductingCompound may be allowed as 1.05

kgs/kg content in the export items at Sl. No. 1,2,3 & 11.
1. Quantity of import item at Sl .No.6 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg. conte

in the exporl products at Sl. No. 2to 12.
8. Quantity of import item at Sl. No. 7 i.e. PVC Plasticizer may be allowed as

content in the export items at Sl. No. 2to 12.
1.05 Kgs./K

9. Quantity of import item at Sl. No. 8 i.e. Galvanised Steel Wire may be allowed as

kgs/kg content in the Export items at Sl. No. 2,3,5 & 6.
10. Quantity of import item at Sl.No. 9 i.e. Copper Tape may be allowed as l.0l

content in the export items at Sl. No. 1,2,3 & ll.

RA may take suitable consequential action accordingly.

Case No.:14/6/81-ALC2/2016  Party Namc:POLYCAB WIRES IMectNo/Date:9/8ト
PVT LTD.             ‐ALC2/2016

2607.2016

1.02

Kgs./Kg。

Approved

HQ Filc

:O1/81/050/00080/AM17/
RLA F‖ c               Lic.No/Date:0310802108
:03/95/040/00534/AM16/       29.01.2016

Decision : NC decided to ratify the norms for the above AA as per the written comments of
the DIPP vide UO No. l2161/2016-T5W/58 dated 26.07.2016 as under :

l. Description, sizes, quantities and net weight of export items at Sl. No. I to 15 under the
Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as 1.01 Kgs./Kg.
content in the export items at Sl. No. I to 3, 5 to 9, I I & 13 to 15.

3. Quantity of import item at Sl.No.2 i.e. Aluminium Ingot may be allowed asr l.0l Kgs./Kg.
content in the export items at Sl. No. 4,J,10,12 & 13.

4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be allowed as
1.05 kgs/kg content in the export items at Sl. No. 2 to 7 & l0 to 15.

5. Quantityofimportitematsl.No.4 i.e.COCEGUMCompound maybeallowedas 1.05
kgs/kg content in the export item at Sl. No. 6, 1l & l3 to 15.

6. Quantity of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed as 1.05
kgs/kg content in the export items at Sl. No. 5,7 & 12to 14.

1 . Quantity of import item at Sl .No. 6 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg. content
the export products at Sl. No. 1 to 3, 5, 8 to 10 & 12.

8. Quantity of import item at Sl. No. I i.e. PVC Plasticizer may be allowed as 1.05 Kgs./K
content in the export items at Sl. No. 1 to 3,5, 8 to l0 & 12.

9. Quantity of import item at Sl. No.8 i.e. Galvanised Steel Wire may be allowed as 1.02 kgs/kg
content in the Export items at Sl. No. 1,2,5,6,11,12,14 & 15.

10. Quantity of import item at Sl.No. 9 i.e. Copper Tape may be allowed asl.0l Kgs./Kg. content
in the export items at Sl. No. 5,7 & 12 to 14.

ll. Quantityof importitematSl.No. l0 i.e.GlassMicaTape maybeallowedas l.0l Kgs./Kg.
content in the export items at Sl. No. 15.

RA may take suitable consequential action accordingly.
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Case No.:15/6/81-ALC2/2016  Party Name:POLYCAB WIRES Mcct No/Datc19/81‐
IPVT.LTD               ALC2/2016

26.07.2016

Approved

‐HQ Filc
101/81/050/00081/AM17/

Decision : NC decided to ratify the norms for the above AA as per the written comments of
the DIPP vide UO No. 1216112016-TSW/59 dated 26.07 .2016 as under :

l. Description, sizes, quantities and net weight of export items at Sl. No. I to 16 under the

Advance Authorization may be specified as per enclosed Annexure.
2. Quantity of import item at Sl.No.1 i.e. Copper Wire Rod may be allowed as 1.01 Kgs./Kg.

content in the export items at Sl. No. I to 3, 5, 6 & 8 to 16.

3. Quantity of import item at Sl.No.2 i.e. Aluminium Ingot may bc allowed as 1.01 Kgs./Kg.

content in the export items at Sl. No. 4,1,8 & 14.
4. Quantity of import item at Sl. No.3 i.e. LDPE Compound( Crosslinkable) may be allowed as

1 .05 kgs/kg content in the export items at Sl. No. I to 4 & 6 to 16.

5. Quantity of import item at Sl. No. 4 i.e. LDPE Compound may be allowed as 1.05 kgs/kg
content in the export item at Sl. No. 14.

sq 6. Quantity of import item at Sl. No.5 i.e. COGEGUM Compound may be allowed as 1.05

kgs/kg content in the export item at Sl. No.2, 3, 6 &.15.
7. Quantity of import item at Sl. No. 6 i.e. Semi Conducting Compound may be allowed as 1.05

kgs/kg content in the export items at Sl. No. 3,4,6 & 14.
, 8. Quantity of import item at Sl .No.7 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg. content

the export products at Sl. No. 1, 4, 5,7 to 13 & 16.
, 9. Quantity of import item at Sl. No. 8 i.e. PVC Plasticizer may bc allowed as 1.05 Kgs./K

content inthe exportitems at Sl. No. 1,4, 5,7 to 13 & 16.
10. Quantity of import item at Sl.No. 9 i.e. Copper Tape may be allowed as I .01 Kgs./Kg. content

, in the export items at Sl. No. 3,4,6 & 14.

ll. Quantity of import item at Sl. No. l0 i.e. Galvanised Steel Wire may be allowed as 1.02

, kgslkg content in the Export items at Sl. No. 7 ro 4,6,9 to 12, 15 & 16.

12. Quantity of import item at Sl.No.1l i.e. Lead Ingot may be allowed as l.0l Kgs./Kg. content
, in the export item at Sl. No. 16.

13. Quantity of import item at Sl.No. 12 i.e. Glass Mica'fape may be allowed as l.0l Kgs./Kg.

, content in the export items at Sl. No. 9,ll & 12.
14. Quantity of import item at Sl. No. l3 i.e. HDPE Compound may be allowed as 1.05 kgs/kg

content in the export items at Sl. No. 9,10 &. 12.

,RA may take suitable consequential action accordingly.

ICase No.:17/6/81‐ ALC2/2016  Party Name:POLYCABヽVIRES MeetNo/Date:9/81-
PVT.LTD.             ALC2/2016

.26.07.2016

Approvcd

HQ Fllc

:01/81/050/00083/AM 17/

RLA File

:03/95/040/00794/AM16/

RLA Filc

:03/95/040/00835/AM16/

Lic.No/Date:0310802H0

29.01.2016

Lic.No/Datc:0310802367

09.022016
601
1Decision:NC decided to ratify the norms forthe above AA as per the wHttcn comments of

the DIPP vide UO No.12/61/2016-TSW/60 dated 26.07.2016 as undcr:

1   1. Description, sizcs, quantities and nct weight of export itcms at Sl. No. l to 4 underthe

Advancc Authorization may bc specined as pCr cncloscd Anncxurc.
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2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod
content in the cxport items at Sl. No. 1,2 & 4.

3. Quantity of import item at Sl.No.2 i.e. Aluminium Ingot

may be allowed as l.0l Kgs./Kg.

may be allowed as 1.01 Kgs./Kg.
content in the export items at Sl. No. 3 & 4.

4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be allowed as
1.05 kgs/kg content in the export items at Sl. No. 1 to 4.

5. Quantity of import item at Sl. No.4 i.e. COGEGUM Compound may be allowed as 1.05
kgs/kg content in the expoft item at Sl. No. 2.

6. Quantity of import item at Sl. No.5 i.e. Semi ConductingCompound may be allowed as 1.05
kgs/kg content in the exporl items at Sl. No. 3 & 4.

7 . Quantity of import item at Sl .No. 6 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg. content
the export products at Sl. No. I ,3 & 4.

8. Quantity of impon item at Sl. No. 7 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./K
content in the export items at Sl. No. I ,3 & 4.

9. Quantity of import item at Sl.No.8 i.e. Copper Tape may be allowed as 1.01 Kgs./Kg. content
in the export items at Sl. No. 3 & 4.

10. Quantity of import item at Sl. No. 9 i.e. Galvanised Steel Wire may be allowed as 1.02 kgs/kg
content in the Export items at Sl. No. I & 2.

RA may take suitable consequential action accordingly.

Case No。 :16/6/81-ALC2/2016  Party Namc:POLYCAB WIRES Meet No/Date:9/81‐
PVT.LTD              ALC2/2016

26.07.2016

Approved

HQ Filc

i01/81/050/00082/AM17/

1.01 Kgs./Kg.

1.01 Kgs./1く g.

RLA Filc               Lic.No/Date:0310802548
:03/95/040/00871/AM16/       12.02.2016

Decision : NC decided to ratify the norms for the above AA as per the written comments of
the DIPP vide UO No. l2161/2016-TSW/61 dated 26.07.2016 as under :

1. Description, sizes, quantities and net weight of export items at Sl. No. I to 8 under the
Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of irnport item at Sl.No.l i.e. copper wire Rod may be allowed as
content in the exporl items at Sl. No. 1,3,5,6 &1.

3. Quantity of import item at Sl.No.2 i.e. Aluminium Ingot may be allowed as
content in the export items at Sl. No. 2, 4, J & 8.61 4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be allowed as
I .05 kgs/kg content in the export items at Sl. No. 1,2, 4, 6, j &.8.

5. Quantity of import item at Sl. No.4 i.e. COGEGUM Compound may be allowed as 1.05
kgs/kg content in the export item at Sl. No. I to 5.

6. Quantity of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed as 1.05
kgs/kg content in the export item at Sl. No. 5.

1. Quantity of import item at Sl .No.6 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg. conte
in the exporl products at Sl. No. 6,7 & 8.

8. Quantity of import item at Sl. No. 7 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./K
content in the export items at Sl. No. 6 ,7 & 8.

9. Quantity of import item at Sl.No.8 i.e. Copper Tape may be allowed as 1.01 Kgs./Kg. content
in the export itcm at Sl. No. 5.

10. Quantity of import item at Sl. No. 9 i.e. Galvanised Steel Wire may be allowed as l.O2
kgs/kg content in the Export items ar Sl. No. 6 & 8.
ll.Quantity of import itcm at SI No.10 i.e.EPR Compound may be a‖ owcd as l.05 kgs/kg

●●●
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content in the export items at Sl. No. 3 & 5.

may take suitable consequential action accordingly.

１
１
１
１
１
１
１
Ｊ

Party Name:PLANSEE INDIA  IMeet No/Date:9/8ト
HIGH PERFORMANCE      ALC2/2016
1MATERIALS PVT LTD      26.07.2016

HQ Filc               RLA rilc        ~:Lic.ト lo/Datc:0710109404  Defer Date:
:01/81/050/00033/AM17/       :07/24/040/00332/AM16/        16.02.2016              06.09.2016

Decision:NC observed that hard copy ofthe application lorthe abovc AA not received.NC

Status:
Deferred

HQ Filc               RLA rilc
:07/24/040/00332/AM16/

to remind concerned RA to send two set of application alongwith necessary

t for consideration by Norms Committee and defer the case.

case stands deferred to 06.09.2016.

00543/AMl6/ :3412410401002EE/AMI6/ z9.uz.tutb l'o'r'rv'juro

: NC observed that hard copy of the application for the above AA not received. NC

to request concerned RA to send two set of application alongwith necessary

t for consideration by Norms Committee and defer the case.

case stands deferred to 06.09.2016.

Case No.:1/25/81-ALC2/2015  Party Name:APAR         MCCt No/Datc:9/81-     Status:
INDUSTRIES LIMITED     AlンC2/2016         Defcrred

2607201626072016

HQ File                RLA File               Lic No/Datc:3410041929  Dctr Datc:
:0!/81/050/00543/ANl16/       :34/24/040/00288/AM16/       29.022016              06092016

Case No.:7/6/81-ALC2/2016 Party Name:FC1 0EN

'CONNECTORS LIMITED

Nlcct No/Datc:9/81‐        Status:

ALC2/2016           Dcfcrrcd
26072016

ILic.No/Datc:1010059417  Defer Date:

29.02.2016              06.092016

DeitY for commcnts. NC decided to waitDecision : NC observed that case was referred to

for their comments and defer the case.

The case stands deferred to 06.09.2016.

IMeet No/Date:9/81-     ‐Status:

ALC2/2016          1Deferred
26.07.2016

HQ Filc               RLA Filc
:01/81/050/00544/ANl16/       :13/24/040/00043/Aヽ 416/

26.07.2016

1ン ic.No/Datc:1310048145  Defcr Datc:

0103.2016              0609.2016

Ｆ
　
一
可

:          ・),

Decision : NC observed that hard copy of the application for the abovc AA not received. NC

decided to request concerned RA to send two set of application alongwith necessary

document for consideration by Norms committee and defer the case.

case stands deferred to 06.09。 2016.

,
す,17ア 1.町コ∬軍 AP
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HQ Filc

:01/81/050/00073/AM17/

RLA Flle
:10/24/040/00108/AM16/

64



Case No.:33/6/81-ALC2/2016  Party Namc:MAN

(INDIA)LTD

67 :01/81/050/00072/AM17/       :10/24/040/00111/AM16/

Dccision:NC observed that case was referred to DeitY

for thcir corninents and defer the case.

1｀he case stands defcrred t0 06.09.2016.

Case No.:5/6/81-ALC2/2016   Party Name:BIL ENERGY

SYSTEMS LIMITED

INDUSTRIES Mect No/Date19/81-
IALC2/2016
126.07.2016

1Lic.No/Date:0310803004

Approved

HQ Filc RLA File
:01/81/050/000991AMl71 :031951040/00922/AMl6l 03.03.2016

Decision : NC decided to ratify the norms for the above AA as per the written comments of
the DIPP vide UO No. I 2/61/2016-TSW 166 dated 26.07 .2016 as under :

Taking clue from SION C-1290, Advance Authorization may be ratified as under:

I . Words "of relevant grade & thickness" may be added with the description of import item
at Sl. No. I and its quantity may be allowed as applied for i.e.45818.405 MT as 1.05
MT/MT content in the export products.

2. Quantity of import item at Sl. No.2 viz. Welding Wire may be allowed as applied for i.e.
184.177 MT.

3. Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed as 148.283 MT
inclusive of 5 Yo wastage.

4. Quantity of import item at Sl. No. 4 viz. Adhesive may be allowed as applied for i.e.
65.959 MT.
Word "Relevant" may be added with the description of impon item at Sl. No. 5 and its
quantity may be allowed as applied for i.e. 735.405 MT
Quantity of import items at Sl. No.6 indicated in "MT" may be deleted.
Import items at Sl. No.6 may be allowed upto 6 % of FOB value of exports.

６

７

RA rnay takc suitable consequenlial action accordingly.

Case No.:6/6181-ALC2/2016 Party Name:FCl OEN Meet No/Date:9/8 l-
CONNI]C']'ORS LIMITED ALC.2I2OI6

26.07.2016

HQ File RIン A Filc

HQ Filc

:01/81/050/00071/AM17/
RLA Filc

:03/94/040/00992/AM16/

Status:
Deferred

Lic No/Datc:1010059426  ‐Dcfer Datc:
.04.03.2016               o609.2016

for comments.NC dccided tO wait

Meet No/Datc:9/81-
:ALC2/2016

126.07.2016

1Lic.No/Date:0310803156

108.03.2016

Approved

Decision : NC decided to ratify the norms for the above AA as per the written comments of
the MOS vide UO No.2(24)12015-TW dated 22.06.2016 (copy enctosed),

RA may take suitable consequential action accordingly.

Party Namc:POLYCABヽVIRES Mcet No/Date:9/8ト Approved

ia '; 'l '1

, !l

'1
1irccr

I Lr:Cr!e
,.i

<.4, c,.!,:!l

69 casc No。 :24/6/81-Al′ C2/2016
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bこtiζ i6五 :ヽことも

`idea t6 ritify tAと

A6:“ζf。l t16五 661さ AA as perthe wrnten comments of

lthe DIPP宙 de UO No.12/61/2016¨TSW/69 dated 26.07.2016 as under:

|  
・ R:穏::〕:れ1:i猛 :l電1;1:lltltteW き`、

t °f eXpOrt itCms at Sl_Na l to 13 underihe
:艦 W背頂:∫T:I顎

・
Jbwcd as l.01 Kg、 Kg.

li黒 lム亀』i maybeJЮwedas l.01 Kgゝ Kg。

|::僻榊 絲 嶺 掲
鵡 1議鵠 ablcl lnay be al10ne億

;1.No. 3to 6&8 to 13.

〕OGEGUM COmpound may be a1lowed as l.05

1二ililれdng compOund may be Jlowcd as l.05
).4,5,8,9&13.
/C Rcsin may bc aHowed as l.05 Kgs./Kgo content

in the export products at Sl.No.1,2,5,6,8,10,11& 12.

8.Quantity Ofimport item at Sl.No.7 i.c.PVC Plasticizer may be a1lowcd as l.05 Kgs./Kg.

‐ co籠耐 hぬC expo■ ■ems tt Ы.NQ Laピ
ふ冨
'1路:l亀 ;Lc allowed tt Ltt Kぃ ノK3‐  9.Quantity of import item at Sl.No.8 i.e.|

l  cOttentin the expo■ ■ems tt Sl.No.4,5,li∴
llted wire Rodofrdevantgrade maybe10.Quantity ofimport item at Sl.No.91.e.H

11群憾嶽腱栞fitt」Ittil就∴7願 lt
lRA may take su■ abに consequendd ac●

on accordingy.

HQ File

:01/81/050/00090/AM17/

HQ Flle

:01/81/050/00091/AM17/

PVToLTD.

‐RLA Flle

:03/95/040/00957/AM16/

RLA Filc
:03/95/040/00968/AM16/

ALC2/2016
26.07.2016

Lic.No/Date:0310803158

08.03.2016

Lic.No/Date:0310803238

11.03.2016

case No.:25/6/81‐ALC2/2016  Party Name:POLYCAB WIRES 
‐Mcct No/Datc:9/81-

ALC2/2016PVT.LTD.
26.072016

Approved

Decision : NC decided to ratify the norms lor the above AA as pcr the writlcn commcnts ol'

the DIPP vide UO No. l2161/2016-TSW/70 dated 26.01'2016 as under :

70 1. Description, sizes, quantities and net weight of export items at Sl' No' I to 6 under thc

Advance Authorization may be specified as per enclosed Annexurc.

2. Quantity of import item aiSl.No.1 i.e. copper wire Ilod may bc allowcd as l'01 Kgs'iKg'

content in the export items at Sl' No' I to 6'

3. Quantity of import item at Sl.No.2 i.c. Alurninium lngot may be allowed as l'01 Kgs'/Kg'

content in the export items at Sl' No' 3'

4.QuantityofimportitematSl.No.3i.e'I-DPECompound(Crosslinkable)rnaybeallowedas
l.0S kgs/kg content in the exporl items at Sl' No' 1 & 3 to 6'-&9! 24 \/^---\

"' " 
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5. Quantity of import item at Sl. No. 4 i.e. COGECUM Compound may be allowed as 1.05
kgs/kg content in the export item at Sl. No. 4 & 6.

6. Quantity of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed as 1.05
kgs/kg content in the export items at Sl. No. 4 8. 5.

1. Quantity ofimport item at Sl .No. 6 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg. conte
in the export products at SI. No. 1,2,3 & 5.

8. Quantity of import item at Sl. No. 7 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./K
content in the exporl items at Sl. No. 1,2,3 & 5.

9. Quantity of imporl item at Sl.No.8 i.e. Copper Tape may be allowed as l.0l Kgs./Kg. content
in the export items at Sl. No. 4 & 5.

10. Quantity of import item at Sl. No. 9 i.e. Steel Wire Rod of relevant grade may be allowed as

1.02 kgs/kg content in the Export items at Sl. No. 1,4,5 & 6.
I l. Quantity of import item at Sl. No. l0 i.e. Zinc Ingot may be allowed as 13838 Kgs. as 4yo

of weight of Steel wire rod.

RA may take suitable consequential action accordingly.

Case No.:2/6/81‐ ALC2/2016  Party Namc:APAR        Meet No/Date:9/8ト
INDUSTRIES LIヽ41TED     ALC2/2016

26.07.2016

HQ File              RLA Filc             Lic.No/Date:0310803293
:01/81/050/00068//ヽ M17/       :03/94/040/01003/AM16/       14.03.2016

Decision : NC decided to ratify the norms for the above AA as per the written comments of
the DIPP vide UO No. 1216ll20l6-T5W/71 dated 26.07 .2016 as under :

l. Net Weights ol export products from SI. No I to 24 may be specified as under:

●　

０

Ｓ‐

Ｎ

Net Export
weieht (MT)

Ｓ‐
．
Ｎ。

Net Export
weieht (MT)

Ｓ‐
．
Ｎ。

Net Export
weight (MT)

1 12.804 9 3.66 17 0.603
つ

ル 19.938 10 2.436 18 1.056

D 3.08 4.161 19 1.577

4 4.38 う
４ 2.497 20 0.372

7.686 10.337 う
乙 3.816

6 9.513 14 う
４
つ
４ 22.98

7 5.71 4.352 う
ん 32.431

8 7.39 16 1.678 24 35.895

Words " CopperConductor" may be suffixed with the description of export items at Sl. No.
1,2 & 1l to 16.

Quantity of import item at Sl. No I viz. copper wire Rod(8 mm dia)(E.c. Grade) may be
allowed as applied for i.e. 101123 Kgs. for export products at Sl. No. 1,2 & ll to 24, taking
clue from Engineering Tables No. 4 & 5.

Quantity of import item at Sl. No 2 viz. Primary unalloyed Aluminium may be allowed as
applied for i.e. 37215 Kgs. for export products at Sl. No. 3 to 10, taking clue from
Engineering'l'ables No. 4 & 5.

Quantities ol' imporl item at Sl. No.3 viz. XLPE Compound
1.025 Kgs./Kg contcnt in the cxporl products at Sl. No.3 to l0 &
bv the Ilrmr94 

2s

つ
４

4.

5. may be allowed as

l9 to 24. as claimed

l
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）
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6. Quantities oi import ite; at Sl. No.4 viz. PVC Resin may be allowed as l.0l
Kgs./Kg content in the export products at Sl. No. I I to I 6 &. 19 to 24,as claimed by

the firm.
, 7. Quantities of import item at Sl. No. 5 viz. Plasticiser (DOP) may be allowed as

1 .01 Kgs./Kg content in the export products at Sl. No. I I to l6 & 19 to 24, as claimed

by the firm.

IRA may take suitable consequential action accordingly.

Case No.:4/6/81‐ ALC2/2016

HQ File

:01/81/050/00070/AM17/

Decision:NC decided to
dated 26.07.2016 as under:

Party Name:ASSOCIATED
ICABLES PVT.LTD

IRLA File

:03/94/040/00988/AM16/

subrnit information as per

Mect No/Datc:9/81‐

ALC2/2016
26.07.2016

Lic.No/Date:0310803371

16.03.2016

DIPP UO No.

Status:

Deferred

Dcfcr Datc:

06092016

12/61/2016-1｀ SヽV/72

72 1. Voltage rating o cables
2. Detailed calculations for the requirement of each raw material, export product wise supported

by the Cross sectional diagram ofthe cable/Buyers data sheet.

3. Total Net weights of each cable including the net weights of all inputs (imported as well
indigenous, except packing materials)

4. Material balancing viz. net content of each imported and indigenous input, export product wise.

5. Total requirement of each raw material, export product wise, in a tabular form

The case stands deferred to 06.09.2016.

Case No.:12/6/81-ALC2/2016  Party Name:POLYCABヽ VIRES Mect No/Datc:9/81-

PVT LTD               ALC2/2016
26.072016

He File RLA File Lic.No/Date:0310803418 Defer Date:

:01/81/050/00 o78lAMl7l :03l95l040l0o978lAMl6l 17 .03.20\6 06.09.2016

Decision : NC decided to ask firm to submit information as per DIPP UO No. l2161/2016'

TSW73 dated 26.07 .2016 as under :

l. Size of conductors in cables alongwith quantities of cables in Kms, conductor size wise.

2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram ofthe cable/Buyers data sheet.

3. Net weight per KM of each Cable
' 4. Material balancing viz. net content of each imported and indigenous input, export product

wise, per KM of export product.

5. Total requirement of each raw material, export product wise, in a tabular form

lThe case stands deferred to 06 09 2016

Meet No/Date:9/8ト

ALC2/2016
26.07.2016

Status:
Deferred

Status:
Dcferred

Party Namc:A‐ l FENCE
PRODUCTS CO PVT.LTD
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Case No.:1/6/81-ALC2/2016

26

73



HQ Filc

:01/81/050/00067/AM17/
RLA Filc
:03/94/040/010281Aヽ 416/

Lic No/Datc:0310803436  Defcr Date:
18.03.2016              06.09.2016

Decision : NC observed that firms has requested for extension of time for submission of reply
to DIPP deficiency letter. NC decided to allow the extension of time.

'l'he case stands deferred to 06.09.2016.

Case No.:8/6/81-ALC2/2016   Party Namc:FCI OEN
CONNECTORS LIMI′ I｀ED

HQ Filc RLA File

75:01/81/050/00074/AM17/    :10/24/040/00118/AM16/

Dccision:NC observcd that case was referred to DeitY

fortheir comments and defer the case.

Thc casc stands defcrred to 06.09.2016.

‐Lic.No/Date:1010059434  Defer Date:

.21.03.2016              .o6.09.2016

for commcnts.NC decided to wait

Meet No/Date:9/81-

ALC2/2016
26.07.2016

Status:
Deferred

76

Casc No.:10/9/81-AI夕 C2/2016  Party Namc:APAR Meet No/Date:9/81-      IApproved
INDUSTRIES LIMITED     IALC2/2016

.26.07.2016

HQ Filc RLA File lLic.No/Datc:0310803596   .

:O1/81/050/00177/AM17/ :03/94/040/01095/AM16/       129.03.2016

Decision:NC decided to ratify the norms forthO above AA as per the written comments of

the DIPP宙 de UO No. 12/61/2016-TSW/76 dated 26.07.2016 as under:

1. Net Wcights Of export products from SI.No l t0 17 may be specifled as under:

SI.

No.
Net Export
weieht (MT)

SI.

No.

Net Export
weight (MT)

Sl.

No.
Net Export
weisht (MT)

1 79.056 7 26.28 2.824
2 57.078 8 52.56 4 12.663
D 89.076 9 14.616 5 0.187
4 88.68 10 1.956 6 2.503
5 54.9 0.512 7 29.107
6 27.72 う

ん 0.704

Quantity of import item at Sl. No I viz. Copper wire Rod(8 mm dia)(E.C. Grade) may be
allowed as 18285 Kgs. for export products at Sl. No. 10 to 17, taking clue from Engineering
TablesNo.4&5.

3. Quantity of import item at Sl. No 2 viz. Primary unalloyed Aluminium may be allowed as
applied for i.e. 418026 Kgs. for export products at SI. No. I to 9, taking clue from
Engineering'l'ables No. 4 & 5.

4. Quantities of import item at Sl. No.3 viz. XLPE Compound may be allowed as
1.025 Kgs./Kg content in the export products at Sl. No. I to 16, as claimed by the firm

ol'import item at Sl. No.4 
.viz. 

PVC Resin may be allowed as l.0l
27
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6. Quantities of impon item at Sl. No. 5 viz. Plasticiser (DoP)

t.0t rgs./rg content in the export products at Sl. No. l0 to l3 &
by the firm.

Kgs./Kg content in the export products at

the firm.

No. 10to 13 8こ 15 to 17,as claimed by.

may be allowed as

l5 to 17, as claimed

may take suitable consequential action accordingly'

77

case No.:6/9/81-ALC2/2016

Decision : NC observed that case was referred to MSME for comments' NC

for their comments and defer the case.

case stands deferred to 06.09.2016.

Mect No/Date:9/81-

.ALC2/2016
26.07.2016

101/81/050/00173/AM17/

Case No.:10/6/81-ALC2/2016

Lic.No/Datci03 1 080371 2

E)IPP vide UO No.12/61/2016¨ TSW/78 dated 26.07.2016 as under:

00076/AMl7l :03194104010r I I l/AM16/ 0l '04'2016

: NC decided to ratify the norms for the above AA as per the written comments of

l. Quantity of impom item may be allowed as applied for

1.02 Kgs./Kg. content in export items.

20400 Kgs. as

RA may take suitable consequential action accordingly'
1

Party Name:POLYCAB WIRES
PVT.LTD.

Decision : NC decided to ask information from Firm as per DIPP UO No.1216112016-

W/79 as under :

1.

2.

3.

4.

5.

Size of conductors in cables alongwith quantities of cables in Kms, conductor size wise'

Detailed calculations for the r"qul..rn"ni of each raw material, export product wise supported

by the Cross sectional diagram ofthe cable/Buyers data sheet'

Net weight per KM of each Cable

Materiai- balancing viz. net content of each imported and indigenous input, export product

wise, per KM of export Product.
Totai iequirement of each raw material, export product wise, in a tabular form

28
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case No.:11/6/81-ALC2/2016

:01/81/050/00077/AM17/

Status:
Deferred

:05/24/040/00626/AM16/    30.03.2016 06.092016

Approvcd

Status:
Deferred

PRIVATE LIMITED

RLA File

RLA File



HQ File

82 :01/81/050/00098/AM17/

RLA Filc
:06/24/040/00005/AM17/

Party Name:ASSOCIATED
CABLES PVT.LTD.

RLA File

:03/94/040/00080/AM17/

Mect No/Datc:9/8ト

ALC2/2016
26.072016

Lic.No/Date:0710109649

Meet No/Date:9/81‐

ALC2/2016
26.07.2016

Lic.No/Datc:0610038373

29.04.2016

‐Meet No/Date:9/81‐

ALC2/2016
26.07.2016

1Lic.No/Date:0310804320

02.05.2016

thc information as per

HQ IrilC RLA File
:01/8 l/0s0/00032lAMl7l :071241040/00013lAMt7 / 13.04.2016

Decision : NC observcd that hard copy of the application forthe above
decided to request concerned RA to send two set of application
document for consideration by Norms Committee and defer the case.

l'he case stands deferred to 06.09.2016.

The casc stands dcferred to 06.09.2016.

Casc No.:1/3/81¨ ALC2/2016   Party Namc:MAHENDRA
INDUSTRIES

Case No.:35/6/81-ALC2/2016  Party Namc:PRABHA
ENGINEERING PVT.LTD.

HQ File RLA Filc
:01/81/050/00101/AM17/ 

・
      :03/95/040/00990/AM16/

Dccision:NC dccidcd to ratifb7 thc nOrrns for the

the DIPP vide UO No.12/61/2016-TSW/81 dated

Casc No.:32/6/81-ALC2/2016  Party Name:KALPANA
INTERNATIONAL

AA not received. NC
alongwith necessary

Meet No/Date:9/81-

ALC2/2016
26.07.2016

Lic.No/Date:0310803991

15.04.2016

Approved

above AA as per the written comments of
26.07.2016 as under :

Status:

Deferrcd

Defer Date:

06.092016

Status:
Deferred

Defer Date:
06.09.2016

to wait for

Status:

Deferred

Defer Date:

06.09.2016

DIPP U0

l. Net Weights of export items from Sl. No I to 5 may be specified as 318 MT, 338.5 MT,
337.5 MT, 340.8 MT & 336.8 MT respectively.

2. Words "of relevant grade & thickness" " may be suffixed with the description of import items
at Sl. No. I to 5 and their quantities may be allowed on net to net basis as claimed by the firm.

3. Quantity of import item at SI. No. 5 may accordingly be reduced to 277.35 MT.

RA may take suitable consequential action accordingly.

Decision : NC observed that case was referred to DIPP for comments. NC decided
their comments and defer the case.

l'he case stands deferred to 06.09.2016.

Case No.:13/9/81-ALC2/2016

HQ Filc

:01/81/050/00180/AM17/

Declslon : NC dccided to ask  flrrll to subnllt
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l. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram ofthe cable/Buyers data sheet.

2. Total Net weights of each cable including the net weights of all inputs (imported as well

indigenous, except packing materials)
3. Material balancing viz. net content of each imported and indigenous input, export product

wise.
4. Total requirement of each raw material, export product wise, in a tabular form

The case stands defened to 06.09.2016.

Case No.:34/6/81-

ALC2/2016

IHQ Flle

101/81/050/00178ん νヽl1 7/

RLA File
103/94/040/00071/AM17/

Ⅳleet No/Date:9/8卜ALC2/2016   Approved
26.07.2016

Mcct No/Datc:9/81-

ALC2/2016
26.07.2016

Lic.No/Datc:0310804385  Dcfcr Datc:

03.052016              06.09.2016

DIPP for commcnts.NC decided to wal

Party Namc:MAYFAIR
INTERNAT10NAL

つ
４

84

HQ File             RLA File            Lic.No/Datc:0310804363
:01/81/050/00100/AM17/     :03/95/040/00077/AM17/     03052016

Decision:NC decided to ratify the norms for the abovc AA as pcr the writtcn comments of

the DIPP vide UO No. 12/61/2016‐ TSW/84 dated 26.07.2016 as undcr:

Words "containing 258.576 MT of Cold Rolled Stainless Steel (200 Series)" may be suffixed
with the description of export product.
Words "of relevant grade & thickness" " may be suffixed with the description of import items

at Sl. No. 1 & 2.

3. Quantities of import items at SI. No. 1 &2 may be allowed as applicd for i.e. 50.24 Ml'
& 229 MT respectively as 1 .08 Kgs./Kg. content in export items as claimcd by the applicant.

RA may take suitable consequential action accordingly.

Case No.:11/9/81-ALC2/2016  Party Namc:APAR
INDUSTRIES LIMITED

Status:
Deferred

Case No.:16/9/81¨ALC2/2016  Party Name:HK.
LTD.

Decision : NC observed that case was referred to
for their comments and defer the case.

The case stands deferred to 06.09.2016.

IMPEX PVT,Mcet No/Datc:9/81¨
ALC2/2016
26.07.2016

Lic.No/Date1031 0804374

Approved

HQ Filc RLA File

:01/81/050/00183/AM17/       :03/94/040/01076/AM16/       03.05.2016

1Decision:NC decided to ratify the norms forthe above AA as perthc written comments of

the E)IPP vide UO No.12/61/2016-TSW/86 dated 26.07.2016 as under:

1。  Words ``containing 136364 Kgs. of Cold Roned Stainlcss StccI Circlcs Grade 201" may bc
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2. Words "containing 45455 Kgs. of Cold Rolled Stainless Steel Circles Grade 410" may be'
suffixed with the description of export product at Sl. No. 2.

3. Quantitiesof importitemsatSl.No. 1&2 may beallowedasappliedfori.e. 150000Kgs.&i
50000 Kgs. respectively as 1.10 Kgs./Kg. content in the export products at Sl. No. 1 &.2'
respectively.

RA may take suitable consequential action accordingly.

Case No.:12/9/81¨Al」C2/2016  Party Namc:APPLE
INTERNAT10NAL

HQ File

:01/81/050/00179/AM17/
RLA F‖ c

:03/94/040/00103/AM17/

Meet No/Date:9/81-

ALC2/2016
26.072016

Mcct No/Date:9/81‐

ALC2/2016
26.07.2016

Status:
deferred

Status:
Deferred

Lic.No/Datc:0310804419  Dcfcr Datc:

05.052016              06.09.2016

Decision:NC decidcd to ask flrm to submitinformation as per UO No.12/61/2016-TSW/87

87 dated 26.07.2016 as under:

1. Models of exportitcms.

2.Informadon in respect of SI.No.3,4,5,H&1lA
for cach export item,manufacturcd from the G.P.

ofimport item

The case stands deferred tO o6.09.2016.

Case No.:31/6/81¨ALC2/2016  Party Name:FCI OEN
CONNECTORS LIMITED

HQ File RLA File

88 :01/81/050/00097/Aヽ417/       :10/24/040/00007/AM17/

Dccision:NC observed that case was referred to DeitY

forthcir cOrnments and defer the case.

The case stands dcferred t0 06.09.2016.

of Standard Deficiency Format, model wise
strip/sheet of thickness contained in the list

Lic.No/Date:1010059476  Defer Datc:

11.052016               06.09.2016

for comments,NC decided to wait

Casc No。 :7/9/81-ALC2/2016   Party Name:TAMRA DHATU  IMcet No/Date:9/8ト
UDYOG PRIVATE LIMITED  ALC2/2016

26.07.2016

Approved

HQ Filc RLA Filc Lic No/Datc:0210206700
:0li8l1050/001741AMt7 / :02/241040t00017/AMt7 t 18.05.2016

Decision : NC decided to ratify the norms for the above AA as per the written comments of
8e the DIPP vide Uo No. 1216112016-TSW/89 dated 26.07.2016 as under :

l. Quantity of import item at Sl. No. I may be allowed as applied for i.e. l0l MT as
I .01 Kgs./Kg. content in export item at Sl. No. l, as per SION C- I 189.

2. Quantity of import item at Sl. No. 3 may be allowed as applied for i.e. 50 MT on net
to net content basis in export item at Sl. No. 2.

3. Quantities of import items at Sl. No.2 & 4 may be allowed as per packing policy.
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Lic.No/Date:0310804945  Defcr Datc:

24.05.2016              06.092016

: NC observed that case was referred to MOS for comments. NC decided to wait for

comments and defer the case.
i

|

1

:

RA may take suitable consequential action accordingly.

Case No.:14/9/81-ALC2/2016

HQ File

90 :01/81/050/00181/AM17/

case stands deferred to 06.09.2016.

Party NameiCHANDAN STEEL
LIMITED

‐
RLA File

:03/94/040/00083/Aヽ 417/

Mcet No/Dttc:9/81-     Status:
AlンC2/2016            Dcfcrrcd
2607.2016

Case No.:4/9/81-ALC2/2016   Party Namc:MANAKSIA
ALUMINIUM COMPANY
LIヽ41TED

Meet No/Datc:9/81-      Status:

ALC2/2016           Deferrcd

RLA Filc

their comments and defer the case.

case stands deferred to 06.09.2016.

__-t

for comments. NC decided to wait for

J
一
　

　

一ｃ
６

Ｓｔａｔｕｓ‥̈
　̈
０６．０９．２０‐Decision :The case for the above AA referred to DIPP for comments relates to DI-ll. NC

ided to forward the same to DHI for comments and defer the case.

case stands deferred to 06.09.2016.
|
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Case No.:2/9/81-ALC2/2016
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RLA File               ‐Lic.No/Date:0310804969
103/94/040/00162/AM17/       25.05.2016

Case No.:8/9/81‐ ALC2/2016   Party NameiVEDANTA      Mcct No/Datc:9/81-     Status:
LIMITED                AIッ C2/2016           Dcfcrrcd

26.072016

HQ File               RLA Filc              Lic No/Datci351 0044952  Dcfcr Datc:
:01/81/050/00175/AM17/       :35/24/040/00007/AM17/       0306.2016              06.092016

1931、111::A二 .ヽ|^人員。ふ::=A th二十ムolA rA^t′ AI十

^e nnnli.Я

tinn■nrthe nhove AA not rcceived.NC,93 Decision : NC observed that hard copy of the application for the above AA not received. NC

decided to request concerned RA to send two set of application alongwith necessary

, document for consideration by Norms Committee and defer the case.

, The case stands deferred to 06.09.2016.

26.07.2016

Lic.No/Date1021 020671 0  Defer Datc:

2405.2016 06092016
91

HQ F‖ e

101/81/050/00171/AM17/

Case No.:15/9181-ALCZl20l6 Party Name:DHOOT Meet No/Datc:9/81‐

TRANSMISS10N PVToLTD.,  ALC2/2016
26.07.2016

Approved



Decision : NC decided to ratify the norms for the above AA as per the written comments of
the DIPP vide UO No. 1216112016-TSW/94 dated 26.07 .2016 as under :

I . Net weight of export product may be specified as 6100.5 Kgs.
2. Quantity of import item at Sl. No. I may be allowed as applied for i.e. 4797.5 Kgs. as

l.0l Kgs./Kg. content in export item.
3. Quantity of import item at Sl .No. 2 may be allowed as applied for i.e. 101.5 Kgs. as

1.015 Kgs./Kg. content in export item

RA may take suitable consequential action accordingly.

Case No.:5/9181-ALC2l20l6 Party Name:SHIVALIK Meet No/Datc:9/8ト Approved
BIMETAL CONTROLS LTD  IALC2/2016

26.07.2016

HQ File

:01/81/050/00169/AM17/

HQ File

101/81/050/00172/AM17/

RLA File

:05/23/040/00116/AM17/

RLA Filc
:05/24/040/00111/AM17/

RLA「 ile
:06/24/040/00011/Aヽ 417/

ENGINEERING PROJECTS
PVT.Ll｀D.

2607.2016

Lic.No/Date:0510398738

07.06.2016

Lic.No/Date:0510398765

09.06.2016

Mcct No/Date:9/8卜 ALC2/2016 Status:
‐26.072016                   ‐Deferred
.Lic No/Datc:0610038396     Defcr Date:

09.06.2016                   o6.o9.2016

DIPP for comments.NC decidcd to await

e5 Decision : 'fhe written comments of the DIPP UO No. l2l6ll20l6-Tsw/95 dated
26.07.2016 were considered and NC decided to ratify the norms for the above AA as under :

Quantities of import items from Sl. No. I to 6 may be allowed as 1.05 Kgs./Kg. content in the
export products.

RA may take suitable consequential action accordingly.

Casc No.:17/9/81-Alノ C2/2016 Party Namc:KALPANA
INTERNAT10NAL

HQ Filc

:01/81/050/00184/AM17/
96
Decision :NC obscrved that case was rcferred to

thcir comment and deferthc casc.

The case stand deferred to 06.09.2016.

Case No.:3/9/81-ALC2/2016   Party Namc:KGC Meet No/Date:9/81-

ALC2/2016
26.07.2016

Lic No/Date:3H0066175  Defer Date:

1306.2016              06.09.2016

DIPP for comments.NC decided to await

Status:
Deferred

HQ「 ilc RLA Filc
:01/81/050/00170/AM17/       :31/83/040/00028/AM17/

Dccision:NC observed that case was referred to

thcir collllnent and dcfcr the case.

n

゛
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´
「 hc casc stand dcfcrred t0 06.09.2016.
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Case No.:1/9/81-ALC2/2016   Party NamclDIAMOND     MCCt No/1)atc:9/8卜
     Status:

ENGINEERING(CHENNAI) ALC2/2016          Dcfcrred
PVT LTD               26.072016

Lic No/1)atc:0410162038    1)etrI)atc:HQ Filc              RLA Filc
:01/81/050/00168/AM17/       :04/24/040/00047/Aヽ 417/       14062016               06092016

%慨澤381を_Жv焼潔∫ち詰.身罷lξu溜I hbrm“
。n tt p∝ ЫPP宙dC UO NQ

l.  Inlormation in respect of SI No. 1,3,4,5& 1l o「 Standard Dcrlcicncy Forinat, cxport itcnl

VヽISC.

The case stand deferred to 06.09.2016.

Case No。 :18/9/81-ALC2/2016  Party NamelMEW
ELECTRICALS LTD.

Mcct No/Date:9/8ト

ALC2/2016
26.07.2016

Lic.No/Date:3410042352  Defer Date:

14.07.2016              06.092016

Status:
Defcrred

HQ File

:01/81/050/00185/AM17/

RLA File

:34/24/040/00113/AM17/

‐99 Decision : NC observed that hard copy of the application for the above AA not received. NC

decided to request concerned RA to send two set of application alongwith necessary

document for consideration by Norms Committee and defer the case.

The case stands deferred to 06.09.2016.

M/s. Sakshi ImPex, Ludhiana.Case No.AR-262
F.No.01/81/1 AM13/PRC/DE型
Noida SEZ File No. 12-398/2007-100%EOUDatedi-26.07.2016

Fixation of SION under 100%EOU.

;" o C&PC for comments' NC

decided to wait for their comments and defer the case'

The case stands deferred to 06.09.2016.

Case No.AR-263 M/s. Crompton Greaves Limited.

Meeting No.09/81 F.No.01/86/050/000217∠仝MQ2∠⊇三豊II
Dated:-26.07.2016

堅:Subject-

sentative of DHI present in the meeting NC

decided to request applicant provide the calculation linking the MVA/KV rating of

export produci with ihe 
"or" 

und coil dimensions or earlier approved AA No' of same

export product rating.

W`′ 34

Meeting No.09/81
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・
「 he casc stands defelTed tO o6.09.2016.

Case No.AR-264 M/s.Leitwind Shr士 am Manufacturing Ltd.
Meeting No.09/81 F.No.01/81/50/194/AM14/DES.H
I)ated:-26.072016 ItA Fiie No.0a/24/040/00077/ AM14
Subject: Amendment/Modification of norms in respect of Advance

Authorization No. 0 4707 47 9 61. dated 75.07 .2073.
Decision : As per the advice of the representative of DHI present in the meeting, NC
decided to request applicant to provide the calculation linking the MVAiKV rating of
export product with the core and coil dimensions or earlier approved AA No. of same
export product rating .

'fhe case stands deferred to 06.09.2016.

Case No.AR-265 M/s. Crompton Greaves Limited.
Meeting No.09/81 FoNo.01/86/050/000323/AM14
Datedi-26.07.2016 RA File No.03/94/040/00758/AM13
Subject:- Modification of ratified Norms in respect of Advance

authorization No. 03107 49939 da ted 17 .09 .2073.
Decision : As per the advice of the representative of DHI present in the meeting NC
decided to request applicant provide the calculation linking the MVA/KV rating of
export product with the core and coil dimensions or earlier approved AA No. of same
export product rating .

'l'hc case stands deferred to 06.09.2016.

Case No AR-266 M/s Kotsons Pvt.Limited
Meeting No.09/81 蜘 豊]/050/00454/AM14
IDatod:-26.07.2016 RA「ile No 06/24/040/00032/AM14
Subject- Ratification of norms IIl respect of Advance Authorization No.

0610035619 dated 26.12.2013.

Decision : NC observed that reply of the firm was referred to DHI for comments. NC
decided to wait for their comments and defer the case.

'l'he case stands deferred to 06.09.2016.

Case No AR-267 M/s. Precision Electronics Limited
Meeting No.09/81 F.No.01/81/50/00087/AM13
1)atcd:-26.07.2016 RA File No.05/ 2al 0 40 / 00029 / AM73
Subject:- Ratification of norms lll respect of Advance Authorization No.

0510323261 dated 26.04.2012.

Decision : NC decided to ratify the norms for the above AA as per the written comments
ol'the DeitY vide their letter No.W-27/2212013-IPHW dated22.03.2016(copy enclosed).

RA rnqy take suitable consequential action accordingly.

墜 墜 螢 型 _M/s.Vttai Electticlls Limited        l
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1/050/00-Meeting No.09/81
Ra rl" No. Oe/2a/040/002791AM}eDated:-26.07.2016

norms in resPect of

advance authOrization nO.0910035596 dated 08.10.2008.

D".t.ir, t NC observed that case was referred t" DHI fot comments. NC decided to wait

for their comments and defer the case'

The case stands deferred to 06.09'2016

M/S.Trident Tools L哩Case No.AR～269
F.No.01/81/050/00270/AM141

RAF■e No.03/95/040/00253/AMlDatedi-26.07.2016
i advance authorization no'

0310743492 dated 30.07.2013.

D*t.t", '. NC observed that case was referred to VTSVE for comments. NC decided to

wait for their comments and defer the case'

The case stands deferred to 06.09.201 6.

s.V対 ai Electricals LimitedCase No.AR-270
F.No.01/81/050/0019Z/AMl
RAF■e No.09/24/040/00124/AMlDated:-26.07.2016
Modricaion/amendmenF of raifie「 norms il respect of

advance authorization nO.0910047284 dated 24.06.2011.

D".i.t"* NC 
"bse"ved 

that case was referred to DHI fo, com*ents. NC decided to wait

for their comments and defer the case'

The case stands deferred to 06.09.2016.

M/S.MC COm lndusties(India)Pr市 ate LimitedCase No.AR-271
F.No. 01/ 81 / 050 / 0047 4 / A}.{13

040/00818/AM13Dated:-26.07.2016

ffispect of advance authorization no'

0310721688 dated 22.01.2013.

ffiat case was referred to MSME ior com*ents. NC decided to

wait for their comments and defer the case'

The case stands deferred tQ 06.09.2016.

M/s.MC COm lndus,ies(India)Pr市 ate LimitedCase No.AR-272
FNo. 01/81 / 050 / 00074/ AM14 /

040/01053/AM13Dated:-26.07.2016

ffi respect of advance authorization no'

0310729612 dated 26.03.2013.
mments' NC decided to

wait for their colrrmeqts and defer the case'

|(ヾ r‐ い
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l-hc case stands deferred to 06.09.2016.

Case No.AR-273 Ⅳ1/S.B.R.Industries Lilnited
Meetil■g No.09/81 F.No.01/81/050/00372/AM13/DE}Ⅱ
IDated:-26.072016 RA F■e No.05/23/040/00309/AM13/
Subject- Modification/amendment of ratified norms in respect of

Advancc Authorization No. 0510338300 dated 06.11.2012.
Decision : NC obscrved that case was referred to DHI
for their comments and defer the case.

'l'he case stands deferred to 06.09.2016.

for comments. NC decided to wait

Case No.AR-274 Ⅳ1/s.Flash Forge Pvt.Limited

Mcetintt No.09/81 HQ「.No.01/81/050/00264/AM16/DES.I1/
I)ated:-26.07.2016 I{l,A File : 03 / 94/ 040 / 001.45 / AM1.6 /
Subject:- Ratification of norlrts lll respect of advance authorization no.

0310796351 dated 01.06.2015.

Decision : NC decided to ratify the norms for the above AA as per the written
comments of the MSME vide ID Note No.30(l65yl5-ME. dated 28.06.2016 (copy
enclosed).

RA may take suitable consequential action accordingly.

Case No.AR～275 M/s. Yamuna Power & Infrastructure Limited
Mceting No.09/81 HQF.No.01/81/050/00127/AMl1/DES.I1/
Dated:-26.07.2016 RLA Itile : 05 / 2a/ 040 / 00170 / A}/i11- /
SutteCti―

           1獅器llllζ【警:11僣102;:34〕 :僣I」l lll  reSpect  of  advancell.08.2010.

Decision : NC decided to ratify the norms for the above AA as per the written
comments of the DIPP vide UO No. dated 26.07.2016 as under :

I . Net Weight of export item may be specified as 132 MT containing 64800 Kgs. of Silicone
Rubber.

2. Quantity of import item may be allowed as applied for i.e. 60000 Kgs. being less than the
net content ofitem in the export product.

ItA may take suitable consequential action accordingly.

Case No AR-276 M/S.ThCrlno Cables Limited
Meeting No.09/81 HQ File:01/81/050/00338/AM16/DES.Ⅱ
Datedi-26.07.2016 RLA Filei 09/24/040/00252/AM16/
Subjecl- RatificatiOn of norIIns lll respect of Advance Authorization No.

0910062668 dated 28.09.2015.

I)ecision : NC decided to ratify the norms for the above AA as per the written
comments of the DIPP vide UO No. dated 26.07.2016 as under :

赳 37 ゝ
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l. QuantitiesofimportitemsatSl.Nol,3,5,T,9,ll&.13 viz.ContinuousCastCopper
Rod 8 mm (Electrolytic Grade) may be allowed as applied for, for export items at Sl.

No. 1 to 7 respectively taking clue from Engineering Table-4.
2. Quantities of import items at Sl. No 2 & 4 viz. PVC Compound may be allowed as

4532.2 Kgs. & 11231.5 Kgs. respectively, for export items at Sl. No. I & 2 respectively
as per Engineering Table-4.

3. Quantities of import items at Sl. No 6, 8, 10, 12 & 14 viz. PVC Compound may be

allowed as applied for, for export items at Sl. No. 3 to 7 respectively taking clue from
Engineering Table-4.

RA may take suitable consequential action accordingly.

Case No.AR-277 M/s. Diana Metals
Meeting No. 09/81 HQ File :01 / 81 / 050 / 00233 / AM16l DES.II
Dated:-26.07.2016 RLA File :04/vL/040/00093/ AM76/
Subject- Ratification of norms in respect of Advance Authorization No.

0410160886 dated 07 .08.2015.

Decision : NC observed that case was referred
wait for their comments and defer the case.

The case stands deferred to 06.09.2016.

to MSME for commcnts. NC decided to

Case No.AR-278 M/s. Thermo Cables Limited
Meeting No. 09/81 HQ File :01 / 81 / 050/ 003s1/ AM16 / DES.IT

Dated:-26.07.2016 RLA File :09/24/040/00085/ AM1.6/
Subject- Modification of ratified norms in respect of Advance

Authorization N o. 09700 62247 date d 24.0 6 .2015 .

Decision : NC decided to modify the norms for the above AA as per the written
comments of the DIPP vide UO No. dated 26.07.2016 as under :

As requested by the firm, description of impon items at Sl. No 1,3,5,7,9, ll & 13 may be

amended from "Copper (Electrolytic Grade)" to " Continuous Cast Copper Rod 8

MM(Electrolytic Grade)" .

RA may take suitable consequential action accordingly.

Date:02.08.2016
Place:New Delhi

(Baljit Singh)
DepLrty Dircctor Gcncral Iiore ign 1'rade

38

(Vinod Kumar Kashyap)
Foreign Trade Development OI'ficer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2610712016 - Case No. 19122/81 (M/s Siechem Technologies Pvt.
Limited) (Advance Authorization No. 0410160831 dated 23.07.2015)

Advance Authorisation may be ratified as under:

l. Quantity of import item at Sl. No. I may be allowed as 7594.4 Kgs. as claimed by the
firm taking clue from Engineering Tables 4 & 5.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/61/2016-TSW/21 dated 26/07/2016
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Development Officer
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Ministry of Heavy lndustries&Public Enterprises
Department of Heavy lndustry
TSW(B)Sect:On

22
2`―・ 7‐ 2●

`

Subject:Application of JStt STEASALIT transformer for ratincatiOn Of

norms of AA no 2210015272 dt 28‐ 07-15

DES― II′ DGF「 may kindly reFer to the above mentioned AA of M/S」 S丁

STEASALIT transformer.丁he firm′ s reply of dated 14-06‐ 16 has

been examined. It is observed that the reply is the copy of their
e― mail of dated 08-02-16.The firm has ciaimed import ofitem no
l to 3 under SIONC-1363&other items(tota1 90 items)under net
to net basis tthe description ofimport in SION&that of the firm′ s

application are not same. 丁he firm may be asked to Submit
fo‖ owin9 information as per Technical Deta‖ s II in appendix 4E of

app‖ cation

l.Sl no b)&c)Of Raw Materials/conSumables.
2. Sl no b) c) & d) of comPonents.
3. Difference between for import item

justification of quantity of import.

DG「F,FFDO′ DES―H
Deptt Of HI′ UO No3(213)/15-TSVV(B) dated

no 35 & 36 with

B.C.Nayak
Development Officer

13-07-16

―16´



F.No.46011/11/2015-PC.H

Government oflndia

Ministry of Chemicals and Fertilizers

Department ofChemicals&Petrochemicals
******

REMINDER

メ

レ

Room No.223,A Wing,
Shastri Bhawan,New Delhi-110001

Dated the llth July,2016

M/s lndo Cool Cornponents Pvt.Ltd.,

Plot No.40,IInd Avcnuc,Phase‐ II,

Annal Velankannal Nagar,

Mugalivakkam,
Chennai-600125
Email:adminの indocool.in

Sub: Requesl of Ⅳ1/s.Indo Cool Composites Pvto Ltd。 ,Chennai,TN for rlxation of
Norms in respect of Advance Licence No.0410160874 dated 05.08。 2015 for the

ilnport of raw material against the export ofParts of Wind irurbine_reg.

Sir,

This is with reference to this Departrnent's lcttcr of cven number dated 3rd May,2016

on the sutteCt Ched above(copy enclosed)。 As the infollllation sought for has yet not been

received,you are oncc again bcing advised to expedite the information so as to enable us to

cxamaine your application.

Tel:011-23071442/Telefax:011-23071187
Email:omsharmaの nた。h

Shri Vinod Kumar Kashyap,
Foreign Trade Development Officer,
Directorate General of Foreign Trade,
Department of Commerce,
Ministry of Commerce and Industry,
Udyog Bhawan, New Delhi
F ax: 230 6 2225 /23 0 61 61 3

hl

(O.P. Shaima)i
Joint Industrial Adviser
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 26107/2016 - Case No. 1/9/81 (M/s Tempel Precision Metal Products
India Pvt. Limited) (Advance Authorization No. 0410161073 dated 07.10.2015)

Reply submitted by the firm vide letter dated 2510512016 has been perused which is not
complete/proper and they may be asked to submit the following information :

1. Basis/calculations for the weight of input material for each export item, supported by
Blank size and size of Finished Good.
Information in respect of Sl. No. I lA of Standard Deficiency Format, export product
wise.

Norms committee may take a view

Norms Committee I
DIPP No.12/61/2016¨ TSW/36 dated 26/07/2016

`

く蔦a請れ̀
Development Offlcer
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Government of lndia

Ministry of Steel

Technical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol-l) of Advance
Authorization (AA) No 56100O47f2623.10.2015 - M/s RSAL Steel Private Limited

of HBP (Voi‐ l) of Advance

lndore

DGFT may refer to the UO Note No 01i81/50/393/AM-16/DES-2/66 dated
22.12.2015 whereby the request of M/s RSAL Steel Private Limited lndore was
forwarded to Ministry of Steel for ratification of the above-mentioned Advance
Authorization.

It may be noted that the export product is covered under SION C 469'
modified vide PN No 33(RE020'1 2)12009-2014 dated 30.11.2012. The quantity of Hot
Rolled Alloy Steel Sheets/strips/wide coils of relevant grade has been allowed on the
content basis as per SION C: 469. The quantity of items of import to be allowed
under the aforesaid AA has been calculated based on per tonne of export product in
the Excel sheets enclosed herewith for further necessary action.

It may be noted that the item of import "Cold Rolled Galvanized Alloy Steel
wide Coils as packing material" is not allowed in the Standard l/O norm. Secondly,
packing material may not be same as raw material for export item. Therefore' the
same is not being allowed to import. r[$]O

(S.K5h-ana'gar)
Deputy lndustrial Adviser

Telefax: 011-23062490

Enci:as above

Shri Viond Kash DGFT, Bhawan, New Delhi.

Ministry of Steel U O No 2(23)/2015-n/V― vO卜ldated 12 07 2016

柴 .

ユ
ン

_ムろ″

Il● Ft
(

“



べ
lハ

Quanuty
of Export

MT

Thickness

(MM)

Zinc
Coating in

uantitv of lnout oer ton of export product

Authorisatlon

No &Date A‖ oy Steel

Sheets′

Strips′ Wide
Co‖s of

re:event

Zinc in ingot
form (Kg)

Rol‖ ng Rol‖ ng

Oi:(Kg)

Pick‖ ng

Oi:(Kg)

Steel
Straooin

VC:

Rusto‐

Paper

(Sq
Metre)

Guard
Film(Kg) r Ro::s

(Kg)

Prlmer

O■re)

Backer

(:itre)

ToP Coat

O■ re)

(Kg) g(Kg)

1 5610004726
dated

23102015

515413
6993 50C 26 1521

laving thickness 0 22 to 0 58 mm and zinc

Юating 1 00-275 gms′m2
63554 1 0 200 23 1322

10C 104 1048

258597 035 0 1144

753494 035 0 1400 96C

17077〔 040 035 045 1400 963 1

590C 035 1400 013

568263 045 500 1400 0

104129 045 1 4100 1297 8931      1587

045 200 6851 045 93

32

32

32

79

1587

1 1 3182 35

35

1301

1987 048 1 5100 1301

622 200 1 125 607

297211 05C 1 2979 1

050 200 1 5974 1 25 200 50C 77 1384

050 101 8382 1 25 200 50C 646 1384

107750 2500 125 0451     200 500 542 6

‐
ぐ
ミ

ー

こ

Description of ltem of ExPort

(gms/m2)

Dold ro‖ed Calvanized∞ lour coated AHOy steel

22

17

>tl1 3:
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Department of heavy lndustry 45

Ref: AA No 910062829 Toshiba Transmission Hyderabad.

The request may be considered on Repeat Basis with AA 910062433.

NC may take a view.

に
{K.K.Tiwa百 )

lndustria:Adviser

DY DGFtt DES‖

TSWB3/1/2016 dated 29/6/2016
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2610712016 - Case No.30/6/81 (M/s KJV Alloy Conductors Pvt. Limited)
(Advance Authorization No. 5010002256 dated 15.12.2015)

Advance Authorisation may be ratified as under:

I . "UOM' of export items at Sl. No. 7 & 2 may be corrected as "Kms"
2. Quantity of import item at Sl. No. 1 (Aluminium Wire Rod) may be

allowed as 62.687 MT as per Engineering Table- 5.

3. Quantity of import item at Sl. No. 2 (XLPE Compound) may be allowed
as 1.05 Kgs./Kg. content in the export products.

Norms committee may take a view

Z-,-fr. q 12'tt
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No. 1216ll20l6-TSW/47 dated 26107 12016
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DepartIIlent of lndustrial Policy`&PromotiOn

(TSW)

NC Meeting dated 2610712016 - Case No. 2916/81 (M/s R. R. Kabel Limited) (Advance
Authorization No. 0310801720 dated 12.01.2016)

Advance Authorisation may be ratified as under:

l. Following words may be suffixed with the description of export product
"lC x 1.5 Sq. mm- Quantity 5200 Kms. (109720 Kgs.),

1C x 2.5 Sq. mm- Quantity 4700 Kms. (151340 Kgs.),
lC x 4 Sq. mm- Quantity 3200I(ms. (150720 Kgs.),
lC x 6 Sq. mm- Quantiry 360 Kms. (24120 Kgs.),
lC x 10 Sq. mm- Quantity 300 Kms. (33450 Kgs.) &
lC x 16 Sq. mm- Quantity 60I(ms. (9846 Kgs.),,

2. Voltage rating of "l100 Volts" may be specified with the export items.
3. Quantity of import item at Sl. No. I may be allowed as 32631I Kgs. as

1.01 Kgs./Kg. content in the export products.
4. Quantities of import items at Sl. No. 2 & 3 may be allowed as applied for

i.e. 157535.7 Kgs. and 8360.1 Kgs. respectively as 1.05 Kgs./Kg. content
in the export products.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/61/2016-TSW/49 dated 26/07/2016
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Development Officer
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Department of Industrial Policy & Promotion fro-/{.a16(rsw)

NC Meeting dated 2610712016 - Case No. 3/6/81 (M/s Apar Industries Limited) (Advance
Authorization No. 0310801817 dated 15.01.2016)

Advance Authorisation may be ratified as under:

l. Net Weights of export products from Sl. No I to 3l may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
weieht (MT)

Ｓ‐
．
Ｎ。

Net Export
weight (MT)

sl.
No.

Net Export
weight (MT)

1 211.399 つ
乙 3.29 23 4.146

つ
乙 83.788 13 3.29 24 1.497
3 22.08 14 3.29 25 1.257

4 18,733 15 0,741 26 7.253
5 23.751 16 0.903 27 4.02
6 29。 494 17 1.016 28 1.473

7 12.991 18 0.643 29 2.356
8 9.544 19 1.481 30 0.506
9 2.049 20 0.711 31 2.483

10 2.049 21 0.849

2.049 つ
４
つ
乙 1.933

1. Words " Copper Conductor" may be suffixed with the description of export items at Sl.
No.9 to 14.

2. Quantity of import item at Sl. No I viz. Copper Wire Rod(8 mm dia)(B.C. Grade) may
be allowed as 69163 Kgs. for export products at Sl. No. 3 to 6 & 9 to 31, taking clue
from Engineering Tables No. 4 & 5.

3. Quantity of import item at Sl. No 2 viz. Aluminium Conductor may be allowed as under
on net to net basis:

"Size 95 Sq. MM: 570 Kms.
Size 50 Sq. MM: 5221{ms &
Srze25 Sq. MM: 332 Kms"

4. Quantities of import item at Sl. No.3 viz. XLPE Compound may be allowed as

1.025 Kgs./Kg content in the export products at Sl. No. I to 8, 15 to 19 &28 to 30, as

claimed by the firm

5. Quantities of import item at Sl. No.4 viz. PVC Resin may be allowed as l.0l Kgs./Kg
content in the export products at Sl. No. 3 to 6 & 9 to31, as claimed by the firm.eqw

'11., 
,

-- h8'



6.

7.

Quantities of import item at Sl. No. 5 viz. Plasticiser (DOP) may be allowed as
L01 Kgs./Kg content in the export products at Sl. No. 3 to 6 & 9 to 3 l, as claimed by the
firm.

Quantities of import item at Sl. No. 6 viz. Hot Rolled Alloy Steel Wire Rod may be
allowed as 1.01 Kgs./Kg content in the export products at Sl. No. 3 to 6, as claimed by
the firm.

8. Quantity of import item at Sl. No.7 viz. zinc Ingot may be allowed as
535.58 Kgs .

Norms committee may take a view

applied for i.e.

(S.K.Jain)
Development Officer

レ

-l_+
-f-- ->c loTt t4

Norms Committee II
DIPP No.l2l6l12016-T5W/51 dated 26/07/2016
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Department of Industrial poticy & promotion vffia e

(rsw)

NC Meeting dated 2610712016- Case No. 181618l (M/s Potycab Wires Pvt. Limited)
(Advance Authorization No. 03f0801932 dated 20.01.2016)

Advance Authorisation may be ratified as under:

l. Description,sizes,quantities andnetweight ofexportitems atSl.No. I to l4 underthe
Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as
l.0l Kgs./Kg. content in the export items at SI. No. I to 9 & I I to 14.

3. Quantity of import item at Sl.No.2 i.e. Aluminium Ingot may be allowed as

1.01 Kgs./Kg. content in the export items at S1. No. 3.,7 &.10.
4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be

allowed as 1.05 kgs/kg content in the export items at Sl. No. I , 3 to ll & 14.
5. Quantity of import item at Sl. No. 4 i.e. COGEGUM Compound may be allowed as

1.05 kgs/kg content in the export item at Sl. No. 6, 8, 13 & 14.
6. Quantity of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed as

1.05 kgs/kg content in the export items at Sl. No. 4 ,7 & 14.
7. Quantity of import item at Sl .No. 6 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.

content in the export products at Sl. No. I to 5 & 9 to I l.
8. Quantity of import item at Sl. No. 7 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.

content in the export items at Sl. No. I to 5 & 9 to 1 1.

9. Quantity of import item at Sl. No. 8 i.e. Galvanised Steel Wire may be allowed as

1.02 kgs/kg content in the Export items at Sl. No. 4 to 6,8,9 & 14.
10. Quantity of import item at Sl.No.9 i.e. Copper Tape may be allowed as l.0l Kgs./Kg.

content in the export items at Sl. No. 4 ,7 8.14.
ll.Quantity of import item at Sl. No. 10 i.e. Glass Mica Tape may be allowed as

L0l kgs./kg content in the Export item at Sl. No. 8.

Norms committee may take a view

-ffin,*
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No.1216l12016-TSW/52 dated 26 10712016
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EXPOR丁 ITEM LIST
ADVANCE AUTHORISAT10N FILE No 03/95′ 040/00655/AM16

ADVANCE AUTHORISAT10N No 0310301932 DT 20 01 2016

Size & type Of Cables

CcnrJ Xl PE insulated Pvc she8thcd Unarmcured Cables 1 2 KV1

1

2

3

4

5

6

7

8

9

10

11

12

13

14

2

1

2

6

1

2

3

4

4 Core X 16 Sq lvlM

I Core X 2aC Sq N4tl

4 Core X 10 Sq lvllvl

4 Core X 25 Sq lvltvi

4 Core X 50 Sq MM

4 Core X 70 Sq N1[/

4 Core X 95 Sq N11,1

5CoreX25Sq [,1M

4CoreX25Sq tu1ivi

3.5 Core X 5,J Sq [4r,a

3.5 Core X 25 Sq i,ll.,l

4 Core X 13 51 ltllrl
4 Core X 13 Sq I'll'J
3 Core X 4 Sq l,1l,l

Copper Coril PVC lnsulated PVC Sh,--atheJ i.inarmoured Cables upto 750 V.

1 Core X 70 Sq l,4L.l

1 Core X 4 Sc ltll.'l

12860

1500

11401

Ccnd XLPE Ins(11ated PVC Shc3thcd AloTin:un3い 力re Armoured cables 1 2 KV

l Co「e X 185 Sqヽ llvi

l Core X 185 Sq MM

l Core X 150 Sqル lM

12250 23455

54130

66.032 25431

c,:lh:d Arnrcur:,J Cables 1.2 KV

33000 21790

Covered SJith Serri Conducting Compound XLPE lnsulated CU wire Screened with

Sl:eathed Unarmoured Cables above '1 1 KV

t/l/ (11 KV) 3X1CoreX300 Sq tr,ll/ (Triplex Cable)

MM(1l KV)3XlCoreX185 Sq MM(Tnplex cable)

6049 28096

島 .…ザ
■ n

_S‐ 1″       1      … せ

Core X 12Э Sコ  I、 llヾ1(1l KV)

Core X 120 Sl MM(1l KV)

4 Core X 1 5 S14 1Л IИ

4 Core X 1 5 Sllヽ 1,vl

37 Core X 1 5 3q ivlに 1

19 Core X15 Sq MM

7 Core X 15 Sq MM

Corc X15 Sq MM

3 Core X 10 Sq MM

CcrJ Cover:d !\,.1r Sern C,l'rdr.;iiir rCompound )lt.FE Insulat:d CU Tape PVC Sheathed
Cables abovc l l KV

X95Sq MI.1(1l KV)

Cond XLPE lnsJlated PVC Sheall)od Arn,cu「 ed Cables l.2 KV



G

1

2

copper cond covered with Mica Tape XLpE rnsulated ZHFR sheathed Armoured cabres 1.2 KV.
3 Core X 10 Sq l/l/

3opper ccrd XLPE lnsulated PVc sheathcd A「 moured cables above l l KV
3 Core X 50 Sq MM(3 3KV)

3 Core X 35 Sq MM(3 3KV)

Aluminium Cond XIPE lnsulated pVC Sheathed Una:moured CaOtes aOove t.t'XV
4 Core X 25 Sq lvltvi

Copper cOnd xLPE lnsulated PVc sheathod unarmOし
red lnstrumentaliOn cables uplo 500 V

24 Core X 0 5 Sq に1,И

8 Core X 05 Sq Mヽ 1

4 COre X 05 Sq Mヽ 1

2 PalrX 0 5 Sqヽ lM

6 Pair X o 5 Sq 1ヽ,vi

Stranded卜 lon Coinp3Ct COpper cOnductOr

4′OAWG(195 73 SQル 1～
.)

4ノOAA′G(195 73 SO LlM)

6AWG(72 23 SO LlM)

2/OAWC(19362S01lM)
2Ю AWG(193 62 SOヽ lM)
lj70 AWG(77 74 SQに lM)

Copper Cond:ctor Z-lFR tns::lale.J UnarmcureC Cables .1 
2 KV

3/OAWG
2ノOAWG
AWG

|:lW:

4AWG
4ノOAWG
lノOAい/G

1369

11000
11

1

2

3

4

5

12

1

2

3

4

5

6

10041

52862

13583 4111

13

1

2

3

4

5

6

7

8

copper ccnJ cc,.,e'e,J ivith semi Condlcting cornpound XLpE lnsulaied cU Tape ZHFR Sheathed
Arnroured Cabies ab:tve 1 1 KV
3 Core X 70 Sq 、1ヽ′1(1l KV)

3 Core X 95 Sl,111(1?!く ′`
)

W
″
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DepartmentofIndustrialPolicy&Promotionfu'
(rsw)

NC Meeting dated 2610712016- Case No. 20/6/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310801971 dated 20.01.2016)

Advance Authorisation may be ratified as under:

I . Description, sizes, quantities and net weight of export items at Sl. No. I to 16 under the

Advance Authorization may be specified as per enclosed Annexure.
2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 1 to 14 & 16.
3. Quantity of import item at Sl.No.2 i.e. Aluminium Ingot may be allowed as

l.0l Kgs./Kg. content in the export items at Sl. No. 1,6, 13, 14 & 15.
4. Quantity of import item at SI. No. 3 i.e. LDPE Compound( Crosslinkable) may be

allowed as 1.05 kgs/kg content in the export items at Sl. No. I ,3 , 4,6,8,9, ll, 13, 14

&. 16.
5. Quantity of import item at Sl. No. 4 i.e. COGEGUM Compound may be allowed as

1.05 kgs/kg content in the export item at Sl. No. 2 & 13.

6. Quantity of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed as

1.05 kgs/kg content inthe export items at Sl. No. l, 6 & ll.
7. Quantity of import item at Sl .No. 6 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.

content in the export products at Sl. No. 3 to 5 ,7 to 12 &.14 to 16.

8. Quantity of import item at Sl. No. 7 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No. 3 to 5 ,7 to 12 & 14 to 16.

9. Quantity of import item at Sl. No. 8 i.e. Galvanised Steel Wire may be allowed as

1.02 kgs/kg content in the Export items at Sl. No. 3,4 ,7, 8, 9, I 1 & 16.

10. Quantity of import item at Sl.No.9 i.e. Copper Tape may be allowed as l.0l Kgs./Kg.
content in the export items at Sl. No. | , 6 & 11.

ll.Quantity of import item at Sl. No. l0 i.e. Glass Mica Tape may be allowed as

1 .01 kgs./kg content in the Export items at Sl. No. 7 & 9.

12. Quantity of import item at Sl. No. 1l i.e. HDPE Compound may be allowed as

L05 kgs/kg content in the export item at Sl. No. 7 & 9.

13. Quantity of import item at Sl.No. 12 i.e. Lead Ingot may be allowed as 1.01 Kgs./Kg.

content in the export items at Sl. No. 4.

Norms committee may take a view

― 」七辱ヵ′b
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No.12/61/2016-TSヽ V/53  dated   26/07/2016
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Size & type Of Cables

ゞ3

F、うRT ITEM[_IST

OVANCE AUTHORIS∧ T10N FILE No 03′95/040/00729/AM16
ADVANCE AUIHORISAT10N No 0310801971 DT 22 01 2016

Aluminium Cond Covered With Semi Conductinq Compound XtpitnsufafeO CU wire screened
with CU Tape MDPE Sheathed∪ narmoured Cables above l l KV
3 Core X 185 Sq MM(1l KV)3XlCoreX185 Sq MM

2

1

3

1

2

3

4

5

6

7

8

9

10

11

12

13

14

15

16

17

18

19

20

21

22

4

1

2

3

4

5

1

: |

Cond ZHFR lnsulated and sheathed Solar Cables 1500 V

l Core X 70 SQ MM

Cond XLPE lnsulated PVC sheathed Arrr oured Cables 1 2 KV

2 Core X 16 Sq MM

4 Core X 16 Sq MM

2 Core X4 Sq MM

3 Co「eX25Sq MM
3 Core X4 Sq MM

4 Core X4 Sq MM

4 Core X 6 Sq MM

2 Core X 25 Sq Mlll

2 Core X 50 Sq MM

2 Core X 70 Sq MM

4 Core X 25 Sq MM

4 Core X 95 Sq MM

2 Core X25 Sq MM

4 Core X4 Sq MM

4 Core X 6 Sq MM

4 Co「eX16Sq MM
2 Core X4 Sq MM

4 Core X 35 Sq MM

4 Core X 50 Sq MM

2 Core X 16 Sq MM

3 Co「eX4Sq MM
3 Core X 25 Sq MM

Cond XLPE lnstllated tead and PVC sheathed Armoured Cables 1 2 KV

3 Core X4 Sq MM

4 Core X 4 Sq MM

4 Core X 240 Sq MM

4 Core X 240 Sq MM

Conductor PVC lnsulated Unarmoured Cables upto 750 V

7

1

2

1 Core X 25 Sq lllM
1 Core X 10 Sq Nllvl

lCoreXi0Sq l,ltl

Al Cond Covered !!ith Semr Conducting Compound XLPE lnsulated CU wire screened with CU
Tape LDPE Sheathed Unarmoured Cables above 

.l.1 
KV

3 Core X 500 Sq MM (17.5 KV)

copper cond covered with Mica Tape XLPE lnsulated HDpE, PVC sheathed Armoured cables
1.2 KV

15 Core X 2 5 Sq. l/M
2CoreX25Sq lv1ir4

3000000

2500000

12030

1873

11866000 13161

3746000 20027

3908000

1000000
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1

2

3

4

5

9

1

2

3

4

5

10

1

2

3

4

11

1

12

1

2

3

4

5

6

7

8

9

10

13

1

14

1

2

15

1

2

16

1

Copper Cond XLPE lnsulaled PVC Sheathed Armoured lnstrumentation Cables upto 500 V.

1 Pair X 1,5 Sq lvlivl

10 Pair X 1 Sq l/tr4

?.Pau X 1.5 Sq t/N4

5 Pair X 1 Sq Mlt4

2 Pau X 1.5 Sq. MM

Copper Cond Covered with Mica Tape XLPE lnsulated H0PE PVC Sheathed Armoured Cables

upto 500 v.
1 Pair X 1.5 Sq. lvll\,'l

5 Pair X 1.5 Sq rrlN'l

2 Pair X 1.5 Sq MM

lTripteXl5Sq lvlM

5 Triple X 1.5 Sq Mlr,l

Copper Cond PVC lnsulated Unarmoured Cables upto 1100 V.

1 Core X 2.5 Sq NIM

1 Core X 6 Sq. Mt4

1 Core X 70 Sq MM
'l Core X 25 & MM

Copper Cond. Covered With Semi Conducting Compound XLPE lnsulated CU Tape PVC

Sheathed Armoured Cables above 1 1 KV

3 Core X 150 Sq MM (7.2 KV) (E)

Copper Conductor PVC lnsulated Unarmoured Cables upto 1000 V

l Core X4 Sq MM

l Core X1 5 Sq MM

l Core X25 Sq MM

l Core X4 Sq MM

I Core X6 Sq MM

l CoreX4Sq MM

l Core X 16 Sq MM

l Core X 25 Sq MM

l Core X1 5 Sq MM

l Core X 25 Sq MM

COpper Cond XLPE lnsulated ZHFR Sheathed AL Wire Armoured Cables 1 2 KV

l Core X 95 Sq MM

Copper Cond XLPE lnsulated PVC Sheathed AL Wire Armoured Cables 1 2 KV

l Core X 95 Sq MM

l Core X120 Sq MM

Alum nium Cond PVC insulated P∨ C Sheathed unarmoured Cables For l100 V

l Core X 70 Sq mm

l Co「eX16 Sq mm

Copper Co「 ld XLPE insulated PVC Sheathed Armoured Cables For l100 V

3 Core X25 Sq MM

6890000

7068000

34087000 23027

6878000 1818

500000

3000000

23305

3390

8500000

6315000

25000000

2134

子T極 =Ｖ
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5679

4380
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2j- o7- 2016

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2610712016- Case No. 2316/81 (M/s Polycab Wires Pvt. Limited)
(Advance Autho rization No. 03 I 080 I 98 2 dated 22.01.2016)

Advance Authorisation may be ratified as under:

l. Description, sizes, quantities and net weight of export items at Sl. No. I to 3 under the
Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as
1.01 Kgs./Kg. content in the export items at Sl. No. 3.

3. Quantity of import item at Sl.No.2 i.e. Aluminium Ingot
I .01 Kgs./Kg. content in the export items at Sl. No. I & 2.

may be allowed as

4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be
allowed as 1.05 kgs/kg content in the export items at Sl. No. I to 3.

5. Quantity of import item at Sl .No. 4 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.
content in the export products at Sl. No. I to 3.

6. Quantity of import item at Sl. No. 5 i.e. PVC Plasti cizer may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No. I to 3.

7. Quantity of import item at Sl. No. 6 i.e. Galvanised Steel Wire may be allowed as
L02 kgs/kg content in the Export items at Sl. No. 2 &3.

Norms committee may take a view

Norms Committee II
DIPP No.l2l6l12016-T3W/54 dated 26/07/2016

4_

Z*Gix,o
(S.K.Jain)

Development Officer
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EXPOR丁 ITEM LIST
AOVANCE AUTHORiSAT10N FILE N0 03/95/040/00466/AM16

ADVANCE AUTHORiSAT10N N0 0310801982 9T 22 0｀ 2016

Size & type Oi Cabtes

Aluminium Conduc10r XLPE!nsulated Pvc sheathed Alt,minium

Amoured Cables Fo「 1l KV(Va“Ous Sセ es)
l CoreX 6 Sq MM

'Core X 10 Sq MMl Core X 16 Sq MM

l Core X 25 Sq MM

l Core X 35 Sq MM

l Core X 50 Sq MM

l Core X 70 Sq MM

l Core X 96 Sq MM

l Core X 105 Sq MM

l Core X 3∞ Sq MM
l Core X 400 Sqハ 綱
l Core X 500 Sq MM

l Core X 630 Sq MM

Aluminium cOnductor XLPE lnsυ lated PVc sheathed Armoured

Cables For l l KV fVarlous stzesヽ

Qt/(KMS)

168400     219327

544.000     510543

Total Cablc M
IMekic tons)

ξへ

2 Core X6 Sq MM

2 Core X 10 Sq MM

2 Core X 16 Sq MM

2 Core X 25 Sq MM

2 Core X 35 Sq MM

2 Core X50 Sq MM

2 Core X 70 Sq MM

2 Core X 95 Sq MM           ,

2 0ore X 120 Sq MM

2 Core X 150 Sq MM

2 Core X 240 Sq MM

3 Core X 6 Sq.MM

3 Core X 10 Sq MM

3 CorO x 16 Sq.MM

3 Core X 25 Sq_MM

3 Core X 35 Sq MM

3 Core X 50 So「MM  
‐             ~

3 Core X 70 Sq MM

3 Core X 95 Sq MM

3 Core X 120 Sq MM

3 Core X 150 Sq MM

3 0ore X 185 Sq MM

3“ re X 240 Sqヽ iル i
3 Core X 300 Sq MM

3.5 Core X 25 Sq MM

35 Core X 35 Sq MM

35 Core X 50 Sq MM

35 COre X 70 Sq MM

35 Core X 95 Sq MM

3.5 Core X 120 Sq MM

35 Core X 150 Sq MM

3.5 Core X 185 Sq MM

3.5 Core X 240 Sq MM

3.5 0ore X 300 Sq MM

4 0ore X6 Sq MM

4 Core X 10 Sq MM

4 Core X16 Sq MM

Coppy COnduclor XLPE lnsulaled PVC Sheathed Arrnoured

Cables For l l KV rVanous sizes)

2 Core X25 Sq MM

3 Core X 25 Sq MM

_5マ♪
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`(rsw)

NC Meeting dated 2610712016- Case No. 2816/81 (M/s Polycab Wires pvt. Limited)
(Advance Authorization No. 0310801985 dated 22.01.2016)

Advance Authorisation may be ratified as under:

l. Description, sizes, quantities and net weight of export items at Sl. No. I to I 1 under the
Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as
I .01 Kgs./Kg. content in the export items at Sl. No. I to I l.

3. Quantity of import item at Sl.No.2 i.e. Aluminium Ingot may be allowed as
l.0l Kgs./Kg. content in the export items at Sl. No. 2, 4, 6,g & I l.

4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be
allowed as 1.05 kgs/kg contenr in the export items at Sl. No. I to g & I l.

5. Quantity of import item at Sl. No. 4 i.e. COGEGUM Compound may be allowed as
1.05 kgs/kg content in the exporr item at Sl. No. 2 to 4 & 7.

6. Quantity of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed as
1.05 kgs/kg content in the export items at Sl. No. 2,3, 5, 6 & 8.

10. Quantity of import item at Sl. No. 9 i.e. Galvanised Steel Wire may be allowed as
1.02 kgs/kg content in the Export items at Sl. No. 1,3, 5 & 7.

Norms committee may take a view

く島詔れ̀
Development Ofrlcer

Department of Industrial Policy & Promotion

7. Quantity of import item at Sl .No. 6 i.e. pvC Resin may be allowed as
content in the export products at Sl. No. l, 5, 8, 9 & I l.

8. Quantity of import item at Sl. No. 7 i.e. PVC plasticizer may be allowed as
content in the export items at Sl. No. 1,5,8, g &.ll_

9. Quantity of import item at Sl.No. 8 i.e. copper Tape may be allowed as
content in the export items at Sl. No. 2,3,5,6 & 8.

1.05 Kgs./Kg.

1.05 Kgs./Kg。

1.01 Kgs./Kg.

Norms Colllmittee II

DIPP No.12/61/2016-TSW/55  dated   26/07/2016

一 調
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Size&ぃ O oF Cables

フる::IIEiiST
ADVANLALmORISAT10N FILE NO 10"5ノ

040ノ00495ノ AM16
ADVANCE IT10N NO i0310801985 DT 22 01 2016

1 CoppsrCord.lc-Pe tn

27 Core X l.5Sq MM

2 CoFe X 1 5 Sq.MM

4 Core X l.5 Sq,MM

27 Core X 25 Sq MM

4 Core X 300 Sq MM

4 Core X95 Sq MM

4 COro X 150 Sq.MM

4 Core X185 Sq MM

4 Core X 95 S4 MM

4 Cofe X 150 Sq.MM

4 Core X186 Sq MM

27 Core X 1 5 Sq.MM

2 Core X 1 5 Sq.MM

4 COe X15 Sq,MM

27 Core X 25 Sq MM

4 Core X15 Sq MM

4 Core X185 Sq MM

4 Core X 240 Sq.MM

4 Core X135 Sq MM

2 :lllII:li£
%T亀‖‖資(:1:::瞥 :開縄♀F:wdXLPElnsulatedCuTape

l Core X 70 Sq MM(1lKⅥ

l CoreXlm Sq MM(1lKⅥ

l Core X120 Sq MM(33則

l Core X 5CXISq MM(1lKⅥ

3:隠脚』鼎需肌潔:訛TIWm"md XLPE ttdatt cu L眸
3 COre X 95 Sq MM(22でv)

4:槻 r肥
雪 輛

httded ZHFR Sheah“ AL晰吟Armoured cab“ ■2 KV

l Core X 4CЮ tt MM
l Core X 300 Sq MM

l Core X 240 Sq MM

5:;鳳mL%鳥:札批譜』躍軍7°
m"印 d XLP日
“ua“ cu Ta"

3 cOre X 95 Sq MM(1lKⅥ

3 cOre X120 Sq MM(1lKり

3 cOre X 95 Sq MM(1lKⅥ

3 cOre X120 Sq MM(1lKⅥ

6範

殿讐言Ⅷ淵
‖鮮:盤躙朧柵』朧 WTl%

l Core X240 Sq MM(33 KⅥ

217210     549325

8000       18090

2000       15320

8400       23720

9000       60150
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7 Coppa Cond.XLPE lnsubに d ZHFR Sheahed Amoured Caues 1 2 KV

4 Core X 1 5 Sq,MM

7 Core X 1 5 Sq.MM

12 Core X1 5 Sq MM

4∽佗X15 Sq.MM
7 Core X 1 5 Sq.MM

2 Core X 240 Sq.MM

4 Core X 10鈎 MM
4 Core X 185 Sq MM

8:鳳潔LT朧鼎柵認肥鷹]畷ツ
d XLPE httd“ CU Ta"

l Core X 630Sq.MM 7 20,

9 Copper Cand PVC Sheahed unarmoured CaЫes uplo 750 V
1 0ore X 300 Sq.MM

l Con X10 Sq.MM

l CottX 240 Sq MM

l Core X 120 Sq.MM

l Core X 95鈎 MM

10 Standerod Copper Conductor

120 Sq MM

70コ MM

ll Copper Cood XLPE lnsuiated PVC Sheahed Al wre Almoured Cables 1 2V

l Cα eX630 Sq MM

11145

μ l.
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Depart】nent of lndustrial POlicy`&PromotiOn

(TSW)

NC ⅣIeeting dated 26/07/2016-Case No.26/6/81(M/s POlycab wires Pvt.Lilllited)
(Advance AuthOrizatiOn No。 0310802041 dated 27.01.2016)

Advancc AuthOrisatiOn rnay be ratifled as under:

1. DescriptiOn,sizes,quantitics and net wcight Of export items at Sl.No. l t0 4 underthc

Advancc AuthorizatiOn rnay be specifled as pcr enc10sed Anncxure.

2.Quantity of import itcm at Sl.No.l i.e.COpper Wire Rod  may be a1lowed as
l.01 Kgs./Kgo cOntent in the export iterns at Sl.No.4.

3.Quantity of import item at Sl.No.2 i.e.Aluminium lngOt  may be a110wed as
l.01 Kgs./Kgo contentin the cxportitems at sl.No.1,2&3.

4.Quantity of import itcm at Sl.No.3 i.c.LDPE Compound(CrOSSlinkablc)may be
an。、ved as l.05 kgs/kg cOntcntin thc expOrtitems at Sl.No. 1,38ι

4.
5.Quantity of import item at Sl.No.4i.e.PVc Resin may be a110wed as  l.o5Kgs./Kg.

content in the expOrt products at Sl.No.lt0 4.

6.Quantity ofimport item at Sl.No.5i.c.PVC Plasticizer may be a1lowed as l.05 Kgs./Kg.

contentin the expOrtiterns at SIo No.l t0 4.

7.Quantity of import item at SI.No.6i.e.Galvaniscd Stcel Wire  may be a1lowed as

l.02 kgs/kg cOntentin the Exportitems at sl.No.18ι 4.

Norms comlnittee may takc a view

ノ̀

ノ
篭〒詠与′

`

Norms Committec II
DIPP No.12/61/2016-TSW/56 dated

(S.Ko Jain)
Development Offlcer

‐
・
:

26/07/2016

-61´
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EXPOR丁 ITEM LIST
ADVANCE AUTHORiSAT10N FILE N0 03/95′ 040′OC15761AM16

ADVANCE AUTHORISAT10N N0 0310802041 DT 27 01 2016

Sr No Size&type Of Cables Qly(KMS)
Total Cable wt

(Metlc tons)

1

101

1 02

1.03

104

1.05

106

107

1 08

109

110

111

1.12

113

114

A:umi雨um Cond.XLPE insulated PVC Sheathed Amoured Cables For

l100V IValiOus Sizes)

3 Core X 35 Sq mm                         .
3 5 Core X 240 Sq mm

3 5 Core X 25 Sq mm

3 5 Core X 95 Sq mm

3 Core X 70 Sq mm

3 0ore X16 Sq mm

3 Core X 95 Sq mm

3 Core X 120 Sq mm

3 Core X150 Sq mm

3 Core X 300 Sq mm

4 Core X16 Sq mm

3 Core X 240 Sq mm

4 Core X240 Sq mm

3 Cofe X10 Sq mm

188000

2柵
叩 ∫服 撒

「
W贖劇 PVC Sheah“ いam∞edのЫ

“

師

2 01 l Core X 35 Sq mm

2.02 1 CoЮ  X70 Sq mm
6000

3  
岬 1‖‖∫t鴇 :Iせ蒼」::|laled PVC Shealhed AI Armoured Cables

3.01 l Core X 400 Sq mm
3000

41器
胤 諸 獄 ソ

d“ Ⅳ C飾∞hed Arm側祀d Cablef∝

4 01 2 Core X 25 Sq mm

4.02 5 Core X 25 Sq mm

403 4CoreX4Sq mm
4.04 7 Core X 2.5Sq mm

4.05 4 Core X 2 5 Sq mm

4.06 3Core X 25 Sq mm

4.07  3 Core X4 Sq mm

4 08 19CgeX25 Sq mm
4 09 12 Core X 2.5Sq mm

103.000

379.607

1887

5973

52447

,qa*r:r Riur sau-rt.r si:sci.i
req qgrrRvrqr @qr qrqtq

ori-uiv oiiitor tiinorat oirorelgn r-re do

frt&?r Gqrqrs qEilri-q-"rrEq -
Dlractornta Gcnorsl ot Forolgn Tr'q'
qrFrq frqP'1P6o6. of commercc

r{rq(l ATgqflq/Govt. of lndla

u.!!/BEmi.T{,ffi-,,',

_62-



57
Department of Industrial Policy & Promotion Zr1-2D/6

(rsw)

NC Meeting dated 2610712016- Case No. 2716181 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 03f0802042 dated 27.01.2016)

Advance Authorisation may be ratified as under:

l. Description, sizes, quantities and net weight of export items at Sl. No. I to 12 under the
Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as
1.01 Kgs./Kg. content in the export items at Sl. No. 1,2,4,6 to 8 & 10 to 12.

3. Quantity of import item at Sl.No.2 i.e. Aluminium Ingot may be allowed as
l.0l Kgs./Kg. content in the export items at Sl. No. 1,3 & 5.

4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be
allowed as 1.05 kgs/kg content in the export items at Sl. No. I to 3, 5 to 7 & ll.

5. Quantity of import item at Sl. No. 4 i.e. COGEGUM Compound may be allowed as
1.05 kgs/kg content in the export item at Sl. No. | &9.

6. Quantity of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed as
I .05 kgs/kg content in the export items at Sl. No. 1,2, 3 & ll.

7. Quantity of import item at Sl .No. 6 i.e. PVC Resin may be allowed as L05 Kgs./Kg.
content in the export products at Sl. No. 2 to 12.

8. Quantity of import item at Sl. No. 7 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No. 2 to 12.

9. Quantity of import item at Sl. No. 8 i.e. Galvanised Steel Wire may be allowed as

I .02 kgs/kg content in the Export items at Sl. No. 2,3, 5 &. 6.
10. Quantity of import item at Sl.No. 9 i.e. Copper Tape may be allowed as 1.01 Kgs./Kg.

content in the export items at Sl. No. 1,2,3 & I l.

Norms committee mav take a view

NorIIIs ComIIlittee II

DIPP No.12/61/2016¨ TSヽV/57  datcd   26/07/2016

(S.K.Jain)
Development Offlcer

/´ 協 ヽ
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EXPOR丁 ITEM LIST
ADVANCE AUTHORISAT10N FILE N0 03/95/04C/00589/AM16

ADVANCE AUTHORISAT10N N0 0310802042 DT 27 01 2016

l  Copper cOnd Covered With Semi Conducun9 cOmpOund XLPE lnsulated Cu Tape ZHFR Sheathed
月 Armoured Cables above l l KV(Various Sizes)

1 01 l CorO X 95 Sq MM(1l KV)

Coppα  Cond Covered Wilh Semi Conducllng Compound XLPE lnsulaledり Tape PVC Sheathed
2  Armoured Cables above l l KV(VanOus s zes)

201 3Core X50 Sq MM(1l KV)

劇uminium Cond Coveredいハth Semi Conduclng Compound XLPE Insulated CU Tape PVC
3  sheathed Armoured Cables above l l KV(VanOus sizes)

3 01 3 Core X 300 Sq MM(1l KV)                             。

2000 8940

9370

4  COpper Cond PVC lnsulated P.′ C Sheathed Unarmoured Cables 1 2 KV(VariOus sizes)

4 01 l COre X 120 Sq MM

4 02 1 Core X 16 Sq,MM

4 03 1 Core X 35 Sq MM

4.04 5CoreX15 Sq MM

405 5CoreX15Sq MM
4 06 2 Core X15 Sq MM

4 07 2 CoroX 25 Sq MM

408 7CoreX15Sq MM

409 8CoreX15Sq MM
4 10 10 Core Xl o Sq MM

4 11 14 Core X1 5 Sq MM

4 12 30 Core X1 5 Sq MM

4 13 18 Core X1 5 Sq MM

414 24 CoreX15 Sq MM

4.15 2CoreX15Sq MM

4 16 7 COre X15 Sq MM

417 8CoreX15Sq MM

4 18 10 Core X1 5 Sq MM

4 19 14 0ore X 1 5 Sq MM

4 20 30 Core X 1 5 Sq l14M

1000

51500     16584

14673

5 川ummttm cOnduclo「 XLPE hsulated PVC Sheathed Armoured Cabに s for l.2 KV(VanOus slzes)
5 01 3 5 Core X 240 Sq MM

5.02 4 CoreX35 Sq MM

503 35CoreX70Sq MM

504 3CorcX16Sq MM

Ｖ

一

Ｆ

　

Ｏ

●

' t-\

'I iro'lg

'rltl1"

Size 8 type Of Cables Oty (KMS) Tctal Cable wt

…64‐

4740
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で  Cc,pcr Cond XLPE lnsulated PVC Shealhed Armouled Cables 1 2 KV(Va10us Sizes)

J11 4CceX4Sq MM

61〕 2 3CcroX15Sq MM

6 13 3 0ore X 25 Sq MM

601 3CoreX4Sq MM

605 3CoreX6Sq MM

606 4C()reX6Sq MM

607 4COre X95Sq MM

61さ  4 Ccre X 120 Sq MM

′  Copper Cond.XLPE lnsu18ted PVC Sheathed Unarmoured Cables 1 2 KV(VariOus sizes)

7 01 4 Core X16 Sq MM

700 2CoreX35Sq MM

7()3 2CoreX70Sq.MM                                       ・
ア01 3 Core X 16 Sq.MM

705 3CoreX25Sq MM

706 3CoreX70Sq MM

70/ 4 Core X 25 Sq MM

708 4CoreX35Sq MM

709 45CoreX35Sq MM

71()2 Core X l.5Sq MM

7 11 2 Core X 2.5 Sq.MM

ll' 3 Core X 2.5Sq MM

711' 4 CoreX 25 Sq MM

714 2CoreX4S4 MM

71(〉 2 Core X 6 Sq MM

716 4CoreX4Sq.MM

717 4 CoreX6Sq MM

718 4(〕 ore X 10 Sq MM

711: 3 Core X4 Sq MM

720 2CoreX25Sq MM
7 21 4 CorcX 25 Sq MM

7,2 1 Core X 95 Sq.MM

7,｀3 1(う ole X 185鈎 MM
7 24 1 Core X 31XI Sq MM

8:;冨
Cma Ⅳ 創 nsu al“ Ⅳ C鋤∞腱 dいamud騰 mmenlamn cable引 2ⅣⅢ m鵬

41075 136757

34155 17801

電 11_篤 ,耳

801

802

803

804

805

806

80″

808

809

810

811

812

313

2ParX15 Sq MM

8 Par X 1 5 Sq Mlll

2 Coro X1 5 Sq MM

2 Core X 6 Sq.MM

4 Core X 4 Sq.MM

4 Core X 6 Sq.MM

l■arX15Sq MM

3TX15Sq MM

2 Core X1 5 Sq MM

4 Core X15 Sq MM

5 Core X l.5Sq MM

8 CoreX15 Sq MM

10 Core X 1 5 Sq MM

一い

て

´

`5-

０
　
・
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、
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Ｆ

Ｆ
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Ｈ
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8'4 1`i cOre X1 5 Sq.MM

■・1 21Co「 eX15Sq,MM
8 6 CCoreX25Sq MM

31‐' lTX15Sq.MM

.   Ch「omel and Constantan PVC insulalon Col)per Tape ZHFR Sheathed urlarmou「 ed Thermocouple

C3b eS fOr 500 V(VanOus sizes)

9'1 1「'3ir X 1 5 Sq_MM

91:P lParX15Sq MM

ll  Copper Cond PVC lnsulated PVC Sheathed Una「 mourOd Cables upt0 500 V

,0111 l ParX15Sq MM

1032 'ParX l.5 Sq.MM

1003 3ParXl.5Sq MM

1004 4 Pal「 Xl.5 Sq.MM

1005 6ParXl.5 Sq.MM

1016 8ParXl.5Sq MM

1007 12PairX1 5Sq MM

Copper Cond,Covered With Se「 l Conduclng Compound XLPE lnsulated CU Tape PVC Sheathed

ll  Unarmoured Cables above l l KV(VanOus sizes)

1111 l CoreX95Sq MM(12 KVl

l102 1 0ore X 240 Sq MM(12 KⅥ

Cnpper Ccnductor Polythene instり lated PVC Sheathcd Unarmoured Cables upto 300 Voits(Va10us

li sizes)

11 11 4PO(CAT-5E)

0119

、

　́
・″
　
　
一， 　
一

―

“

´

29350 8904

37000     9889

2100      3386
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Department of Industrial policy & promotion vffik

(rsw)

NC Meeting dated 2610712016- Case No. 1416/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310802108 dated 29.01.2016)

Advance Authorisation may be ratified as under:

l. Description, sizes, quantities and net weight of export items at Sl. No. 1 to 15 under the
Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as
1.01 Kgs./Kg. content inthe export items at Sl. No. I to 3, 5 to 9, 1l & 13 to 15.

3. Quantity of import item at Sl.No.2 i.e. Aluminium Ingot may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 4,7, 10, 12 & 13.
4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be

allowed as 1.05 kgs/kg content in the export items at Sl. No. 2 to 7 & 10 to 15.

5. Quantity of import item at Sl. No. 4 i.e. COGEGUM Compound may be allowed as

1.05 kgs/kg content in the export item at Sl. No. 6,ll & 13 to 15.

6. Quantity of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed as

1.05 kgs/kg content in the export items at Sl. No. 5,7 & 12 to 14.
7. Quantity of import item at Sl .No. 6 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.

content in the export products at Sl. No. 1 to 3, 5, 8 to 10 & 12.
8. Quantity of import item at Sl. No. 7 i.e. PVC Plasti cizer may be allowed as I .05 Kgs./Kg.

content in the export items at Sl. No. I to 3, 5, 8 to l0 & 12.
9. Quantity of import item at Sl. No. 8 i.e. Galvanised Steel Wire may be allowed as

1.02 kgs/kg content in the Export items at Sl. No. 1,2,5,6, ll, 12, 74 & 15.
10. Quantity of import item at Sl.No. 9 i.e. Copper Tape may be allowed as l.0l Kgs./Kg.

content in the export items at Sl. No. 5,7 & 12 to 14.
ll.Quantity of import item at Sl.No. l0 i.e. Glass Mica Tape may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 15.

Norms committee may take a view

-ff,,0
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No.1216ll20l6-TSW/58 dated 26 10712016
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AD｀/ANCE AUTHORISAT10N Fl_[

,JソANCE AUTHORISAT10'1｀ 。こ「

28

颯

1

2

3

4

Cond - :.'.'.1 -,n-oured lnstru;nenlation Cables For 1 l00V

,.
j':::.:.1 Ar','roured Cables 1.2 KV.

2 Pair X 1.5 Sq

35CoreX2.:- S: ""
3 5 Core X 15 !: '"'
4 Core X'ii S: '.".'
16 Core r, ' i S: ".
4 Core r. ': ::
4 Ccre !.: i: '.".'

531・
=`・
:三 3 
‐

.3ぎ
=it il.(｀

C:´
=, 1こ 1 1'

(3 3rt,・ :S3''111

」3t・
=1・
I Sl・ :Ll

二::=,II Sュ |llサ |

|「 :='5[Sl lJM
I :l i l「 C Sq liRI

:1,:■ 35 Sq Hヽ 1
1〕〔re X 4 Sq 4ヽ1J

E Ccre X25 Sq MI‖

「Core X4 Sq MM

2 Core X 2 5 Sq llllu

48 Core X1 5 Sq MM

3ア Core X 1 5 Sqヽ lM

]Core X 25 Sq「lM

4 Core X 240 Sq MM

3 Core X 25 Sq 1lM

IC:re X 2、 :rs(1「 11

: Core X 25 Sq. i.".1

4 Crtrg X 120 Sq l'/lrl
.l Core X 240 Sq l,ll'J

2Cr:reX25Sq t.l:.1

' ::ier CCnC XLFE i'Sult,iel ir,. l. ,' ;;.:-,.:C L..ji ,-... ..:rit Cel,iaS ' 2 rir,/
: i, Ccre ),1 !,5 Si1 l,ll.l

., Cciducior )llr-E ,r'rSul.,le.J I.r..1:l ,l:,er ..e:'l'.r, ic:rc rr Al cy ).lessenger Cond Aer al

iurrched Cables 1.2 ('r
3 Core X 95 Sq Lili'1

:) Ccre X 70 Sq. l,.4ltl

Copper Cond Coveredヽ ヘカth Seml Conductng Compc」 nd XLPE insulaled CU Tape PVC

Shealhed Armoured Cab es above l l KV

3 Core X120 Sq MМ (36 KV)

3 Core X 300 Sq MM(1l KV)

3 Core X 120 Sq MM(1l KV)

3 Core X 120 Sq MM(36 KV)

-61-

203950

0300

386918

1095

202000 175749

Total Cable wi
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C● Oper COnd XLPE insulaled ZHFR S― t二●
=」
A「″oured lnstrumertaron cab es up to 500 V

´
'airx 1 5 Sq MM
I Pair X 1 5釣 MM
20 Pairx 1 5 Sq MM

A.rrmrnrunr cond covered ,', i- i:^i :lnducl,n_o con:pounc XLpE lnsuated cu wii.e Screened
wlth CU Tape MDPE Shea:|,c_´

'「

rnOured Cables aじo,ellw
3 Core X 300 Sq Mi、 113'・ ]こ

´
=`し
CC Sq ∵Mi

ii Core X 95 Sq 卜1卜 1 3C・    IIti Cc´ e X35 Sc 11卜 1)

! Ccre X 6 !1 "'l

::(`Cc‐ ら ' 3 1is、 laleけ t,!|,Ir｀ 1 lf■」C II ・、 tじ lc「 60ザ

「 :1・ [3二  11
]:r= 、2じ Sq l.11・ |

i ■〈6:η Li同
: j143コ ||IJ

■ 1櫨 ξ l『

¨ 旺 ¨ 0… M同 軸 画 ば 散 S

: i Cr,re X 300 Sq tr4lJ

111織 :器 Ⅷ :潔 ∫
°lltt d tt Cm"Шd ttPE lsda“ Cu b"PVC Shealttd

I II:P X 18ら じq福 IJ(1l r● )

' ;;-ir Conl Cc',ered r,i,lr 3ar'- -,i,:': .'.''.-. 1-. -t,--...r.: :. rl rrsrrat:d CU Ta;:,e ZHFR
:'.i,thed AIu. Armoir:ed Cabies arrnl€ I ' i,,.r

I lrre X 185 Sq. L1l..1 (1 1 Kri)

(′El,er Cond Coveredい 綺in selll 13clldしこloo Cc.n,ou:｀ d XLPE Instl.ated CU Tape ZHFR

thc8thed Arlno」 red Cables aし 3vc l l KV

t Core X 50 Sq MM(1l KV)

3(3ore X 95 Sq MM(22 KV)

Ccnc. Coyered with li4ica Tape XLFE Insutated ZHFR Sheathed Armoured
lnstrumentalon cables Up to 500 V

3,air X 1 5 Sq lvlM

10 Pa“ X15 Sc Mlll

l ParX15Sq MM

31795 101636

21852

2000 3240

70000

19470

7920

12.140

40015

″ 69´

1郡 II劉 IメI1lriギドギ‖Ⅵ3 Core X 70 Sq!.:' 11に ,,(3メ l Core X 70 Sc llrM)

:Core X 186 Sc 。"' 1l Kl.I113X10ofe X 185 Sq 時l,71)
l Core X 185 S3 '.'''133Kイ

|

耐

ヒ
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Department of Industrial Policy & Promotion n_Ae(TSw) 

xrrut,utturt 
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NC Meeting dated 2610712016- Case No. 15/6/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310802110 dated 29.01.2016)

Advance Authorisation may be ratified as under:

I . Description, sizes, quantities and net weight of export items at Sl. No. I to 16 under the
Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as

I .01 Kgs./Kg. content in the export items at Sl. No. I to 3, 5, 6 & 8 to 16.

3. Quantity of import item at Sl.No.2 i.e. Aluminium Ingot may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 4,7,8 & 14.
4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be

allowed as 1.05 kgs/kg content in the export items at Sl. No. I to 4 & 6 to 16.
5. Quantity of import item at Sl. No. 4 i.e. LDPE Compound may be allowed as

1.05 kgs/kg content in the export item at Sl. No. 14.

6. Quantity of import item at Sl. No. 5 i.e. COGEGUM Compound may be allowed as

1.05 kgs/kg content in the export item at Sl. No.2, 3, 6 &. 15.
7. Quantity of import item at Sl. No. 6 i.e. Semi Conducting Compound may be allowed as

1.05 kgs/kg content in the export items at Sl. No. 3,4,6 & 14.
8. Quantity of import item at Sl .No. 7 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.

content in the export products at Sl. No. I ,4,5,1 to 13 & 16-
9. Quantity of import item at Sl. No. 8 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.

content in the export items at Sl. No. 1,4,5,7 to l3 & 16.
10. Quantity of import item at Sl.No. 9 i.e. Copper Tape may be allowed as 1.01 Kgs./Kg.

content in the export items at Sl. No. 3, 4,6 & 14.
ll.Quantity of import item at Sl. No. l0 i.e. Galvanised Steel Wire may be allowed as

1.02 kgs/kg content in the Exporl items at Sl. No. I to 4, 6,9 to 12, 15 & 16.
12.Quantity of import item at Sl.No.ll i.e. Lead Ingot may be allowed as l.0l Kgs./Kg.

content in the export item at Sl. No. 16.

13. Quantity of import item at Sl.No. 12 i.e. Glass Mica Tape may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 9,ll & 12.
14. Quantity of import item at Sl. No. 13 i.e. HDPE Compound may be allowed as

L05 kgs/kg content in the export items at Sl. No. 9,l0 & 12.

Norms committee mav take a view

)h\r
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No.1216l12016-TSW/59 dated 26 10712016
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1

1

1

1

1

1.1

11

11

2

2

2

3

3

3

4

4

4

4

5

5

EXPOR丁 1丁EM LIS丁
ADVANCE AUTHORISAT10N FILE No 03/95/040ノ 007941AM16

ADVANCEAUTHORiSAT10NNo 0310892110DT 29:012016

l Armoured C:Ы es l.2 KV

37 Core X 2 5 Sqヽ 17J

3Core X4 Sq MM

3 Core X6 Sq MH

4CgeX4 Sq,J‖

3CσeX16Sq HH
3 Core X 25 Sq l.1:.1

4 Core X 35 Sq l.1!J

Cαnd XLPE lnsulated ZHFR Sheahed Armoured Cables 1 2 KV

3 Ccre X 15 Sl l.lLl

3 CoFe X 25 Sq MM

Cond. Covered Wilh Semi Conductlng Compound XLPE lnsulated CU Tape

ZHFR Sheathed Armoured Cables above l l KV

3 Ccre X 70 Sq MM(15 KV)

3 Core X 120 Sq MM(1l KV)

Cond. Covered With Semi Conducting Compound XLPE lnsulated CU

Tape PVC Sheathed Armou「 ed Cables above l l KV

Co「eX185Sq MM(1l KV)

Core X 95 Sq MM(1l KV)

Core X 185 Sq MM(1l KV)

Cond. PVC lns!lated Unarmoured Cables upto 750 V

1 Core X 70 Sq. MM

Copper Cond Covered \ryith Semi Conducting Compound XLPE lnsulated CU Tape

Zl'iFR Srea:hcJ Arntoured Cabies above 1.i KV

3 C:re X 120 Sq. l'4M (17.5 KV)

7

7

7

7

ium Cond XLPE lnsutated PVC Sheathed Unarmoured Cables 1 2 KV

l Core X 150 Sq MM

l Core X 240 Sq MM

l Core X 400 Sq Mltr

8

8

8

8

Cond XLPE insulaled PVC Sheathed AI Armoured Cables 1 2 KV

l Core X 95 Sq MM

l Core X150 Sq MM

l Core X150 Sq MM

Cond. Covered with Mica Tape XLPE lnsulated HDPE, PVC Sheathed

8500000 8,913

64000000

14000000

2800000

80.060

1880

ed Cables 1 2 KV

2Core X25 Sq MM

10 Core X 25 Sq MM

3000000

302000000 300680

12700000 18.286

3916.000 4521

9

9

9

10

10

Cond XLPE lnSulated HDPE and PVC Sheathed Armoured lnstrumenta‖
on

upto 500 V

l PaIX15Sq MM

Size & type Of Cables

_可 l″
＼

99200

26340

24240

一一̈一一一



10

10

10

11

11

11

5ParX15Sq MM
10 Pal「 Xl.5Sq MM
20PaIX15 Sq MM

lParX15 Sq MM
lTX09Sq MM

10PJrX1 5 Sq MM

5ParX1 5Sq Mi,1

lT X15 Sq‖ M
10TX15鈎 ,,lM

2ParXl sq MM
l Paヤ XlSq MM

Cond. Covered rvith Mica Tape XLPE lnsr,lated PVC Sheathed Armoured

upto 500 V

Cond. Covered wilh Mica Tape XLPE lnsulated HDPE, PVC Sheathed

Cables upto 500 V

7621000

2910,000

4334000 7172

200000000 1480000

40000000

Cond. XLPE lnsulaled PVC Sheathed GS Wire Bradded Cables upto 500 V.

Cond. Covered With Semi Conducting Compound XLPE lnsulated CU wire

with CU Tape LDPE Sheathed Un3rmOured Cables above l l KV

Core X 500 Sq MM (17 5 KV)

Cond XLPE lnsu:ated ZHFR Sheathed Armoured Cables 1 2 KV

7 CoreX1 5 Sq MM

7 Core X 1 5 Sq.MM

Cond XLPE lnsulated Lead and PVC Sheathed Armoured Cables 1 2 KV`

3 Core X 95 Sq MM

た.11・・｀` '

ビと___
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-2g-oJ'Zo/(Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2610712016- Case No. 1716/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 03 I 0802367 dated 09.02.2016)

Advance Authorisation may be ratified as under:

1. Description, sizes, quantities and net weight of export items at Sl. No. I to 4 under the

Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as

l.0l Kgs./Kg. content in the export items at Sl. No. 1,2 & 4.

3. Quantity of import item at S1.No.2 i.e. Aluminium Ingot may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 3 & 4.

4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be

allowed as 1.05 kgs/kg content in the export items at Sl. No. I to 4'

5. Quantity of import item at Sl. No. 4 i.e. COGEGUM Compound may be allowed as

1.05 kgs/kg content in the export item at Sl. No. 2.

6. Quantity of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed as

1.05 kgs/kg content in the export items at Sl. No. 3 & 4.

7. Quantity of import item at Sl .No.6 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.

content in the export products at Sl. No. I , 3 & 4.

8. Quantity of import item at Sl. No. 7 i.e. PVC Plasti cizer may be allowed as 1.05 Kgs./Kg.

content in the export items at Sl. No. | ,3 & 4.
g. Quantity of import item at Sl.No.8 i.e. Copper Tape may be allowed as l.0l Kgs./Kg.

content in the export items at Sl. No. 3 & 4.

10. Quantity of import item at Sl. No. 9 i.e. Galvanised Steel Wire may be allowed as

1.02 kgs/kg content in the Export items at Sl. No. | & 2.

Norms committee may take a view
-L-

z2-<tn,o
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No.12l6ll20l6-TSW/60 dated 26 10712016
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ADVANCEAUTHORISAT10N llo 031 DT 6

S「

No
Size & lype 0l Cables

盟
Tolal Cab e wl

(Metnc tOns)

１

２

３

４

５

６

７

８

９

‐０

‐１

‐２

‐３

‐４

“

‐６

‐７

2

1

4

1

Copper cond XLPE nsulated Pvc sheahed Armoured Cab es 1 2 KV.         ~
2CαeX25Sq MM
4C●reX35Sq MM
3 Core X 31D Sq MM

4晦 X35Sq MM
2∝腱X25Sq MM
12 Core X 2 5 Sq MM

5mX15Sq MM
7CoreX25Sq MM
2CoreX15Sq MM
3C●reX15Sq MM
4C●reX15Sq MM
19C●reX25Sq MM
12CoreX25Sq MM
3Core X15 Sq MM

4 Core X■ 5Sq MM
5 Coc X■ 5Sq MM
7CoreX26 Sq MM

CopperCond XLPE lnsulated zHFR Sheathed Armoured Cables 1 2 KV

5C●re X l"sq MM

劇ummium cOnd Covered Wth semi ConducJng Cornpound XtPE nsulated CU Tape PVC

sheauled Alハ
`moured Cables above l l KVl cole X185 Sq MM(33 KV)

lC●re X 240 Sq MM 133 KV)

C●pper Cond Covered VVih Semi Conductn9 Compound XLPE nsulated cu Tape PVC Sheahed

AI Amoured Cables above l l KV

l Core X 96 Sq MM(33 KV)

317000000

1000000

1277000

23o5000

227515

9850

3043

5209

`)

EXPORTITEM LIST
ADVANCEAUTHORISAT10N FIL=No 03′ 95′040′ 00835′ AM16

ノ

イ
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Department of Industrial policy & promotion
(rsw)

NC Meeting dated 2610712016- Case No. 1616/81 (M/s Potycab Wires pvt. Limited)
(Advance Authorization No. 0310802s4g dated 12.02.2016)

Advance Authorisation may be ratified as under:

I ' Description, sizes, quantities and net weight of export items at Sl. No. I to g under the
Advance Authorization may be specified as per encl,osed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as
I .01 Kgs./Kg. content in the export items at Sl. No. I , 3, 5, 6 & 7 .

3. Quantity of import item at Sl.No.2 i.e. Aluminium Ingot may be allowed as
1.01 Kgs./Kg. content in the export items at Sl. No. 2,4,7 & g.

4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be
allowed as 1.05 kgs/kg content in the export items at sl. N;. 1,2, 4, 6,7 & g.

5. Quantity of import item at Sl. No. 4 i.e. COGEGUM Compound may be allowed as
1.05 kgs/kg conrent in the export item at Sl. No. I to 5.

6. Quantity of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed as
1.05 kgs/kg content in the export item at Sl. No.5.

7. Quantity of import item at Sl .No. 6 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.
content in the export products at Sl. No.6 ,7 & g.

8. Quantity of import item at Sl. No. 7 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No. 6,7 & g.

9. Quantityof importitematSl.No.S i.e.CopperTape maybeallowedas l.0l Kgs./Kg.
content in the export item at Sl. No. 5.

l0' Quantity of import item at Sl. No. 9 i.e. Galvanised Steel Wire may be allowed as
L02 kgs/kg content in the Export items at Sl. No. 6 & g.

ll.Quantity of import item at Sl. No. l0 i.e. EPR Compound may be allowed as
1.05 kgs/kg content in the export items at Sl. No. 3 & S.

Norms committee mav take a view

6′

2α。ア′げ6

Z_fitx,
(S.K.Jain) 'o

Development Officer
Norms Colllmittee II

DIPP No.12/61/2016-TSW/61  dated 26/07/2016
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Sr.

No.
Size & type Of Cables

ざ |

TITEM LIST
AUTHORiSAT10N FILE No 03/95/040/000871ノ AM16

ADVANCEAUTHoRISAT10NNo 0310802548DT 12022016

CopperCOnd xLPE lnt6

4 Core X1 5 Sq MM

l Core X 70 Sq MM

Cond XLPE lnsulated ZHFR Sheathed Unarmoured Cables 1 2 KV

l COre X70 Sq MM

Cond EPR insulated zHFR Sheathed unarmOured Cables above l l KV

l Core X 240 Sq MM(36 KV)

Numinium COnd xLPE lnsulated ZHFR Sheathed unarmoured Cables above l l KV_

l CoreX 3Ю sq MM(36K∨ )(E)

cond covered with semi conducting compound EpR lnsulated cU wire grading wilh
TapeZHFR Sheathed Unarmoured Cables above 1.1 KV

l Co℃ X50Sq MM(17 5 KV)(E)

1230.000

2034000

0,724

0.269

1.737

2.339

1 218
6

1

2

3

4

5

6

7

8

9

10

11

12

13

14

15

16

17

18

19

20

21

Cond.XLPE lnsulated PVc sheathed Armoured cables 1 2 KV

22

23

24

25

26

27

28

29

30

31

:駆 I:::l鮒‖
4 Core X 36 Sq MM

4 Core X 95 Sq.MM

4 Core X120 Sq MM

4 Core X 150 Sq MM

4 Core X 185 Sq MM

4 Core X 240 Sq MM

2 0ore X l.5Sq MM

2 Core X 25 Sq MM

4 Core X 35 Sq MM

4 COre X 95 Sq MM

4 Core X 120 Sq MM

4 Core X150 Sq MM

4 00re X 186 Sq.MM

4 0ore X 240 Sq MM

2 Core X l.5Sq MM

2 Core X 2.5 Sq.MM

4 Core X 35 Sq MM

4 Core X 95 Sq MM

4 Core X 120 Sq MM

4 Core X150 Sq MM

4 cOre X 185 Sq MM

4 Core X 240 Sq MM

4 Core X 300 Sq MM

2Core X1 5 Sq MM

2 Core X 2 5 Sq.MM

4 0ore X 35 Sq.MM

4 Core X 95 Sq MM

4 Core X 120 Sq MM

4 coFe X150 Sq MM

_77ξ―

846000
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4 Core X 185 Sq MM

Core X 240 Sq MM

4 Core X 300 Sq. Mt/

Cond XLPE lnsulated PVC Sheathed Ai Vrire Armoured cables Fo「 1100V.

l Core X 500 Sq MM

Cond XLPE insulated PVC Sheathed Armoured Cables For l¬ Oo v

3.5 Core X 300 Sq MM

3 Core X 25 Sq MM

ffiffi:
",,9*X."ffi.offffiHffi"o"qerrg furrfrU DoPtt' of comfterc€.'- 
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1.

Norms Committee II
DIPP No.12/61/2016-TSW/66  dated   26/07/2016

つ
乙

3.

4.

5.

66
a{-rtt

Department of Industrial policy & promotion
(rsw)

NC Meeting 2610712016- Case No. 33/6/81( M/s. Man Industries (India) Limited )
(Advance Authorization No. 0310803004 dated 03.03.2016)

Taking clue fiom SION C-1290, Advance Authorization may be ratified as under:

Words "of relevant grade & thickness" may be added with the description of import
item at Sl. No. I and its quantity may be allowed as applied for i.e.45818.405 MT as
1.05 MT/MT content in the export products.
Quantity of import item at SI. No. 2 viz. Welding Wire may be allowed as applied for
i.e. 184.177 MT.
Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed as 148.283
MT inclusive of 5 o/owastage.

Quantity of import item at Sl. No. 4 viz. Adhesive may be allowed as applied for i.e.
65.959 MT.
Word "Relevant" may be added with the description of import item at Sl. No. 5 and
its quantity may be allowed as applied for i.e. 735.405 MT
Quantity of import items at Sl. No. 6 indicated in "MT" may be deleted.
Import items at Sl. No.6 may be allowed upto 6 % of FoB value of exports.

Norms committee mav take a view

６

７

多 t′ マ

(S.K.Jain)
Development Officer
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5s
Government of lndia

Ministry of Steel
Technical Wing

2,-ov20la

Subject: Ratification of norm in terms of Para 4.7 of HBP (VolJ) for Advance No
0310803156 dated 08.03.2016 - M/s Bill Energy Systems Limited, Mumbai.

DGFT may refer to their UO No 01/81/50171 IAM-17lDES-ll/100 dated 14.06.2016 for
ratification of above mentioned Advance Authorization of M/s Bill Energy Systems
Limited, Mumbai.

Ministry of Steel recommends the import of Cold Rolled Grain Oriented Electrical
(Prime) Steel coils of relevant grade with wastage of 1 .015 Kg/kg against export Cold

Rolled Grain Oriented Electrical Steel (Prime) Sheets & Strips subject to the condition
that width of imported coils is more than the respective width of export products.

Be-
(S.K.Bhatnagar)

Deputy lndustrial Adviser

Shri Vinod Kashyap, FTDO, NC-ll, DGFT, Udyog Bhawan, New Delhi.

Ministry of Steel U.O.No. 2(24)12U5-fU\l dated 2R.06.2016

|=i ・ 1.■  ,‐ (rて
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69
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 26/07/2016- Case No. 241618l (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310803158 dated 08.03.2016)

Advance Authorisation may be ratified as under:

l. Description, sizes, quantities and net weight of export items at Sl. No. I to 13 under the
Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as
I .01 Kgs./Kg. content in rhe expoft items ar Sl. No. I to 7 ,9 to I I & I 3.

3. Quantity of import item at Sl.No.2 i.e. Aluminium Ingot may be allowed as
1.01 Kgs./Kg. content in the export items at Sl. No. 2,4,6,8, 9, I l, 12 & 13.

4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be
allowed as 1.05 kgs/kg content in the export items at Sl. No. 3 to 6 & 8 to 13.

5. Quantity of import item at Sl. No. 4 i.e. COGEGUM Compound may be allowed as
L05 kgs/kg content in the exporr item at S1. No. 3, 9 &. 13.

6. Quantity of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed as
1 .05 kgs/kg content in the export items at Sl. No. 4, 5, B, 9 & 13.

7. Quantity of imporl item at Sl .No. 6 i.e. PVC Resin may be allowed as
content in the export products at Sl. No. l, 2, 5, 6, 8, 10, ll & lZ.

1.05 Kgs./Kg.

8. Quantity of import item at Sl. No. 7 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No. 1,2,5,6 , 8, l0,ll & 12.

9. Quantity of import item at Sl.No.8 i.e. Copper Tape may be allowed as l.0l Kgs./Kg.
content in the export items at Sl. No. 4, 5, 8, 9 & 13

10. Quantity of import item at Sl. No. 9 i.e. H R Alloy Steel Wire Rod of relevant grade may
be allowed as 1.02 kgs/kg content in the Export items at Sl. No. 1,3,5,8 & 10.

ll.Quantity of import item at Sl. No. 10 i.e. HDPE Compound may be allowed as
1.05 kgs/kg content in the export item at Sl. No. 7.

12.QuantityofimporlitematSl.No. ll i.e.ZincIngot maybeallowedas 10767 Kgs.as
4 o/o of weight of Alloy Steel wire rod.

Norms committee may take a view

flff2ae
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Norms Committee II
DIPP No.1216ll20l6-TSW/69 dated 26 10712016
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EXPORTITEM LIST
ADVANCE AUTHORISATION FILE 1lo 03,95/040腱 095ア /AM16

ADVANCEAUTHORISAT10N No 0310803153 DT 08 03 20i6

Size&lソ pc Of Cables

1

1

2

3

4

5

6

7

8

9

10

11

12

13

14

15

16

17

18

2

1

3 5 Core X 35 Sq MM

5 0ore X 25 Sq MM

5 Core X 35 Sq Mlyl

5 Core X 50 SQ MM

5CaeX70Sq MM
35 Core X 95 Sq ⅣM
50∝eX16Sq MM
3 Core X 25 SqヽlⅥ

3 Core X25Sq MM

3 Core X 6 Sq ぽ
'vl

3 Core X 10 Sq Vi′

3 Core X 4 Sq :,11.1

4 Core X 10 Sq MM

S Ccre X lO Sc iメ 11

10 Cc′ e X 2 5 Sq 1111

4 Core X 10 Sq MM

4 Core X 2 5 So lt/に 1

4 Core X 6 Sqげ M

PVC insulated PVC Shealhed Armoし rcd Cabes 1 2 KV

Coppef Cond PVC irsui3!ed PVC She31卜 ec Al い∴re ArmOし red Cables 1 2 KV

l Core X 240 Sqヽ 1に
'

87600000

207411K10∞

10500000

149984

21312

1550

´ら|´

Con6 XLPE lrs」 aled ZHF R S,ctllhcd Armoり rCd Cとしles 1 2 KV

37 Core X1 5 Sq M:1

3 Co′ e X 25 Sqヽ4M

3 Core X 25 Sqヽ 111

19 Core X 1 5 Sa∵ :J

12 Core X 1 5 SQ 1ヽ11

4 Cσ eX25So l''メ

19 Core X 1 5 εq l.ll l

4 Cole X 25 Sq i二 1ヽ

19 Core x 1 5 Sq :、 11.:

4 Core X 1 5 Sqヽ lM

12 Core X 1 5 Sq Ll:J

5 Core X 135 Sqに 11、1

3 Ccre X 2 5 Sc hlkl

4 Ccre X 25 3q L′ l.1

4 Ccre X 185 SQ:」 11

3 Core X 25 Sq∵ '1

Ccnrj C:verec rlrth Serrr Ccndrcling Ccr.,'portrd X.i'-! rnsulateo CU VJire

wilh Copper Tape |IDPE Sl'ealhed U 1a:nc.rrcd Cables above 1 . I KV

COFe X 120 Sq MM(33KV)HS COD[135446090

Cond. Covered Wlih Seni CcnJuctrng Conrpcund XLP: trsulaled Copper Tape

Shealhed Arrnoured Cables above 1 1 KV

Cαe X185Sq MM(1lKV)

Core X 185 Sq Mけ (1lKV)

Core X 95 Sq MM(1lKV)

COFe X 95 Sq MM(1lKV)

Core X 95 Sq MM(33KV)

X185 Sq l1/M(33KV)

9.…

3

1

2

3

4

5

6

7

8

9

10

11

12

13

14

15

16

72(〕0030

1000000

4

1

5

1

2

3

4

5

6

Ｖ
ｌ‥〔
　
い
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Cond XLPE insulaled PVC She31ぅ o」 Al キ́y:re ArmoJ′ ed ca・●les 1 2 KV

l COFe X 120 Sq「 メM

Conduc:or HDPE h:sulale.J T\un Iwrsled Urarmourel Cabtes For 300 V

2 Core X 20 AWG

3000000

5m∝Ю00cxl

300000o

3000000

299150 0CO

225C100000

1350000

4110

90 0CXl

19470

11550

Aluminium Cond. Ccvered Wi:h Sernr CcnCucl ng Cornpgi,no XLPE lnsuiated Copper
Tape PVC Shealhei: Armouie(J Car.rtes .rlrove I 1 (V

Cond. Covcrc:d wrlh Ser:r Co.rdr"ctirll Coo.pound XLI)E llsulated Copper Tape
Shea:hed Al ',\i:e Ar.nor.eC Cat es eocfe I 1 KV

l Core X 3∞ Sq VM(11 lv)H S CODE 85446090

Cond Xヒ PE lnsulated PVC shcathed Armoured Cablcs 1 2 KV

9

1

10

1

2

3

4

5

6

7

3

9

10

11

12

13

14

15

16

17

,3

19

20

21

22

23

24

25

|

∵|

||

4 Core X 1 5 Sc '.11』

3 Core X 6 Sq にllJ

3 Core X 10 Sqヽ 1,.1

4 Co「 eX4 Sq たll.′

3 Core X 25 Sq l.1,.

3CoreX6Sq l1 1

3 Core X lC Sq lvliJ

4 Core X4 Sq MI・l

3 Co`e X 25 Sq ‖!.1

35 Cα e X 95 Sq lJ・ .1

3 5 Core X 50 Sqヽ lⅥ

4 Core X 10 Sqャ
'J

4 COreX 2 5 SQ lサ 1'.4

2 Core X 25 Sq Ll'.1

4 Core X 150 Sq llll

4 Cα e X 25Sq vlJ

2 Core X 35 Sq｀ .′ Ll

3 Core X 35 Sq l' 1

4 0ore X 300 SQ l・ :、

1

2 COre X 35 Sq ,1'」

4 Ccre X 35 Sl l.1・ 1

1 Core X 95 Sq Ll・、1

4 Core X l10 Sq 11.・

4 Core X 153 Sq :|ヽ 1

4 Core X!85 Sq に1.´

c;pcr CcnJ ,.-

l Core X 300 3Q
「̈
コ

恰ヽ

一̈」
Ｊ
爾
ｔ

Ｓ

・ヽ

Ｌ

二1｀ .・ .■ ,
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i Co:.d

l Core X 150 Sq

i Core X 24o sq

l Core X 400 Sq

224070
Cond. Co|e:e.: y;ilh Sof:I Conaucl..tg Ccr:pouni XLFI i'sJ a:cd Cooper Tape

ZHFR Sheathed AI AI:e Armoured Cables abcve l l KV

l Core X 3∞ Sq VM(33 kv}
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NC Meeting dated 2610712016- Case No. 2516/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310803238 dated 11.03.2016)

Advance Authorisation may be ratified as under:

l. Description, sizes, quantities and net weight of export items at Sl. No. 1 to 6 under the
Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as
1.01 Kgs./Kg. content in the export items at Sl. No. I to 6.

3. Quantity of import item ar Sl.No.2 i.e. Aluminium Ingot may be allowed as
1.01 Kgs./Kg. content in the export items at Sl. No. 3.

4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be
allowed as 1.05 kgs/kg content in the export items at Sl. No. I & 3 to 6.

5. Quantity of import item at Sl. No. 4 i.e. COGEGUM Compound may be allowed as
1.05 kgs/kg content in the export item at Sl. No. 4 & 6.

6. Quantity of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed as
1.05 kgs/kg content in the export items at Sl. No. 4 & 5.

7. Quantity of imporl item at Sl .No. 6 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.
content in the export products at Sl. No. 1, 2,3 & 5.

8. Quantity of import item at Sl. No. 7 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No. 1,2,3 & 5.

9. Quantity of impo( item at Sl.No.8 i.e. Copper Tape may be allowed as l.0l Kgs./Kg.
content in the export items at Sl. No. 4 & 5.

10. Quantity of import item at Sl. No. 9 i.e. Steel Wire Rod of relevant grade may be
allowed as 1.02 kgs/kg content in the Export items at Sl. No. 1,4,5 & 6.

ll.QuantityofimportitematSl.No. l0 i.e.Zinclngot maybeallowedas 13838 Kgs.as
4 o/o of weight of Steel wire rod.

Norms committee mav take a view

Departl■ ent of lndustrial Policy`&Promotion

(TS｀V)

/6

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No.12/61/2016-TSW/70  datcd   26/07/2016
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EXPORT ITEM LIST
ADVANCE AUHTORiSAT10N FILE N0 03′ 95/040,009681AM16

0310803238 DT ll o3 2016

1 Copper Armoured 12 KV(VantDus sセ es)
１

２

３

４

５

６

７

８

９

‐０

＝

‐２

‐３

‐４

ノ

ｒ

‐

‐

‐

‐

‐

4 Core X 16 Sq MM

4 COre X6 Sq MH

4 COre X 10 Sq Mld

12 COre X 2 5 Sqヽ ハЛ

4 Core X 25 Sq MM

4 00re X 35 Sq MM

4 Core X 50 Sq MM

4 Core X 70 Sq MM

4 Core X 95 Sq MM

4 Cole X 120 Sqヽ棚

4 Core X l〔ЮSq MM
3 Core X 16 Sq MM

4 COre X 16 Sq MM

5 Core X 16鈎 MM
5 COre X 25 Sq MM

5 Core X 35 Sq MM

S Core X 70 Sq MM

5 Core X 240 Sq MM

5 Core X 95 Sq MM

5 Core X 120 Sq LIM

5 Core X 185 So MM

5 Cofこ X15Sq Mヽ 1

4 Cctt X 6 Sq MM

4 COre X 10 sq MM

5 Core X 6 Sq MM

5 0Dre X 10 Sq MM

5 Core X 25 Sn MM

7 Core X 2 5 Sq MM

10 Core X 2 5 Sq MM

12 CoFe X 2 5 Sq MM

5 CoFe X 10 Sq MM

3 Core X 35 Sq MM

4 COre X 25 Ss SvlM

4 Ccre X 95 Sq MM

4 Core X 35 So MM

4 Core X 70 Sq MM

4 Core X 150 Sq MM

15

16

17

13

19

20

21

22

23

24

25

26

27

28

29

30

31

32

33

34

35

36

37

2 CoppercOnd PVCレ lstJated Unarm03red Cables upto 750 V (Va10us s zes)
1  l Core X 70 Sq MM

3 COpper Cond XLPE lnsulated PVC Sheal,ed Alヽ Vire A:moured Cables 1 2 KV

l l Core X 3C10鈍 lvIM

2 1 Core X 400 Sq MM

3 1 Cole X 500 Sq MM

4卵
l露:l翼 |」織 鴇:1港1電::liti‖ :面

ng CCmpound XLPE hsdtted COpp∝ Tape
llЮノ(Vanous s2es)

1 3CoreX95sq MM{1l kV)

2 3Co「 e X95 Sq MM(1l kV)

3 3 Core X120 Sq MM(111v)

4 3CoreX,20Sq MM(!l kv)

5 3 Core X185 Sq MM(1l kV)

6 3CoreX95Sq MM(1l kV)
7 3Core X 120Sq MM(1l kv)

8 3 Core X150 Sq V‖ {1l kv)

,
,,

一 ―― ― ―――
 ― ｀一 ___ _ _― ――― ■・

ズ:・ |

一

 ――    ―― ―    ―J一 |

354170000     77470

2100000C

4900000

260C0000 18924o
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Copper Cond Covered With Semi Conduchng Compound XLPE lnsulatod Copper Tape PVC

Sheathed Armourcd Cables above l l KV(VanOus szes)

3 0ore X 120 Sq MM{11}0,

3 Core X 120 Sq MM(1lKη

3 Core X 95 Sq MM(1lЮ 0

Copper Cond XLPE lnsubted ZHFR Sheathed Armoured Cables 1 2 KV(Varbus szes)

4 0Э re X1 5 Sq MM

27 Core X 15 Sq MM

5 Core X 1 5 Sq MM

37 0ore X 15 Sq MM

5 Core X 25 Sq MM

27 Co「eX25Sq MM
37 Core X 25 Sq MM

7 Core X 25 Sq MM

19 Coro X 2 5 Sq MIJ

19 Core X2 5 Sq MM

S Core X 25 Sq MM

12 Core X 25 Sq MM

4 Core X1 5 Sq MM

4 Coro X 25 Sq MM

6

1

2

3

4

5

6

7

8

9

10

11

12

13

14

182000000
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Depart】nentOflndl¥ぎ
:|「

°liCy`&PrOmotiOn

NC ⅣIeeting dated 26/07/2016… Case No.2/6/81(Ⅳ 1/S Apar lndustries Limited)(Advance
Authorization No.0310803293 dated 14.03.2016)

Advance Authorisation may be ratified as under:

l. Net Weights of export products from Sl. No I to 24 may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
weight (MT)

Sl.

No.
Nct  Export
weight(MT)

Sl.

No.
Net Export
weight (MT)

l 12.804 9 3.66 17 0.603
つ
乙 19.938 10 2.436 18 1.056

3 3.08 4.161 19 1.577
4 4.38 つ

乙 2.497 20 0.372
5 7.686 13 10.337 21 3.816
6 9.513 14 3.11 う

乙
つ
乙 22.98

7 5。 71 15 4.352 23 32.431
8 7.39 16 1.678 24 35.895

2. Words " Copper Conductor" may be suffixed with the description of export items at Sl.
No. l, 2 & ll to 16.

3. Quantity of import item at Sl. No I viz. Copper Wire Rod(8 mm dia)(E.C. Grade) may
be allowed as applied for i.e. l0l123 Kgs. for export products at Sl. No. 7,2 &.ll to 24,
taking clue from Engineering Tables No. 4 & 5.

4. Quantity of import item at Sl. No 2 viz. Primary unalloyed Aluminium may be allowed
as applied for i.e. 37215 Kgs. for export products at Sl. No. 3 to 10, taking clue from
Engineering Tables No. 4 & 5.

5. Quantities of import item at Sl. No.3 viz. XLPE Compound may be allowed as
1.025 Kgs./Kg content in the export products at Sl. No. 3 to I 0 & 19 to 24, as claimed by
the firm

6. Quantities of import item at Sl. No.4 viz. PVC Resin may be allowed as l.0l Kgs./Kg
content in the export products at Sl. No. l1 to l6 & 19 to 24, as claimed by the firm.

7. Quantities of import item at Sl. No. 5 viz. Plasticiser (DOP) may be allowed as
1.01 Kgs./Kg content in the export products at Sl. No. 1 I to 16 & 19 to 24, as claimed by
the firm.

Norms committee mav take a view

Norms Committee Ⅱ
DIPP No.12/61/2016-TSW/71  dated   26/07/2016

41締力ヽ
Development Offlcer
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Departlnent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 26107/2016 - Case No. 4/6/81 (M/s Associated Cables Pvt. Limited.)
(Advance Authorization No. 0310803371 dated 16.03.2016)

Firm may be asked to submit the following information:

l. Voltage rating o cables
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
3. Total Net weights of each cable including the net weights of all inputs (imported as

well indigenous, except packing materials)
4. Material balancing viz. net content of each imponed and indigenous input, export

product wise.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee mav take a view
Z-Eto,_
(S.K.Jain) '

Development Officer

Norms Committee II
DIPP No.1216ll20l6-TSWl72 dated 26 10712016
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Departlnent of lndustrial Policyど L Promotion

(TSW)

73

2c´ b7二 20κ

百K.Jふf′
舞′
`

NC Meeting dated 2610712016- Case No. 1216/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310803418 dated 17.03.2016)

Firm may be asked to submit the following information:

I . Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee mav take a view

´
一

Development Officer
Norms Committee II
DIPP No.12/61/2016-TSヽ//73  dated 26/07/2016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2610712016 - Case No. 10/9/81 (M/s Apar Industries Limited) (Advance
Authorization No. 0310803596 dated 29.03.2016)

Advance Authorisation may be ratified as under:

1. Net Weights of export products from Sl. No I to 17 may be specified as under:

Sl.

No.
Net Export
weight (MT)

SI.

No.
Net Export
weieht (MT)

Sl.

No.
Net Export
weight (MT)

1 79.056 7 26.28 13 2.824
つ
乙 57.078 8 52.56 14 12.663

3 89.076 9 14.616 15 0.187

4 88.68 10 1.956 16 2.503

5 54.9 0.512 17 29.107

6 27.72 つ
乙 0.704

2. Quantity of import item at Sl. No I viz. Copper Wire Rod(8 mm dia)(E.C. Grade) may
be allowed as 18285 Kgs. for export products at Sl. No. 10 to 17, taking clue from
Engineering Tables No. 4 & 5.

3. Quantity of import item at Sl. No 2 viz. Primary unalloyed Aluminium may be allowed
as applied for i.e. 418026 Kgs. for export products at Sl. No. 1 to 9, taking clue from
Engineering Tables No. 4 & 5.

4. Quantities of import item at Sl. No.3 viz. XLPE Compound may be allowed as
1.025 Kgs./Kg content in the export products at Sl. No. 1 to 16, as claimed by the firm

5. Quantities of import item at Sl. No.4 viz. PVC Resin may be allowed as 1.01 Kgs./Kg
content in the export products at Sl. No. l0 to 13 & 15 to 17, as claimed by the firm.

6. Quantities of import item at Sl. No. 5 viz. Plasticiser (DOP) may be allowed as
1.01 Kgs./KgcontentintheexportproductsatSl.No. l0to l3 &15tolT,asclaimedby
the firm.

Norms committee may take a view

/ご

-1 l#fv,
(S.K.Jain)

Development Officer
Norms Committee Ⅱ
DIPP No.12/61/2016‐ TSW/76  datcd   26/07/2016
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「五|::::FラIIIo/`
Departlnent Of lndustrial POlicy`&PromotiOn

(TSW)

NC ⅣIeeting dated 26/07/2016‐ Case No.10/6/81(Ⅳ 1/S Jay Bhawani
(Advance AuthorizatiOn NO.0310803712 dated 01.o4.2016)

AdvanceノヘuthorisatiOn lnay be ratincd as under:

1.Quantity of impOl‐t item may bc a110wed as applied fOr i.e.
1.02 Kgs./Kgo contentin export itcms.

Norms comrllittce may takc a view

Metal Industries)

20400 Kgs.

Development Officer

Norms Committee Ⅱ
DIPP No.12/61/2016-TSW/78 datcd 26/07/2016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2610712016- Case No. lll6lSl (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 03f0803854 dated 07.04.2016)

Firm may be asked to submit the following information:

l. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

79

2`´。ア́ 201だ

そ高篇′れッ
Development Offlcer

Norms Committee II
DIPP No.12/61/2016-TSヽ//79  dated 26/07/2016
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NC ⅣIeeting dated 26/07/2016-Case No。 35/6/81(Ⅳ1/S Prabha Engineering Pvt.Ltd.)
(Advance Authorization No.0310803991 dated 15.04.2016)

1.

Advance Authorization may be ratified as under:

Net Weights of export items from Sl. No I to 5 may be specified as 318 MT,
338.5 MT, 337.5 MT, 340.8 MT & 336.8 MT respectively.
Words "of relevant grade & thickness" " may be suffixed with the description of
import items at Sl. No. I to 5 and their quantities may be allowed on net to net basis
as claimed by the firm.
Quantity of import item at Sl. No. 5 may accordingly be reduced to 277 .35 MT.

Norms committee may take a view

2.

3.

Departllllent of lndustrial POlicy`&PromOtiOn

(TSW)
ノ6

く二薦卜tセ
Development Offlcer

Norms Committee Ⅱ
DIPP No.12/61/2016-TSW/81  dated 26/07/2016
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Depart】ment of lndustrial POlicyど 覧Promotion

(TSW)

NC Meeting dated 2610712016 - Case No. 13/9/81 (M/s Associated Cables Pvt. Limited.)
(Advance Authorization No. 0310804320 dated 02.05.2016)

Firm may be asked to submit the following information:

1' Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

2. Total Net weights of each cable including the net weights of all inputs (imported as
well indigenous, except packing materials)

3. Material balancing viz. net content of each imported and indigenous input, export
product wise.

4. Total requirement of each raw material, export product wise, in a tabular form

Norms committee mav take a view

κ

‐
笏 ′、

(S.Ko Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/61/2016-TSW/83  datcd 26/07/2016
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may be allowed as applied for i.e.
Kgs./Kg. content in export items as

Department of lndustrial POlicyど &PrOmotiOn
(TSW)

NC ⅣIeeting dated 26/07/2016-Case No.34/6/81(Ⅳ
1/S ⅣIayfair lnternatiOnal)(Advance

AuthOrization No.0310804363 dated o3.05.2016)

Advance Authorization may be ratified as under:

Words "containing 258.576 MT of Cold Rolled Stainless Steel (200 Series),, may be
suffixed with the description of export product .

Words "of relevant grade & thickness" " may be suffixed with the description of
import items at Sl. No. | &2.

(I酔
ヽ

Development Offlcer

１
１

　

　

つ
乙

　

　

（ｊ Quantities of import items at Sl. No. I & 2
50.24 MT & 229 MT respectively as l.0g
claimed by the applicant.

Norms committee may take a view

Norms Committee II
DIPP No.12/61/2016-TSW/84 dated

計

26/07/2016
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Departlnent Of lndustrial POlicyど L PromOtiOn

(TSW)

NC Meeting dated 26107t2016- Case No. 16/9/81 (M/s H. K. Impex pvt. Ltd.) (AdvanceAuthorization No. 0310804374 dated 03.05.20f 6

Advance Authorisation may be ratified as under:

l ' Words "containing 136364 Kgs. of Cold Rolled Stainless Steel Circles Grade 201,, may
be suffixed with the description of expor"t product at Sl. No. 1.2' Words "containing 45455 Kgs. of coia Rotted Stainless Steel Circles Grade 410,, may besuffixed with the description of export product at Sr. No. 2.3' Quantities of import items at Sl. No. i az may be allowed as applied for i.e. 150000
Kgs' & 50000 Kgs. respectively as 1.10 Kgs./Kg. content in the L*po.t products at Sl.No. I &2respectively.

Norms committee may take a view

/`

一 通 務 ,`

Norms Committee Ⅱ
DIPP NO.12/61/2016-TSW/86 datcd 26/07/2016

(S.K.Jain)
Development offlcer
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Departlnent of lndustrial POlicy`&PromotiOn

(TSW)

Norms Committee II
DIPP No.12/61/2016-TSW/87  dated 26/07/2016
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NC Meeting dated 2610712016- Case No. LzlglSl(Mts Apple International) (Advance
Authorization No. 0310804419 dated 05.05.2016)

Firm may be asked to submit the following information:

l. Models of export items.
2. Infbrmation in respect of Sl. No. 3, 4, 5, 11 & l lA of Standard Deficiency

Format. model wise fbr each export item, manufactured from the G.P. strip/sheet
of thickness contained in the list of import item

Norms committee mav take a view
/ 

=^-*
(s. K. .lainf 

tv tt a
Development Officer
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Departlment Of lndustrial POlicy`&PrOmOtiOn

(TSW)

NC ⅣIeeting dated 26/07/2016-Case No。 7/9/811(11:5器 Dhatu Udyog Private Lilnited)
(Advance AuthOrizatiOn No.0210206700 date

Advancc 2へ uthOrisatiOn inay be ratifled as under:

Norms committee may take a view

Norms Committee II
DIPP No.12/61/2016¨ TSW/89  dated

`

(S. K.Jain) I

Development Officer

2.

3.

Qyantity of import item at Sl. No. r may be allowed as applied for i.e. l0l MT asl.0l Kgs./Kg. content in export item at si. No. l, as per srbN c-l lg9.
Quantity of import item at Sl. No. 3 may be allowed'as applied for i.e. 50 MT on netto net content basis in export item at Sl. No. 2.
Quantities of import irems ar Sl. No.2 & 4 may be allowed as per packing policy.

26/07/2016
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Departlment Of lndustrial POlicy`&PromotiOn

(TSW)

Norms Committee may take a view.

qtr

26- 6v2d6

NC Meeting dated 26107/2016- case No. 2/9/81 (M/s. ITP Electronics private Limited)(Advance Authorization No. 05103gg73g dated bz.oo.zoto)

Advance Authorization may be ratified as under:

l' Net weight of export product may be specified as 6100.5 Kgs.2' Quantity of import item at St. No.^ 1 may be allowJd as applied for i.e.4797.5 Kgs. as l.0l Kgs./Kg. content in export item.3' Quantity of import item at Sl .No. 2 may be allowed as applied for i.e. 101.5 Kgs.as 1.015 Kgs./Kg. content in export item

―

 ―

(S.K.Jain)
Developmenl offlcer

｀こ ■な ′̀

Norms Committee Ⅱ
DIPP No.12/61/2016-TSW/94 dated 26/07/2016
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Departlnent Of lndustriaI POlicy`&PromotiOn

(1'SW)

NC ⅣIeeting dated 26/07/2016-Case No.5/9/81(Ⅳ 1/So Shivalik Binletal COntrois
Lilnited)(Advance AuthOrizatiOn No.0510398765 dated 09.o6。

2016)

Advance AuthorizatiOn inay bc ratifled as under:

mり 晩 I耀 ∫∬ lmisN∫ 淵 :脚 腱 ぶ :躙 搬

Si°m ttNQ H06

Norms cOmlllittce may take a vie、v

95

- (S. K. Jain)
Development Officer

Norms COmmittee Ⅱ
DIPP No.12/61/2016-TSW/95  dated 26/07/2016

_99ノ

ツ|`



Departlnent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 26t0712016 - Case No. 1/9/81 (M/s Diamond Engineering (Chennai)

Pvt. Limited) (Advance Authorization No. 0410162038 dated 14.06.2016)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No. I ,3, 4,

Format, exPort item wise.

Norms committee may take a view

5 & 1l of Standard DeficiencY

/算 ´缶 為′′
`

(S.Ko Jain)
Development Ofrlcer

Norms Committee I
DIPP No.12/61/2016-TSW/98 dated 26/07/2016
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ld)v>
No. w-27 /22/2O7I1PHW

Government of lndia

Ministry of Communications and lnformation Technology

Department of Electronics and lnformation Technology

Electronics Niketan, 6, CGO Complex

New Delhi-110003

鯵
ハマ267
2A o'7-2o/d

22.3.20L6

Sub: Ratification of noi'ms in terms of Para 4.7 of HBP. (Vol.1) in respect of Advance Licence

No.0510323261 d ated 26.4.2012 for exportof" Cables(GDT).

Reference is invited to DGFT l.D. No. OL/81/50/OOO87 /AM 13/73 dated 1.10.2015

requesting DeitY for modification/a mend ment of norms of above mentioned Advance

Authorisation issued in favour of M/s. Precision Electronics Ltd. New Delhi "for export of "
Cables (GDT)".

i
i 2. ln this regard it is stated that DeitY vide letter dated 5.5.2013 has requested the party to

i provide a list of import items required for manufacturing the export product. DGFT vide lD

/ . No. O1I81/050/0087/AM 13/DES11/4 dated 4.4.2073 and the party vlde its email dated

; ,: 7.6.201.3 has provide a list of 125 import items . Based on these details the norms were
: t/. : ratified and comments were sent to DGFT vide DeitY u.o. of even No. dated 8.7.2013 Party

1." .-, _ vide email dated 7.6.2013.

3. As DGFT is the appropriate authority for amending the advance authorisation, DGFT may

consider amending the above Authorisation and if required seek fresh comments with
respect to the amended licence.

((Saurabh Ranjan)

Scientist'B'

0/

Shrl Pradyumna Sahu′

FTDO′

DGFT′

Udyog Bhavan′

New Delhi

一́
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Government of lndia

Ministry of Communications and lnformation Technology

Department of Electronics and lnformation Technology

Electronics Niketan, 6, CGO Complex

New Delhi-110003

1斗

″

Sub: Ratlfication of norms in terms of Para 4.7 of HBP. (Vol.l) in respect ofAdvance Licence

No. 0510323261 dated 26.4.2072 for export of " Cables (GDT)."

Reference L inv■ ed to DGFTID No 01/81/050/0087/AM13/DES l1/4 dated 4 04 2013 seeking

comments ofthis Department on the above mentioned apphcation of M/s preCiSion Electronics Ltd

New Delhi″ for expon of″ cables(G DT)''

2  The FOB value of exportis Rs 3108897{USS 61380 00)and CiF value of lmport is Rs

196096920(USS 38077 07)

3. The application has been examined in the Department of Electronics and lnformation Technology

and the Department recommends the ratification of norms of advance licence as follows:

1       1rnportitem at S No 3‐ 8′ 12-13′     : On Net to net basis with accountability clause

18-21,33-38,40‐ 42′ 45‐50,53-57,

60,66-84,86-89,92′ 95-97,99‐ 101,

105,109-118′ 120,123‐ 125

2 lrnportitem at S No l-2,9‐ 11′ 14-17′

22‐ 32,39,43‐ 44′ 51‐ 52′ 58-59,61-65′

85,90‐ 91′ 93‐ 94,98′ 102‐ 104,106-108′

119,121-122

: As applied for by the party inclusive of 10%

wastage

Additiona:Director

Te1 24301303

Sh‖ Raman Kumar.FTDO,DGFT,Udvog Bhavan,New Delhi

DITU O No W-27/22/2013 1PHW dated 8 07 2013

野
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Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 03 1079635 I dated 0l .06.1 5 in respect of M/s Flash

Norms may l-.e fi.'.c,J rs; fbllor',,s:

Import may be allolved, as applied, inclusi',.e <tf 2.3Yo wastage.

fhis issucs with the approval of Director (ME)

…

]T UdVOg Bhawan New Dehi
O/o Thc DC(MSME)ID notc n0 30(165)/15-ME dated 28.06.16

30(165)/15-ME

Forge Pvt Ltd.

(K.S.SOdhi)
AD(ME)

"
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Departlnent Of lndustrial POlicy“ &PromotiOn
(TSW)

NC Meeting dated 2610712016 - Case No. A/R-275 (M/s Yamuna Power & Infrastructure
Ltd.) (Advance Authorization No.0510270349 dated 11.0g.2010)

For the purpose of redemption of Advance Authorization, norms may be fixed as
under:

1. Net Weight_of exporl item may be specified as 132 MT containing 64800 Kgs.
of Silicone Rubber.

2. Quantity of import item may be allowed as applied for i.e. 60000 Kgs. being less
than the net content of itern in the export product.

Norms committee may take a view 4'*Z
(s. K. ti,f,i'' '

Development Officer

Norms Committee Ⅱ
DIPP No.12/61/2016-TSW/275-A/R dated 26/07/2016

.,,r1: t.c

., ! -,^. 11,.'rr,
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Departlllent of lndustrial POlicy`&PromOtiOn

(TSW)

NC Meeting dated 2610712016- Case No. A/R-276 (M/s Thermo Cables Limited) (Advance
Authorization No. 0910062668 dated 28.09.2015)

Advance authorization may be ratified as under:

l. Quantities of import items at Sl. No 7,3,5,7,9, 1l & 13 viz. Continuous Cast Copper
Rod 8 mm (Electrolytic Grade) n-ray be allowed as applied for, for export items ai^Sl.
No. I to 7 respectively taking clue from Engineering Table-4.

2. Quantities of import items at Sl. No 2 & 4 viz. PVC Compound may be allowed as
4532.2 Kgs. & 11231.5 Kgs. respectively, for export iiems at Sl. No. I & 2
respectively as per Engineering Table-4.

3. Quantities of import items at Sl. No 6, 8, 10, 12 & 14 viz. PVC Compound may be
allowed as applied for, for export items at Sl. No. 3 to 7 respectively tai<ing clue irom
Engineering Table-4.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/61/2016-TSW/276-A/R datcd

`

く濡 れ。
Development Ofrlcer

レ

26/07/2016
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Departlnenl of lndustrial POlicy`&PromotiOn

(TSW)

NC Meeting dated 26/07/2016_case Noo A/R… 278(lⅥ/s ThermO cables Limited)(Advance
AuthorizatiOn No.0910062247 dated 24.06.2015)

Norms may be modified as under:

l. As requested by.the firm, description of import items at Sl. No l, 3,5, 7,g,ll & 13
may be amended from "Copper (Electrolytic Grade)" to " Continuous Cast Copper
Rod 8 MM(Electrolytic Grade)',.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/61/2016-TSW/278‐ A/R datcd 26/07/2016

ン

/ -.-*z4.- T-gth r+-
(S.K.Jain)

Development Officer
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To

SutteCL Ratincalon oF Norms

HBP.Vol.1

～
leeting No....¨ ¨̈・・̈・

ExPort items:

Blank Standard Deflciencv Letter Format

of' Advance Authorisation No.

Dated: .............

1 ticijuantiry-both.intermsofnumber(iian1')and/or
rveisht. oleach esport product (Appendi.t-i3 olcurrent HBP ret'ers).

2 Detail technical note on manutacturins process including the relevant ilolv sheet.

-Oeraittectrnical drau'in-es-rvith-dimension-of:-each e.rp_ort?roduct CatalogttU.3!li=gpl1qb9_-b-q
furnlshcd

4 Weight ol each Export Product.

D rately tbr each product. lbr the purpose of

marerial balancing. Ner weight (Gross rvei-eht minus lVastage) fbr each imported and indigenou: input

in the export product may be indicated. Net weight alon-e with details of other imported input to be

used in the resulrant prollgl 3!d lgugrt to be imgor1g!lp-19-cu1ed.lLo-n-Loulc.-es- otlur:thau-the-license. ii
anv. may also be indicated.

Import items:

runitoftheresuItantproductasperSl.No.IofAppendix.
'I lA appearine in current HBP (Vol.l) separately for each

Cornponents:

BiirC2ted quanJ」 es of components to be accounted forin the resul● nt product and the rel,irement of l

nts as 'Rarv Mlaterial / Consumables

Stz. a,",d spe.rfi*tto" ,ncluding grade, composition. range. thickness etc. of the iiems plopo:ed tbr

lm

Sta,tl"-s tom th. lp..tfication of the export product, basic calculation as to hcrw of rau' materi-li

proposid for iniport has been arrived at. including the net lveight ofcomponents to be manufactured

out of these imported materials, lvastages claimed at each stage of manufacturing with compiete

ustification and su

@ninappIicationtbrtheAdvanceAuthorizationmentionedabovees
to rvlrether it is ri case of Physical exporti ol Deemed exports. If the same is Deemed Exports, copy of

iect Authorii) C"rti!t.at. IPAC) and ci" relevant documents nral,' be I

=[。7_

Technical characteristics / part numbers, if
assembll d.awings/diagrams of ihe resultant product shorving placement and exact use cf components

11(a)I SheetlayOut diaga● ofthe mateHJ hdicating the■ vastage du甫ng Ыanttng __ 1

C.oss S."tio.^l tx 
-Drs."r, 

of eiport product with calculation of ra,,v material requirement and the weight

ofthe Cable in Kg.per Knl.COPy oF relevant Nationa1/1nternalondi Standard/luyer's data sheet rpり

also be turnished.
Wei-eht of Steel. which reuluires imported welding material, giving br'eak-up ot':wel-gnt oI JtEel. vvlllull lgLIullES llllPuILEu vYslutllts l,rdlsrr4r, ErYrrrE urr4N-uP ur'

(lxriii) Steel Plates/Sheets upto 30mm thickness
.(lxxir,) steel Platevsheets more than 30 mm thickness and upto 70 mm thickness

(kxv) Steel Plate!/Sheets more than 70 mm thickness.

-,- (!,.xX-vj) =A-!}*eI5S-g.-El40g9s,-Pipe5, Tubes,-BarVRods,,Castings/Eorgings'etc--" - '--'.' - -- ''

ed b1' ALC (rvith or without modification) for

the same expcirt product covered under this application, in vierv of Public Notice No. 48 dated

1411_2002.

You ale advised to apply for SION

Pl.rs. ,s. .Npa"did/iull name of end product. Do not use the qb[rslqqioq&!91fbrm'

14

,r. or.*ror, oro,
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rurnished to this oiflce. Further. il the supply is against lnvalidarion leire-roinTFc6-iilence, IEf
follorving cetails may also be provided:-
EPCC Iicence number and date.

(i) CIF value of rhe licence.
(ii) whether this licence lvas issued under Zero dutl or 3 per cent Scheme.(iii) Custom duty saved amount.
(iv) Products to be manufacrured.
(v) Horv EPCC licence holder iryends to discharge the EO against the EpCC licence.

An1' other infbrmation:

The infbrmarion called tbr must b. srb
The-inlh'-ati t - ni--^+t.,

N;;';;;,il:,i il;"ii."riiul. ;eii. ud.,-"#'ffi1:::'K.:;'il:J,:1,i?Ti:'rli,l,,1i,

;il;;;;i ;;;; ;; ;?,lffi .liJx,fi l11ll1: f lll. l'_o ::r' :'_'_ ::i'- 
*lil 

l'to::':: :'_ t1:
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